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ABDUL HAYE, Mr—

Question re Civil and Military Line Overseer. 3980.

Question re compulsory retirement of Risaldar Major Habibul Rahman of
the Army Remount Department. 2981-82.

Question re differential treatment of the staff of the Army Remount Deptt.
and the Veterinary Department. 3203-04.

Question re exemption of certain Assistants in the Upper Division from the
Staff Selection Board's examination. 3979-80.

Question re increase in the number of Munsiffs in the N.-W. F. P. 3578.

Question re Indianisation of the Army Remount Department. 3206-07.

Question re liability to active service of Members of the Veterinary Branch
of the Army Remount Depariment. 3204. -

Question re memorial from members of the Veterinary Branch of the Army
Remount Departme: arding their pay and allowances. 3204-05.

Question re Military or Civil Line Overseer in the Army Remount Depart-
ment. 2980-81.

Question re number of permanent employees retrenched in the Government
of India Sec iat and Attacned Offices. 3908.

Question re pro n for candid who passed the Staff Selection Board's
examination in 1921 and 1922 8-79.

Question re purchase and bree of horses for the Indian Army. 3205-06.

Question re qualifications and pay of iffs in the Punjab and the N-W.
F. Province. 3577. 5

Question re status of Deputy Superintendents in the Civil Veterinary Depart-
ment and the Army Remount Department. 3204.

successful candidates at the Staff Selection Board’s examinations.

ABDUL KARIM, KuwAja— 3
Question re dismissal of Mr. Serajuddin, a machineman in the E. B. Railway
workshop at Dacea. 3814,
Question re provision of overhridges at certain level erossings in Dacea. 3814,
ABDUL QAIYUM, Nawap Sk SAHIBZADA— ;
Question re employment of Muhammadans in Government Departments in the
N.-W. F. Province. 3782.

Question re establishment of agricultural banks or co-operative societies in -
the N.-W. F. Province. - 3781.
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ABDUL QAIYUM, Niwap Sik SAHIBZAI)L —canid.
Question re introduction of the principle of clection on & communal Basis in
Toeal Badi N
Question re report
-Question (Supplemes
ABDULLA KHAN—
Question re complaint of
the Goomal canal. 338T7.

Frontier Inquiry C:
) re riot of ohat.

regarding the erection of an illegal dam in

"ABHYANKAR, Mg, M. V.—

Indian Criminal Law Amendment (Repealing) Bill—
Motion to consider. 5529-31.

Question (Supplementary) re prefatory note to © India in 1922-23 7. 3581.

Question (Supplementary) re publication of official correspondenss regarding
the dead lock in the Central Provinces. 3583.

ABUL KASEM, MAvLvI—

Election of to the Standing Finance Committee fex Railways. 4101

Expression of regret at the death of Mr. Bhupendra Nath Basu. 3556.

Question re repayment of advances made to the Army Cantecn Board by the
Imperial Bank of India. 2931-32. —

Resolution re appointment of a Committee fo inquire into the causes of

recurring floods. 4087-88. 3
Resolution re recommendations of the Lee Commission. 3331-36.
ACCIDENT (5)—

Question re on railways. 3786.
Question re compensation paid by railways on account of persons killed and
injured in 3618.
ACCOUNTANCY DIPLOMA BOARD, BOMBAY-—
3476-77.

Question 7e members of the
ACCOUNTANT(8)—

Question re chartered, i
tax Department, 347

orporated and certified

Question re compensatory allowances to Divisional —— of the P. W. Depart-
ment. 3788.
Questionre efficiency har for——in the Mili Acconnts Department.

3618-19. - .

Question re overlooking of the claims of senior clerks to officiate as
the office of the Controller of Military Accon
Poona District. 3894

in
, Sourthern Command and

Question re revision of the pay of Divisional — of the Public Works Depart-
ment, Bombay. 3690-91.
Question 7e stoppage of acting promotions in vacancies of ——in the office

of the Controller of Military Accounts, Southern Command and Poona
Distriet. 3893. —
Question 7e strength of in Mili
Question re transfer of clerks and
3416-17.
Question re travelling allowance of Divisional — of the Public Works Depart-
- ment. 3788. -

tary Accounts offices. 3893-94.
- of the Military Accounts Department.

employed in the Income= .
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ACCOUNTANT(S), CHARTERED AND INCORPORATED—

Questmn re and auditors holdkg certificates under section 144 of the
J[ndian Companies Act. 3474.
ACCOUNTANT GENERAL, CENTRAL RLVEI\UI* S— %
2 Qhiession re vemoval of the office of the ——from Caleutta fo Delhi. 3200.
Question re transfer of the office of the to Delhi.  3578-79.
ACCOUNTS—
Question re auditing of the ——of the Government Agriculfural farm at

Tarnab. 3177.
Question re commercialization of the
ment. 3771-72.
ACCOUNTS OFFICE, BOMBAY—
Question re scales of pay in the ——.  3589-00.
ACHARYA, Mr. M. K—
Hindu Religious and Charitable Trusts Bill—
Motion to refer to Select Committee. 3510,
Provident Funds Bill—
Consideration of , Clause 6. 3846-47,
Question re allegations against Khan Bahadur M. A. Khan, Goods Ingpector,
0. and R. Railway. 3614-15.
Question re alleged frauds on the O. and R. Railway. 3614,
Question re case of Guard Montrose of the E. I. Railway. 3615,
Question re Hast Indian Railway Schools for European, Anglo-Indian and
Indian children. 3496-97.
Question re employment of Indians as District Inspectors on the transportation
side of the Bast Indian Railway. 3498.
Question re Buropean, Anrv’n Indian and Indian Traffic Inspectors on the
fast Indian Railway. 3
Question re graut of iree passes over foreign railways to the employees of the
East Indian, Bengal Nagpur and Mmhd« and Southern Mahratta Railways.
3495,
Question re minimum qualifications for the £
passes to employees of the Bast In
Question re “ Oak Grove” School Muss 197.
Question re provision of quarters by the E.x~t Indian leway for its Buropean,
Anglo-Tndian and Indian staff af certain imporiant junetions. 3497.
stion re report of the Retrenchment Commitice, East Indian Railway.

East
[ijs

of the Posts and Telegraphs Depart-

ant of free intermediate class
3495.

f European and Anglo-Tndian employees of
Resolution re aholition of the Cotton Bxcise Duty. 3961-64.
ACTIVE SERVICE—
Question z¢ liability to of Members of the Veterinary Branch of the
Army Remount Department. 3204 :
ADDRESS— ~

Proposed presentation of an ——to His Excelleney the Vlceroy re the next
session of the Assembly.  4042-43,

ADJUSTMENTS WITH PROVINCIAL GOVERNMENTS—
Eixcess grants for 1922-23 under “—— 7. 3874,
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ADMINISTRATIONS—
Question re stores for the Master Gefieral of Supply, the Railway Board and
Railway 3889-90. . >
ADVANCE—
Question re repayment of
Bank of Simla. 3377.
Question re repayment of made to the Army Canteen Board by the
Imperial Bank of India. 2931-32.
ADVERTISEMENTS—
Question re income from
ADVERTISEMENTS, GOVERNMENT—
to newspapers. 3401

made by the Imperial Bank to thé A.lliance—

on telegraph Forms. 2982.

" Question re distribution of

ADVISORY BOARD—
Question re representation of the local Passenger and Traffic Relief Associa- }
tion on the of the North Western Railway. 3591-92. |
ADVISORY COMMITTEE(S)— |
Question re for Railways. 3116. t

Question re of the East Indian Railway. 3115-16.
Question re constitution of the Local Railway ——. 2037,
ADVISORY COUNCIL(S)—

Question re Central and Local Railway 2935-36.
Question re representation. of the Passengers’ and Traffic Relief Associations

on the Central and Local Railway — 2936-37. i
AFGHAN FRONTIER—
Question re strategic railway from Peshawar to the——. 3915,

AGREEMENT (S)— f
Question re between the Government of India and Foreign Governments ?

for the supply of Indian opium. 3620. ;

Question re with the Oriental Telephone and Blectrie Company, Ltd., k

Rangoon. 3966. £
Question re terms of —— for all classes of staff of the North Western Railway...

3592-93. ;
AGRICULTURE— j
Demands for supplementary grants for 1924-25 under “ ——7. 3877-78.
Excess grants for 1922-23 under ¢ 2, 3873
AGRICULTURAL BANKS— 1
Question re establishment of —— or co-operative societies in the North West ‘k
Frontier Province.  3781. f
AGRICULTURAL FARM— E
Question re auditing of the accounts of the Government — at Tarnab. 3177,

'AGRICULTURAL LANDS— 2
: Question re fneligibility of Indians to hold
3485-86.
AGRICULTURISTS—
Question re education of
—~ 2018

in the Kenya Highlands.

in the use of sulphate of ammonia as manure. t
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AHMAD ALI KHAN, Mr—

Indian Criminal Law Amendment Bijl—
.
Lonsideration of —.
Clause 3. 3448.
Question re appointment of a Coal Commission. 3365.
Questlon re erection of a passenger shed at Rasidpur on the Assam Bengal
Railway. 33065.
Question re fracas between Gurkhas and Indian employees of the Southern
Indian Railway. 3365.
Resolution re abolition of the Cotton Excise Duty. 3960-61.

AHMADPUR JUNCTION—

Question re provision of a latrine and female waiting room at——- on the

East Indian Railway. 3019.

AHMED, Mr. K—

Question (supplementary) re alleged purchase of votes hy the Swaraj Party
in Bengal. 3502-03.

Question (supplementary) re appointment of a Superintendent of Quarters
in Simla allotted to Members of the Indian Legigature. 2926,

Question (supplementary) re case of Hot Lall, a postal elerk of Gujrat. 3123.

on (supplementary) re cost of Town Telephone Schemes and income
derived therefrom. 2934

Question (supplementary) re deputation of Sir Bhupend
London in connection with the outstanding claims in
Majesty’s Government and the Government of India. 3

Question (supplementaxry) re evidence of provincial Minister
before the Reforms Inquiry Committee. 3194,

Question (supplementary) re exclusive use of Longwood Hotel by Members of

1e Indian Legislature. 3106.

Question (supplementary) re imprisonment of Indian seamen at Liverpool,

3479.

Nath Mitra to
ute hetween His

<)

and ex-Ministers

Question (supplementary) re irregularities committed by a provisional
Assistant Secretary in the Commerce Department. 3785.

Question (supplementary) re nautieal schools in India. 3367-63.

Question (supplementary) re new Legislative Rules. 3110.

Question (supplementary) re officer in charge of Longwood Hotel. 3106-07.
Question  (supplementary) re publication of the evidence of provineial
Ministers and ez-Ministers before the Reforms Inquiry Committee. 3195.

Question (supplementary) re rent of quarters at Longwood. 3104-05.

Question (supplementary) re sale of Government property in Simla to private
capitalists, 2924,

Question (supplcmentary) re Simla Imperial Division Public Works Depart-
ment. 2914.

Question (supplementary) re tenders for the supply of British Portland
Cement for the Southern Indian Railway. 3088.

Question (supplementary) re transmission to the International Opium Con-
ference of the opinion of the All-India Congress an the opium policy of the
Government of Tndia. 3034.

ATYANGAR, Mr. A. RANGASWAMI—

Question (supplementary) re relief of distress caused by the floods ir
Southern India. 3558.
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AIYANGAR, Mr. C. DURA!SWA.MI—

AIYANGAR, Mr. K. RAMA— =
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Hindu Religious and Charitable Trists Bill— e
Motion to refer to Select Committee. 3511-13.
Indian Motor Vehieles (Amendment) Bill—
Consideration of ——- : 3 =
Clause 2. 3439-41. : %
Indian Soldiers (Litigation) Bill— z
Motion to refer to Select Committee. 3427-20. !
Tndian Stamp (Amendment) Bill—
Motion for leave to introduce. 4033-34.

Obscene Publications Bill—
Motion to refer to Seleet Committee. 3456-59.

Question re abolition of the night shuftle train between Katpadi and Chittoor
on the M, and S. M. Railway. 3097.

Question re additional duty on bounty-fed.articles. 3211.

Question re appointment of a committee to consider the grievance of the
public with regard to railways. 8558-59.

Question re assistange rvendered to industrial firms by the Geological Survey &
Department. 2919.

Question re conveyance in separvate railway carviages of tubercular patients
{0 the sanatorium at Madanapalli. 3097,

Question re edueation of agviculturists in the use bf sulphate of smmonia a

anure. 2018,

Question re extraction of culphur from coking coal in Assam. 201

Question re gricyances of \f station masters on the metre

ras and Sonthe ahatta Railway. 3586-87.

jmport of foreign salt. 3098, =

ient timings on the M. and S. M. Railway. 2 :

¢ f Ticenee fees for the sale of cotiee, ete., at railway stations
on the Souik Indian Railway. 3559.

Question e Indian, non-Indian and Mixed firms engaged in the iron and steel
industrics in India; 2919, =

Question (supplementary) re Moval and Material Progress Report. 3580-81.

Question re opening of a post office in the village of Gudipala in the Chittoor
Distriet. 3098-99.

Question re provision of intermediate class aceommodation on the M. and S. M, E
and South Indian Railways. 3098.

Question re purchase of stores. 3112.

Question re relief of distress cavsed by the floods in Southern Indis 3558.
Question re vesolntions passed by the Assembly during the Dellit on, 1924,

and given effect to by Government. 3111-12.

Question re seope of inquiry of the Taxation Inquiry Committee. 2917-18.

Question re supply to Indian Ist and 2nd class passengers of refreshments it
their compartments. 3097-98.

Question re theft of insured letters. 3559.

Re;glutiorn re separation of Railway Finance from General Finance. 3655,
3662-65.

Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Economic Inquiry Committee. 3921, 3945, 3946.

Election of —— to the Standine Finance Committee for Railways. 4101.
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AIYANGAR, Mr. K. RAMA—contd.

Tmperial Bank of India (Amendment) Bill—
*Consideration of 7 i =
Clanse 2. 3435-36.
Indian Evidence (Amendment) Bill—
*Motion to refer to Select Committee. 4001-02, 4009-10.
Indian Rc'gistration (Amendment) Bill (Amendment of section 32)—
Motion to refer to Select Committee. 4024, 4027,
Provident Funds Bill—
Consideration of —,
Clause 6. 3850, 3853-54.
Obscene Publications Bill—
Motion to refer to Select Committee. 3460.
Question re institution of Criminal proceedings against the Directors and
Managers, Alliance Bank of Simla. 3717.
Question re prices of kerosine, petrol and liquid fuel. 3719.
Question r¢ Taxation Inquiry Committee. 3719.
Question re the locomotive industry and off-setting duties. 3717-18.
Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Beonomie Inquiry Committee. ~3721-27, 3946-49.

AIYER, S P. S. SIVASWAMY—

Blection of —— to the Txternal Capital Committee.
Election of {o the Standing Finance Committee f
Txpression of regref af the death of Mr. Bhupendra
Tmperial Bank of India (Amendment) Bill—

Consideration of .
Clanse 2. 3434-35.

Indian Criminal Law Amendment (Repealing) Bill—
Motion fo pass. 3999.

Indian Evidence (Amendment) Bill—
Motion to refer to Seleet Committee. 4008-09.

Indian Soldiers (Litigation) Bill—
Motion to refer to Select Committee. 3426-27.

Land Customs Bill—
Motion to eireulate. 3079-81.

Question re adoption of methols for securing suitable Indian cadets for Sand-
hurst. - 3776-77.

Question re deputation to T
ment of the amounts in
the Government of India. 5

Question re establishment of a Military College at Bangalore. 3778.

Question re grant of King’s Commissions to cadets of the military ‘raining
sehools at Indore and Wellington, réspectively. 3303-04.

Question re inerease in the pay and allowances of British officers and other
ranks in the Army in India. 3774-75.

Question re procedure followed by the Indian Stores Department with
reference to tenders for stores.. 3888-89.

land of an officer in connection with the settle-

- Question re reduction iq the staff of Army Head Quarfers. 3776.
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ATYER, Sir P. S. SIVASWAMY—contd.

Question re reductions or increases in the British and Indian Army estimates
since 1920-21. 3775. : L 2

Question re re-organization of the Royal Tndian Marine. 3778.

Question re resolutions of the Assembly on the Esher Committee’s Report.
377778, :

Question re retrenchment in the Army Estimates for 1924-25. 3775.

Question re stores for the Master General of Supply, the Railway Board and
Railway Administrations. 3889-90.

Resolution re recommendations of the Lee Commission. 3245-51, 3254.

Resolution re separation of Railway Finance from General Finance. 3652.

Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Economic Inquiry Committee. 3754-56.

AJMER-MERWARA—
Question re Honorary Magistrates in ——. 3975.
Question re retrenchment in—— 3971-75.
AJMER MUNICIPALITIES REGULATION—
See under “ Regulations.”
AKRAM KHAN ARBAB MOHAMMAD—
Question re alleged highhandedness of
District. 3968.
ALIMUZZAMAN CHOWDHRY, Mr.—
Question re Faridpur station, E. B. Railway. 3769-70.
Question re Kalukhali station, E. B. Railway. 3771. :
Question re policy relating to the recrnitment and promotion of Indians and
Anglo-Indians io the superior services of State Railways. 3771.
Question re promotion of Indian and Anglo-Indian subordinafes to the
superior s of State Railways. 3770-71.
Question re promotion of Indicn subordinates to the superior services of State
Railways. 3771.

Hony. Magistrate, Peshawar

ALIPORE—
Question re quarters of the officers of the Eastern Bengal Railway at 5
3606.

ALL-INDIA CONGRESS—
Question re {ransmission to the International Opium Conference of the opinion
of the on the opium policy of the Government of India. 3032--34.
ALL-INDIA SERVICES—
Question re applications from candidates of non-Asiatic domicile for appoint-
ments’ in the in 1021, 1922-and 1923. 3369.
Question re differential treatment in matters of appeals of the members of
the and the Provincial Services. 3043-44.
ALLTANCE BANK OF SIMLA—
Question re advantages secured by Messrs. Boulton Brothers from the —,
3010-11.
Question re allegations contained in the Report of the —— Committee of
Investigation. 36G09-10.
Question re amounts-due by the=——=to the Imperial Bank. 3011.
Question re difficulty of securing the presence in India of the Directors and
= Managers of the—-. 3377.
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ALLIANCE BANK OF SIMLA—contd.
Question re institution of criminal proceedings against the Directors and
. Managers of the—. 3717 <
Question re liqnidation of the— 3376-77, 3417, 3463-64, 3629.
Question re payments to Indian and European depositors of the —. 3009.
Quektion re prosecutions of the Directors of the 3377
Question re repayment of advances made by the Imperial Bank to the —
S30T:
Question re report of the — Tnquiry Commitfee. 3010-11.
ALLOWANCE (S)—
Question re granted to staff of the Eastern Bengal Railway for working
on Sundays and holidays. 3608-09. :
Question re to clerks who have qualified in stenography. 4039.
Question re grant of Technical and overseas to railway officers. 4038.
Question re pay and —— of British Officers and other ranks in the Army in
India. 3774-75. :
Question re payment of an to Mr. Amir Chand Bombwal during the
period of his internment. = 3467-70.
Question re working hours, inerease of leave reserve —— efe, of postal
employees. 3789.
ALLOWANCE, COALFIELD—
Question re grant of to postal officials, Burdwan Division. 3349:
ALLOWANCE(S), COMPENSATORY—
fo Divisional Accountants of the Public Works Department.

Question re
3788.
Question re
3492,
Question re grant of
ed at Karachi. 3592.
Question re grant of
in Burma. 3814
Question re grant of to the postal staff at Dharamsala. 3610-11.
ALLOWANCE, CONVEYANCE—
Question re grant of to postal officials in the Poona Division. 3716.
ALLOWANCE, DUTY—
Question re grant of —— to Head Clerks to Superintendents of Post Offices.
3472, >
ALLOWANCES, HOUSE RENT—
Question re of Europeans, Anglo-Indians and Indians on Company-
managed railways. 3117.
ALLOWANCE, SUBSISTENCE—
Question re grant of —— to Mr. Girdhari Lal, sub-record clerk, Railway Mail
Service, Jullundur City. 3899.
ALLOWANCE(S), TRAVELLING—
Question re for journeys by sea of the Indian superior personnel of the

“Indian Army Service Corps. 3484.
Question re of Divisional Accountants of the Publie Works Department.

to postmen and postal menials employed on the Frontier.

to employees of the North Western Railway station-

to the postal and R. M. 8. officials in the muffassil

3788.
Question re of European and Anglo-Indian employees of the East Indian
Railway. 3496

L292LD ! 2
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ALLOWANCES, TRAVELLING AND DAILY—
Question re drawn by Mr. J. H. Green while Secretary of the Indian
Mereantile Marine Committee. 3030-31. %
AMALGAMATION—
Question re of the G. I. P. and E. I. Railways. 3615.
Question re
Department. 3767.

AMBALA—
Question re allegations against Colonel B. T. Carwitten, late Cantonment
Magistrate, 3707-08.

Question re case of Mr. Harbhagwan Das, postal clerk. 3409.
AMBALA CANTONMENT—
Question re case of Pandit Ghugar Chand, Head Clerk of the office,
3708.
‘Question re legal expenses of Pandit Ghugar Chand, Head Clerk, —. 3710.

AMBALA CITY POST OFFICE—

Question .re undesirable surroundings of the —— 3491,
ANDAMANS—
Question re Moplah colonisation in the -——— 3687,
Question re removal of political prisoners from the —— to Indian jails. 3584.

ANEY, Mr M. S.

Cotton Ginning and Pressing Factories Bill—

Motion to cireulate. 3065-68.
tion of —— to the Standing Finance Commiitee for Railways.
Imperial Bank of India (Amendment) Bill—
Consideration of ——.
Clanse 2. - 3436-37.
Question re Burean of Public Information: 35581-82.
Question re cost of produetion of the Moral and Material Progress Report.
3580.
Question re prefatory note to “India in 1922-23 7. 3581,
Question re publication of official correspondence regarding the dead lock in
the Central Provinees. 3582-83.
ANGLO-INDIAN (S)—
Question re appointment of two as guards on the Eastern Bengal Railway
in preference to qualified Indians alveady in the service. 3606-07.
Question re Hast Indian Railway schools for Buropean,——and Indian
children. 3496-07.
Question re European,—— and Indian Traffic Inspectors on the Bast Indian
Railway. 3497-98.
Question re policy relating to the recruitment and promotion of Indians and
to the superior services of State Railways. 3771.
Question re promotions of Indian and subordinates to the superior services
of State Railways. 3770-71.
Question re provision of quarters by the East Indian Railway for its E.uropean,
and Indian Staff at certain important junetions. 3497.
Question re travelling allowances of European and employees of the East
Indian Railway. 3496. e i -

4101,

of the Posts and Telegraphs Department with the Railway .

\

|
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B

ANGLO-INDIAN STEAM NAVIGATION COMPANY, Lip—

4 Z
Question re prosecution of the Directors of the——. 3377.
APPARATUS—
> Question re installation of a train stop on the G. I. P. Railway. 3884-85.
fuestion re purchase of —— for the wiveless branches of the Department of
Posts and Telegraphs. 3587,
APPEAL(S)—
Question re of Mr. amji Das, clerk, Peshawar Post Office, regarding his
promotion. 3410.
Question re of the employees of the Eastern Bengal Railway against the
orders of Distriet Officers, 3606.
Question re—— of the office establishment of the Director General, Posts and
; Telegraphs. 3981-82.
; Question re differential treatment of —— of members of the All-India and
Provincial Services. 3043-44. 2
Question re result of the to the Privy Council in the of the levy of
customs duties on stores imported by railway companies. 6.
: APPLICATIONS—
‘ Question re ——from colleges fo possess wireless telegraph apparatus.
3208-09. :
APPOINTMENTS—
w Question re ——made in the various Departments of the Government of India
since January 1924. 3211,
: Question re supersession of senior I M. S. Indian officers for administrative
: ——. 3899,
APPOINTMENTS, PERMANENT—
: Question e —— for temporary Assistants and Clerks in the Government of
‘E _India Secretariat. 4037.
: Question re provision of for men retrenched in the Government of Tndia
E 2 Seerstariat and Attached offices. 3800.
! APPRENTICES—
Question re racial diserimination in the matter of pay of Anglo-Indian and
L Andian , ete., on the B. N. Railway. 3909.
i Question re scales of pay of Anglo-Indian and Indian ——in the B. N, Railway
S workshops. 3908. :
| ARCHEOLOGY—
: Tixcess grants for 1922-23 under ©——". 3873.
: ARJAN SINGH—
: Question re case of —, clerk; Rawalpindi Post Office. 3202-03. =S
é ARMSTRONG, WHITWORTH AND COMPANY, Messrs.—
Question re purchase from of locomotives for the Bengal Nagpur Railway.
3026-27.
ARMY CANTEEN BOARD—
y Question re——. 3800-91. >
: _Question .re repayment of advances made to the ——by the Tmperial Bank of

India. 2931-32,




12 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

ARMY ESTIMATES—
Question re reductions or increases in the British and Indian — sinee 1920- .
21. *3775.
Question re retrenchment in the
ARMY HEAD QUARTERS—
Question re pensions of Secretariat and —— daftaries. 3898-99.
Question re reduction in the staff of 3776.
Question re stenographers in the 4039.
ARMY IN INDIA—

Question re increase in the pay and allowances of British Officers and other

for 1924-25, 3774.

ranks in -the 377475,
ARMY IN INDIA RESERVE OF OFFICERS—
Question re Indians in the——. 3117-18.

ARMY, INDIAN— -
Question re admission of Indians into various branches of the—. 3392-93.
ARMY OFFICERS—

Question re discontent among-——on account of deductions from their pay.
3480-81.
ARMY REMOUNT DEPARTMENT—
Question re compulsory retirement of Risaldar Major Habib-ul-Rahman of
the 2981-82.
Question re diffevential treatment of the staff of the ——and the Civil
Veterinary Department. 3203-04.
Question re Indianisation of the 3206-07.
Question re lability to active service of members of the Veterinary Branch of
the 3204,
Question re memorial from members of the Veterinary Branch of the——
regarding their pay and allowances. 3204-05.
Question re Military or Civil Line Overseer in the 2080-81.
Question re status of Deputy Superintendents in the Civil Veterinary Depart-
ment and the—— 3204,
ARMY REMOUNT DEPOTS—
Question re tenders for stores for the —— at Sargodha and Mana. 3178-79.
ART, INDIAN—
Question re conference on —— by the Indian Society in London. 3494.

ARTILLERY—
Question re Indian officers in the——. 3916.

ASADULLAH KHAN, ]'KHAN SAHIB SARDAR—

Question re anonymous complaint against 3399.

Question re provision of water for land owners in Madi village by ——. 3401,
ASTATIC CLERKS—

Question re allegations against——and Indian money lenders in the report

of the Commission on Agriculture appointed by the Zanzebar Government.
: 3023-24.
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ASSAM—
Question re exodus of labourers {rom the tea gardens, ——. 3421-22,
. Question re extraction of sulphur from coking coal in ——. 2918-19.

Question re paucity of votes polled in —— during the last Legislative Assembly
elections. 3100.

Qestion re recruitment of labour for the tea gardens in 3600.

Question re transfer of the Surma Valley Division from ——to Bengal.
3780.

Question re unrest among workers on the —— tea gardens. 3218.

ASSAM BENGAL RAILWAY—
Question re alleged highhandedness of travelling ticket checkers on the —.
3181.
Question re erection of a passenger shed at Rasidpur on the —. 3365.
ASSAM MAITL—
Question re detention of the on the 6th July 1924. 2974-75.
Question re inconveniences caused to passengers by the detention of the —
on the 6th July 1924. 2975-76.
ASSAM TEA PLANTATIONS—
Question re conditions of recruitment of indentured labour in the
ASSAULT (S)—
Question re alleged by M. Gasper, Loco. foreman, Katihar, on Phool
Mohammad, pumping driver, Katihar. 3607.
Question re —— by soldiers on Mr. Sidhva at Karachi. 3392.
ASSEMBLY—
Proposed presentation of an address to His Excellency the Viceroy re the
next session of the 4042-43.
Question re date of commencement of the winter session of the
3903-04.
Question re discussion in the of the instructions to the Indian representa-
tive at the conference on the control of the opium traffie. 3768-69.
ASSENT TO BILLS—
See under “Governor General.”

ASSISTANT CONTROLLER OF TELEGRAPH STORES—

3181.

in 1925.

Question re appointment of an outsider as —. 2932,
ASSISTANT SECRETARY—
Question re irregularities committed by a provisional ——in the Commerce

Department. 3785.
ASSISTANT STATION MASTERS—

Question re grievances of on the metre gange section of the Madras and
Southern Mahratta Railway. 3586-87.

Question re recruitment of Indian —— for special class stations on the
Eastern Bengal Railway. 3606.
Question re working hours of station masters and —— on the North Western

Railway. 3802.
ASSISTANTS, TEMPORARY—
Question re and clerks in the Government of India Secretariat. 4037.

Question re permanent appointments for —— and clerks in the Government
of India Secretariat. 4037.
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ASSOCTATION(S)—
Question re representation of Passengers’ and Traffic Relief —— on the Central
and Local Railway Advisory Council. 2936-37.
Question re representation of the local Passenger and Trafic Relief
the Advisory Board of the North Western Railway. 3591-92.
Question re Royal Army Temperance 3883-84.
ATTACHED OFFICES—
Question re number of permanent employees retrenched in the Government of
3908.

India Secretariat and 3
Question re provision of permanent appointments for men retrenched in the

on

Government of India Seeretaviat and —— 3800.
AUDIT INSPECTION NOTE—
Question re and Audit Objection Statement relating fo the Lady Hardinge

Medical College, Delhi, for the period ending 30th September 1923. 2944,
Question re of the Lady Harding Medical College, Delhi. 2920.
AUDIT OBJECTION STATEMENT— :
Question re Audit Inspetion Note and —— relating fo the Lady Hardinge
Medical College, Delhi, for the period ending 30th September 1923. 2944.
AUDIT OFFICE—
Question re dismissal of employees of the —— of the B. and N. W. Railway.
3103.
AUDITORS—
Question e Charfered and Incorporated Accountants and
ficates under section 144 of the Indian Companies Act. 3474.

AUXILIARY FORCE—

Question re clerial establishments of the
Question re oflicers of the ——. 3385-86.

AVERAGE INCOME—
Question re per head in India. 2984.
AVIATION—
Excess grants for 1922-23 under © ——”. 3874
AZAD, Mavnaxa ABUL KALAM—
Question re refusal of passports to Babu Shiva Prasad Gupta and

holding certi-

and Territorial Force. 2976.

3896.

B
BADI-UZ-ZAMAN, MAunvi—
Oath of Office. 3087.
BAGHDAD—
Question re medical examination of pilgrims to —— and Kerbala. 3884
BALUCHISTAN— :

Question re purchase of wheat products required in military centres in z
3585.

BANDEL-BARHARWA LOOP SECTION—

Question re grievauées of passengers travelling by the —— of the East Indian
Railway. 3180.
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BANDEL-KATWA LINE—

nees of passencersdtravelling by the of the Fast Indian

BANGALOR
Question 7¢ establishment of a ¥
Question »e Indian Institute o

BANK RATE—

Tilitary College at . 3778,
ence at ——. 3717,

Queslinn ye increase in the ——. 3807-08.
BANN
Que%mn re .uuta(mn of the period of retention of postal officials at Post
Offices heyond ——, Kohat and Dera Ismail Khan., 3492
BARLEY— s
Ques re system of centralised crushing of —— and gram required for

Military purposes. 3585.
BARSI LIGHT RAILWAY—

Question re pilgrim traffic on the —— 3089-91.
BASIS, LINGUISTIC—
Question re territorial redistribution of Provinces on a ——. 3387.

BASU, Mr. BHUPENDRA NATH—
Bxpressions of regret at the death of
BEDAR BAKHT—

Question re pension of one 3116.
BEEF— =

Question re export of from India. 3617.
BELUR—

Question re grievances of the —— passengers. 3886.

BELVI, Mg. D. V.—
Hindu Religious and Charitable Trusts Bill—

Motion to refer to Select Committee. 3507-09.

Question re applications from Colleges to possess wireless telegraph appara-
tus:  3208-09.

Question re confiscation of a set of wireless telegraph apparatus belonging
to, Mr. Khandubhai, a graduate of the Bombay University. 3208.

Question re Indian Civil Service candidates. 3395.

Question re new pension rules. 3893,

Question re refusal of a license to Mz, S, D. Nadkarni of Karwar to possess
a set of wireless telegraph apparatus. 3207-08.

Question re refusal of a license to the Calenita University College of Science
to instal a wireless telegraph apparatus. 3209.

Question re restrietions imposed on a Muhammadan gentleman in ]ns efforts
to invent an instrument for the fransmission of wireless messages through
water. 3209-10.

Question re restrictions imposed on English subjects with regard to the
possession of wireless telegraph sets. 3210. z

Question re wireless licenses grented to Indians. 3210. S S

.  Resolution re recommendations of the Lee Commission. 3294, 3298, 3347.
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BENARES—

Question re bridges over the Ganges ak —. 3391
Statement (laid on the table) re the Emigration Depot at ——. 3049-63.

BENARES CANTONMENT—

Question re running of a through and fast train from Howrah tc —— wia

the Loop Line on the East Indian Railway. 3905.
BENGAL—

Question re case of Jyotish Chandra Ghose, State Prisoner in ——. 3714-15.

Question re Lord Olivier’s speech in the House of Lords regarding the alleged
purchase of votes by the Swaraj Party in ——. 3501-04.

Question re State prisoners in 3393-94.

Question re transfer of the Surma Valley Division from Assam to ——.  3780.

BENGAL AND NORTH-WESTERN RATLWAY—
bridge between Hajipore and Sone-

Question re abolition of toll on the
pur. 3380-91.

Question re allegations amuubt the staft of the —— 3019-20.

Question re dism: of Luxployees of the Audit Office of the —. 3103.

Question re disnt of Mr. B, A. Fanzdar from the ——. 3200.

Question re grievances of the —— Association. 3797

Question re Indian Mail and Passenger Engine drivers on the —. 3908,
Question re provision of additional waterways on the —— fo meet flood

situation. 3016-17.

Question re provision of extra waterways on the Chapra-Mashrak branch and
on the main line of the 3013-14.

Question re raising of the level of the railway line between Kharilk and
Sahib Pur Kamal stations on the ——. 2045-47.

Question re toll on the —— bridge over the G

Question re welfare commiitees on the —. 3797-98.

BENGAL-NAGPUR RAILWAY—

Question re conveyance of third class passengers in eattle frucks on the

3488.

Question re employment of Oriyas on the 980.
Question re grant of free passes over foreign railways to the employees of

3965.

the 3495.
Question re grant of Sunday and holiday pay to the workshop staff of the
Question re leave rules of European and Indian employees on the ——.  3910.
Question re partiality shown to Anglo-Indian employces of the in cases
of leave preparatory to retirement. 3910-11.
Question re purchase of locomotives for the —. 3026-27.
Question re racial diserimination in the matter of pay of Anglo-Indian and
Indian apprentices, ete., on the ——.  3909.

Question re seales of pay of Anglo-Indian and Indian apprentices in the ——
workshops. 3908.
Question re scales of pay of European and Indian Locomotive running staff
on the 3909-10.
BETWAN BAZAR— >

Question re abolition of the branch post office at ——, Monghyr. 3367.
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BEZWADA— -
Question re ease of Mr. N. Subba Rap, late telegraphist of ——. 3113-15.
BHAMBURDA—
Question re construction of a station at —— on the Great Indian Peninsvls
~#*  Railway. 8189-90.
BHORE, Mr. J. W.—
Demands for Supplementary Grants for 1924-25 under “ Agriculture ”,
3877-78.

i
I
l Demands for Supplementary Grants for 1924-25 under “ Zoological Survey .
3877.
Indian Merchant Shipping (Amendment) Bill—
Motion to refer to Select Committee. 2092-94.
Presentation of the Report of the Seleet Committee. 3229.
/ Statements (laid on the table) re the Emigration Depot at Benares. 3049-63.

BIGAR—

Question re
vince. 3565.

BIHAR AND ORISSA—
Question re appointments of Oriyas as Judges of High Courts and Executive
Councillors, in the province of ——. 3387.
Question re establishment of a Dead Letter Office in ——. 3473.
Question re first class head post office in 3473.
Question re floods and railway embankments in the Saran distriet, —.

in the Gandapuri tract of the North-West Frontier Pro-

3014-15.
Question re floods in ——. 3015-16.
Question re prevention of floods in 3016.
Question re reserve clerkships and branch postmasterships in —. 2999.
Question re revision of the pay of Postal Inspectors and Superintendents’
head clerks in ——.  3472.
BILL(S)—

Cope or Civi PROCEDURE (AMENDMENT)— 5
Nomination of Mr. K. €. Neogy to serve on the Select Committee. 2992.
Copm or CriviNAL ProcEpure (AMEnpaENT)—(by Diwan Bahadur T,
Rangachariar)— 2
Motion to refer to Select Committee. 4012.
Adopted. 4024

CorroN GINNING AND PRESSING FACTORIES—
Motion for leave to introduce. 2996-97.
Adopted. 2997. 3 B
Introduced. 2997. : =
Motion to refer to Select Committee. 3664-65. -
Motion to circulate. 3065.
Adopted.  3074. =
Governor General’s assent to 2989.

Hixou Renisrovs Axp Crakimapis Trusts—(by Dr. H. S. Gour)—
Motion to refer to Seleet Committee. 38504-05.
Motion to adjourn the debate. 3521.
Adopted. 3521. i

L292LD F=5 3
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BILL(S)—conid.
InpERIAL BANK oF INDIA (AMENDMENT)—
Motion to refer to Select Committee. 2094-95.
Adopted. 2995.
Presentation of the Report of Select Committee. 3063.
Motion to consider Select Committee’s Report. 3429,
Adopted. 3429, s
Motion to pass. 3460-61.
Adopted. 3461.

Inpiax CrIMINAL DAW AMENDMENT—
- Nomination of Mr. K. C. Neogy to serve on the Select Committee. 2962
. Presentation of the Report of Select Committee. 3130.
Motion to consider Select Cemmittee’s Report. 3441-42,
Adopted. 3442.
Motion to pass. 3455.
Adopted. 3455.

Inpray Crovivan Law Asmxpyest (Repearivg)—(by Dr. H. S. Gour)—
Motion to consider. 3522-55,

Adopted. 3555.
Motion to pass. 3984.
Adopted. 4001.

Inpray Evinence (Asmspment)—(by Mr. K. Rama Aiyangar)—
Motion to refer to Seleet Committee. 4001-02. B
Negatived. 4011.

INDIAN MERCHANT SHIPPING (AMENDMENT)—

Motion to refer to Select Committee. 2992-94.
Adopted. 2994.
Presentation of the Report of Select Committee. 3229,

INpiAN Moror VEHIOLES (AMENDMENT)—

, as passed by the Council of State, laid on the table. 3130

Motion to consider. 3438-39.

Adopted. 3439.

Motion to pass. 3441

Adopted. 3441,
Inpiax Pexan Cops (AmmxpaENT)—(Amendment of section 375)—
Petitions relating to the ——. 2989.

INpiax Post OrpicE (AreNpMBENT)—
Motion for leave to introduce. 2997,
Adopted. 2997.
Introduced. 2997.
Motion to consider. 3086.
Adopted. 3086.
= Motion to pass. 3086.
°  Adopted. 3086. =
Inpiax Ramways (Aamxoymest)—(by Mr. K. €. Neogy)—
Motion for-leave to introduce. 4031,

Adopted. 4032.
Introduced. 4032.

P
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BILL(S)—contd.

JInpiax REGISTRATION (&MLADMEN’)—(Amendment of section 7)—(by Diwan
s Bahadur T. Rangachariar)—
Motion to refer to Select Committee. 4011
P Motion to circulate. 4011,
: Adopted. 4012,
TxpiaN Rearstrarion (AyeNDMENT)—(Amendment of section 32)—(by Mr.
K. Rama Aiyangar)—
Motion to refer to Select Committee. 4024,
Adopted. 4028.
INDIAN SOLDIERS LITIGATION (AMENDMENT)—
——, as passed by the Council of State, laid on the table. 3130.
Motion to consider. 3425-26.
Motion to refer to Select Committee. 3426-28.
Adopted. 3429.
Constitution of Select Committee. 3438.
Postponement of the Select Committee. 4101.
l Txpian Stamp (Axexpaent)—(by Mr. C. Duraiswamy Aiyangar)—
: Motion for leave to introduce. 4033.
{ Negatived. 4036. =
Lanp CusTomMs—
Motion for leave to infroduce, 2095-96.
Adopted. 2996.
Introduced. 2996,
Motion to consider. 3074.
Motion to ecirculate. 3076. 5 <
‘Withdrawn. 3084 s
Motion to refer to Select Committee. 3084-85.
Adopted. 3085.
Presentation of the Report of Select Committee, 3218,
Motion to consider Report of Select Committee. 3817.
Adopted. 3817
Motion to pass as amended by Select Committee. 3835.
Adopted. 3835.
Message from the Council of State re the passing of the — by that Chamber
: without any amendments. 4011
MarerN1TY BENEFIT—(by Mr N.
Motion for leave ic
Adopted. 4031.
Introduced. 4031.
Messages from the Council of State re the passing, without amendment, of
(i) the Tmperial Bank of India (Amendment)
(ii) the Indian Cnm.na! Law Amendment —,
(#ii) the Indian Post Office (Amendment) ——. 3859.

OBscENE PUBLICATION#—

, as passed by the Councii of State, laid on the table. 3244
Motion to consider. 3455-56.
B Motion to refer to Seleet Committee. 3456-59.
# Adopted. 3460.

M. Joshi)—

4029,
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BILL(S)—corcld.
ProviperT Fuxps—
, as passed by the Council of State, laid on the table. 324%
Motion to consider. 3835.
Adopted. 3839.
Motion to pass. 3859.
Adopted. 3859.

SpectaL MARrIAGE (AymeENDMENT)—(by Dr. H. 8. Gour)—
Motion for leave to introduce. 4033.
Adopted. 4033.
Introduced. 4033.
WeekLy Pavmests—(by Diwan Chaman Lall)—
Motion for leave to introduce. 4028.
Adopted. 4029.
Introduced. 4029. i
WorkameN’S Breacr oF ConTracT (REPEALING)—

i Motion for leave to introduce. 3424-25.
Adopted. 3425, -
Introduced. 3425.

WorknmEN’S Freepoym—(by Mr. N. M. Joshi)—

Motion for leave to introduce. 4032
Withdrawn. 4032.

BIRATI—

Question re closing at night of , Hridaipur and Dagochia stations on

the Eastern Bengal Railway. 3202.
BIRDWOOD COMMITTEE—

See under ¢ Committee(s) 7.

BLACKETT, Tae HoxourasLe Stk BASTL—

g

Demands for Supplementary Grants for 1924-25 under “ Commercial In-
telligence . 3880.

Demands for Supplementary Grants for 1924-25 under “ Stamps”. 3876-81.

Excess Grants for 1922-23 under “ Adjustment with Provincial Governments ”.
3874.

Excess Grants for 1922-23 under “ Agriculture”. 3873.

Excess Grants for 1922-23 under “ Avchzology ”. 3873.

Excess Grants for 1922-23 under “ Aviation”. 3874.

Excess Grants for 1922-23 under “ Census”. 3874.

Excess Grants for 1922-23 under “ Central India”. 3875,

Excess Grants for 1922-23 under “Delhi”, 3875, .

Excess Grants for 1922-23 under “ Education”. 3873.

Excess Grants for 1922-23 undex “ Emigration, External . 3874

Excess Grants for 1922-23 under “ Interest-free Advances”, 3875, 3876.

Excess Grants for~1922-23 under “ Irvigation ”. 3875. 3

Excess Grants for 1922-23 under “ Joint Stock Companies”. 3874.

Excess Grants for-1922-23 under “TLand Revenue”. 3870-71.

PN .
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BLACKETT, Tae HoNOURABLE Sik BASIL—contd.

Exctss Grants for 1922-23 under * Medieal Services”. 3873.

Bxeess Grants for 1922-23 under “ Meteorology ”. 3873.

Excess Grants for 1922-23 under “ Mines”. 3873.

Excess Grants for 1922-23 under “ Miscellaneous Departments”. 3874
Excess Grants for 1922-23 under “ Other Seientific Departments”. 3873.
Bxcess Grants for 1922-23 under “Police ”. 3871.
TExcess Grants for 1922-23 under “Rajputana”. 387:
TExcess Grants for 1922-23 under “ Refunds”, 3874
Excess Grants for 1922-23 under ¢ Stamps”. 3871.
Txcess Grants for 1922-23 under ¢ Stationery and Printing?. 3874,

TExcess Grants for 1922-23 under “ Survey of India”. 3871-73. i

Imperial Bank of India (Amendment) Bill—

Motion to refer to Select Committee. 2994-95. 3
Motion to consider. 3429-30. 5
Consideration of clause 2. 3451-32

Motion to pass. 3460-61. 8

Indian Stamp (Amendment) Bill—

ot

Motion for leave to introduce. 44524-36,
Land Customs Bill—
Motion for leave to introduce. 2985-96.
Motion to eonsider. 3074-76.
Motion to cirenlate. 3082, 3083,
Motion to refer to Select Committee. 3085.
Presentation of the Report of Select Committee. 3218.
Motion to consider Report of Select Committee. 8817.
Consideration of clause 4. 3821
Consideration of clause 7. 3827-29, 3832-33.
Motion to pass. 3835.
Presentation of the Interim Report of the Public Accounts Committee. 3219.
Report of Select Committee on the Imperial Bank of India (Amendment)
Bill, laid on the table. 3063.
Resolution re abolition of the Cotton Excise Duty. 4068-71.
Resolution re recommendations of the Lee Commission. 3255, 3256, 3257,
3273, 3288-99, 3327, 3347.

Resolution re separation of Railway Finance and General Finance. 3640-41,
3649-55, 3657, 3658, 3659, 360, 3860. : ===
Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Economie Inquiry Committee. 3721, 3726, 3729-37, 3738, 3742, 3932,

3945, 3949, 3950, 3950-51, 3951-53.

BOMBAY—

Question re establishment of a Tabour Office in ——. 3625.

Question re joint terminal Railway Station at —. 2829-30.

Question re overcrowding of night trains leaving for Nasik and Poona,
respectively. 3198. :

Question re qualifications, ete., of certain classes of officials employed in the
Tneome-tax Department, ——. 3891-92.

Question re revision of the pay of divisional accountants of the Public Werks

_ Department, —-. 3690-91.
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BOMBAY, BARODA AND CENTRAL INDIA RATLWAY-—

Question re adoption of revised risk npte forms by the 2971, -
Question re allegations against the administration of the —. 2017.
Question re appointment of Indians as foremen on the ——. 3705.
Question re dismissal of Mr. Mohanlal Tribhuyandas of the 3004-05..
Question re leave of subordinate employees on ilie 3704-05.
Question re supply of drinking water at stations on the 2068-69.
Question re third class carriages with and without lafrines on the =
2967-68. =
BOMBAY CIRCLE—
Question re grant of leave privileges to postal menials in the —. 3795.
Question re leave reserve for postmen and menials' in the ——. 3795,
Question re pay of postmen and postal clerks in the 3794,
Question re revision of pay of postal runners in the ——. 3795.
BOMBAY CURRENCY OFFICE—
Question re pay of clerks in the ——. 3580.

BOMBAY GOVERNMENT—
Question re correspondence with the
BOMBWAL, Mr. AMIR CHAND—

Question re payment of an allowance to —— during the period of his in-
ternment. 3467-70.

BOOKING CLERK(S)—

re the Taxation Committee. 3815.

Question re punishment inflicted on certain —— at Howrah. 3107
BOOKING OFFICE(S)—

Question re opening of a town — at Puri. 38489.
BORDER TRIBES—

Question 7e raids by ——. 3101-03.
BORDER VILLAGER(S)—

Question re possession without !;cenccs of fire-arms by ——. 3308.
BOULTON BROTHERS, Messks.—- :

Question re advantages secured by — from the Alliance Bank of Simla.

3010-11.

BOUNTY-FED ARTICLES—

Question re additional duty on ——. 3211
BRAY, Mg, DENYS—

Correction by —— of a mistake regarding arrests made in connection with

the riots at Kohat. 3881-82.
Deputation of to the Frontier in conneetion with the riot at Kohat.

3581.
Statements re riot at Kohat. 3277-78, 3417-21.
BRIBERY—
Question re allegations of —— against the menial establishment clerk, office

of the District Traffic Supevintendent, Dacca, Eastern Bengal Railway.
3384.

v

N
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BRIBERY AND CORRUPTION—

Question re alleged charges of —— z;f- ainst certain employees of {he office of
the District Trdﬂ“lc Superintendent, ICatihar, Eastern Bengal Railway. 3198,

BRIDGE (S)—

Question re abolition of toll on the Bengal and North-Western Railway ——
between Hajipore and Sonepur. 3390-01.

Question re —— over the Ganges at Benares. 3391.

Question re toll on the Bengal and North-Western Railway —- over the
Gundak. 3965.

BRITISH BALUCHISTAN—

Question 7¢ cost of roads in —— and Seistan. 3101,
BRITISH GUIANA—
Question re shooting of Indians in ——, 3187.

BRITISH OFTICER(S)—

Question re pay and allowances of
India. 3774-75.

BRITISH SECURITIES—

Question 7e nominal value and cost price of —— held in the Paper Currency
and Gold Standard Reserves. 2978.

BRITISH TROOPS—

and other ranks in the Army in

Question re location of —— at Muzaffarpur. 3038-40.
BUDDHA GAYA—
Question r¢ Maha Bodhi Temple at ——. 3967.

BUDGET DEBATES—
See under “ Debates .
BURDON, Mg, E—

Oath of Office. 2911,
Resolution re recommendations of the Lee Commission. 3151-53, 3274,

BURDWAN DIVISION—

Question re cases of fraud in the post offices of the 3378
Question re grant of coalfield allowaneces to postal officials of the ——. 38379..,
Question re inadequacy of staff in the office of the Superintendent of Post
Offices, ——. 3379,
BURDWAN HEAD POST OFFICE— .
Question re provision of free quarters for signallers of the ——, 327

BURDWAN POSTAL DIVISION—

Question re provision of free quarters for certain elerks of the ——: 3380.
Question re sanction of 17 clerks for the ——, 3378-79.

BUREAU OF PUBLIC INFORMATION— 53
Question re ——. 3581-82. A
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BURMA—

Question re emoluments of postal elerks and Railway Mail Service sorters in
—— and India. 3812-13. £
Question #e exclusion of from recommendations made by the Tariff Board
%l in regard to protective duties. 3778-79. =
Question re grant of allowance to postal and Railway DMail Service
subordinates in . '3813-14.
Question re grant of compensatory allowances to the postal and Railway Mail
L0 Service officials in the mufassil in 3814.
Question re hardships of Indian labourers in ——. 2082,
Question re movement against the payment of the Capifation tax in the
Tavoy distriet. 4040-41.

Question re purchase of Railways in —— constructed from Rice Control
Profits. 3805.
Question re railway connection between India and —. 3915,
BURMA ALLOWANCE—
Question re grant of —— to postal and Railway Mail Service subordinates

in Burma. 3813-14.
BURMA RATLWAY—
Question re date of termination of the eontract with the — 3804

BUS SERVICE—

Question re for the conveyance of clerks from Raisina to the Secretariat
in Delhi. 3896-97.

BUSINESS—

See under “ Statement of Business”.

c

CADET(S)— 2

Question re admission of Indiau —— into the Royal Military College at
Sandhurst. 3628,

©3  Question re grant of King’s Commissions to —— of the Military training

schools at Indore and Wellington, respectively. 3803.
CADETS, INDIAN—

Question re adoption of methods for securing suitable
3776-77.

CALCUTTA—

for Sandhurst.

Question re provision of quarters for the ministerial and station staff of the
Eastern Bengal Railway at —— 3573.

CALCUTTA UNIVERSITY—

Question re refusal of a license to the —— College of Science fo instal a
wireless telegraph apparatus. 3209.

‘CALVERT, Mp. H—

Indian Criminal Law Amendment Bill—
Consideration of —
Clause 3. 3447-48.

G
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CALVERT, Mr. H—contd.
Indian Criminal Law Amendment (Repealing) Bill—
Blotion to pass. 3994, 3995-56.a
~Qath of Office. 2911.
Resolution re recommendations of the Lee Commission. 3278-82.
Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Eeconomie Inquiry Committee. 3751-54.

CANDIDATE(S)— 3
Question re applications from of non-Asiatie domieile for appointments
in the All-India Services in 1921, 1922 and 1923. 3369.
Question re Staff Selection Boawd’s 3784.
CANTEEN BOARD—
Question re Army ——.  3890-91.
CANTONMENTS—
Question re in India. 3094-95.
Question re “ Corporation Sole” in
Question re delay in the holding
Questwu re election in
re employment of
on re exercise of ma

3710-11.

3711.

as Exeeutive officers in - 3001,
vial powers by executive officers in ——.

ons in —-—. o001

Question re separation of execviive and judicial fu
See under “ Ambala Cantonment ”.

CANTONMENT BAZAARS—

Question re fixing of prices of commodities sold in 3370-71.
CANTONMENT MAGISTRATE(S)—
Question re allegations against Colonel B. T. Carwithen, late — of Ambala.

3707-08.

CAPITATION TAX—
Question re movement against the payment of the —— in the Tavoy distriet,
Burma. 4040-41.

CARWITHEN, Coronen E. T.—
Question re allegations against
3707-08.

CASUALTY (IES)—

Question re among clerks of the Indian Army Service Corps and the
Military Aceounts Department during the late war. 3481-82.

, late Cantonment Magistrate, Ambala.

Question re —— among third and intermediate class passengers in railway
collisions. 3886.

Question re among villages in the Gandapuri tract owing to Mahsud
raids. 3401.

CATTLE TRUCK(S)— =
Question re conveyance of third elass passengers in —— on the Bengal-
Nagpur Railway. 3488.
CAVALRY REGIMENT—
Question re cost of maintenance of third —— reduchou of which was refused
by the War Office. 3181.
1.292LD =l
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CEMENT— ;
Question re tenders for the supply of British Portland —— for the S, L.
Railway. 3087-88. > g
CENSORING—
Question re —— of correspondence of private persons by the police. 3"790-92.
CENSUS—

Excess Grants for 1922-23 under “——7. 3874
CENTRAL ASTA—

Question re Sir Aurel Stein’s collection of antiquities from ——, 54804
CENTRAL GOVERNMENT— E

Question re Indian and Burman officers in the — 2971-73.
CENTRAL INDIA—

Excess Grants for 1922-23 under “——». 3878,
CENTRAL INDIA COALFIELD RAILWAY—

Question re proposed new ——. 3180,

CENTRAL LEGISLATURE—

Question re representation of the
Countess of Dufferin Fund. 2022,

Question re representation of the on the governing body of the Lady
Hardinge Medical College, Delhi. 2920.

CENTRAL PROVINCES—

Question re publication of official correspondence regarding the deadlock in
the 3582-83.

CENTRAL PROVINCES LEGISLATIVE COUNCIL—
Question re dissolution of the ——. 3626.
CENTRAL TELEGRAPH OFFICE, CALCUTTA—

re inereased remuneration to Babu Sailesh Chandra Chakiabarty for
ad of his deputation to the 3379-80.

on the Executive Committee of the

¢ per
CEYLON—

Question re fixation of an economic basic wage for Indian labourers in —.
3763-64.

CHAKRABARTY, Bapu SAILESH CHANDRA—

Question re compensation to —— for injuries sustained on field service. 3380.
Questicn e incereased remuneration to for the period of his deputation
to the Central Telegraph Ofiice, Caleutta. 3379-80.

CHALMERS, Mr. T. A—
Maternity Benefit Bill—

Motion for leave to introduce. 4030-31.
Oath of Office. 2011.

CHAMAN LALL, Mr— _
Indian Criminal Law Amendment (Repealing) Bill—
Motion to pass. 3994, 3995,
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CHAMAN LALL, Mr—contd.

Prowadent Funds Bill— e
* Motion to consider —— as passed by the Council of State. 3837,
Consideration of ——. 3842,

Qlause 6. 3848-49, 3853.

Question re allegations against the administration of the B.,, B. and C. 112
Railway. 2917.

Question (Supplementary) re alleged purchase of votes by the Swaraj Party
in Bengal. 3502, 3503.

Question re appeal of Mr. Ramji Das, clerk, Peshawar Post office, regarding
his promotion. 3410.

Question re arrears of pay of R. M. S. officials of “D” Division. 3411-12.

Question (Supplementary) re case of Babu Jyotish Chandra Ghose, a State.
prisoner in Bengal. 3715. :

Question re case of Lachman Das, clerk, Rawalpindi Post Office. 3492,

Question re case of Mr. Harbhagwan Das, postal clerk, Ambala. 3409,

Question (Supplementary) re cersoring of correspondence of nrivate persons
by the police. 3791, 3792.

Question re compensatory allowances to postmen and postal menials employed.
on the Frontier. 3492.

Question re contract rates for the supply of vegetables at Murrce and Rawal-
pindi Cantonments. 3415.

Question (Supplementary) re discussion in the
to the Indian representative af the Conference on
traffic. 3769.

Question (Supplementary) re exodus of labourers from the Assam ftea
gardens. 3422,

Question (Supplementary) re expenditure incarred on the Colonies Com-
mittee, 3488.

n (Supplementary) re formation of a cor

L ances. 3598.

Quest (Supplementary) re grant from the Fine Fund on the Hastern
Bengal Railway towards reercation clubs of their employees. 3575.

Question (Supplementary) re grant of concessions on railways to students
of Indian national sehools and ecolleges. 3580.

Question re grant of speeial prometion to postal officials on actount of field
service. 3406-07.

Question (Supplementary) re grievences of the Rastern Bengal  Railway
Indian Employees’ Association. 3385 : e
Question re Indians in the Indian Medical Serviee holding temporary com-

missions. 3696-97.

Question (Supplementary) re Industrial unemployment in India. 3028.

Question re instructions to Inspecters of Post Offices. 3490-01.

Question re limitation of the period of retention of postal officials at Post
Offices heyond Bannu, Kohat and Dera Tsmail Khan. 3492.- ¥

Question re liquidation of the Alliance Bank of Simla. 3463-64. S

Question re Lord Olivier’s speech in the House of Lords regarding the alleged
purchase of votes by the Swaraj Party in Bengal. 3701.

Question re loss on certain Post Offices in the N-W. F. Province. 3408.

Question re North-Western Railway sleeper contract. 3123.

Question (Supplementary) re prevention of emigration of adult labourers
from Madras. 3765. 3 S

instructions

tive into Sikh

=}
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CHAMAN LALL, Mg.—concld.

Question re price of salt in the Puni~b. - 2912.

Question re prohibition of the entry of Syed Habib Shah, Editor, “ Siacat”,
into the North-West Frontier Province. 3415-16.

Question re promotion of postal subordinates in the Punjab Postal circle. =
3410-11.

Question re promotion of senior subordinates in the Punjab Postal Circle.
3463.

Question re proposed new Post Office at Peshawar. 3407-08.

Question re rejoinder of Mr. B. G. Horniman to the charges made against
him by the Government of India. 2011-12

Question re release of Raja Ram convieted in the Malakwal train wrecking
case in 1019. 3701-02.

Question (Supplementary) re release of Sikh prisoners convicted of wearing
Kirpans. 3597

Question” re responsibility for the safely and custody of mails in transit.
3409-10.

Question re riot at Kohat. 3719-20.

Question re Russian rouble nofes. 3416.

Question re specialists appointments for Indians holding temporary com-

ssions in the Indian Medieal Serviee. 3697.

Question re stoppage of inerements of certain Punjab postal officials, 3411,

Question (Supplementary) re stores for the Master General of Supply, the
Railway Board and Railway Administrations. 3890.

Question (Supplementary) re strike on the South Indian Railway. 3094

Question re taxation of land values. 3416.

Question (Supplementary) re temporary staff of the Railway Board’s office.
3783.

Question re transfer of clerks and accountants of the Military Accounts De-
partment. 3416-17.

Question re undesirable surroundings of the Ambala City Post Office. 3491.

Question re various classes of officers employed on Railways in India. 3413-
14.

Question re,ventilating and humidification in cotton mills. 3412-13.

Question (Supplementary) re views of Local Gowv ts on the
tions of the Lee Commission. 3125.

Question re visit of the Director General of Posts and Telegraphs to Islam-
abad. 3414-15.

Resolution re T dations of the Lee Commission. 3240-3333.

Resolution re separation of Railway Finanee from General Finance. 3634

Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Eeonomic Inquiry Committee. 3746-50.

‘Weekly Payments Bill—

Motion for leave fo infroduce. 4028-29.

CHANDA, Mr. KAMINTI KUMAR— -

Question re aceidents on Railways. 3786.

Question re appeals of the office establishment of the Director General of
Posts and Telegraphs. 3981-82.

Question re counting of officiating service rendered by Postal and Railway Mail
Service officials for fixing their initial pay in the time seale. 3975-76.

Question re paragraph in the © Telegraph Recorder ” of May 1922 headed “ the
Power of Clerks”. 3981.
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CHANDA, Mg, KAMINT KUMAR—contd.

Question re percentagesi ts to the clerical staff of the Director General,

. Posts and Telegraphs. 3982-83. -
Question re recimitment of Distriet Judges. 3787.

Question re revision of the pay of the clerical staff of the Director General,

Posts and Telegraphs. 3982, 3083.
Question re separation of judicial and executive functions. 3787.

CHPRA-MASHRAH BRANCH RAILWAY—

Question re provision of exfra waterways on the —— and on the main line
of the Bengal and North-Western Railway. 3013-14.
CHARGEMEN—
Question re European, Anglo-Indian and Indian —— in the Eastern Bengal

Railway workshops. 3607.
CHATTERJEE, Trr HoNoURABLE Mr. A. C.—
Damand for Supplementary Grant for 1924-25 under “ Expenditure
Iingland (High Commissioner for India) ”. 3881.
Indian Criminal Law Amendment (Repealing) Bill—
Motion to consider. 3543-46.
Indian Post Office (Amendment) Bill—
Motion for leave to introduce. 2997.
Mbtion to consider. 3086.
Metion to pass. 2(86.
Maternity Bensfit Bill—
Motion for leave to intreduce. 4630.
Oath of Office. 2911.

in

Resolution re appoiniment of a Committee to inquire into the causes of re-

curring floods.  4099-4100.

Resolution re recommendations of the Lee Commission. 3255, 3256, 3287.
Resolution re suspension of the Taxation Inquiry Committee and substitu-
tion of an Economic Inquiry Committee. 35741, 3742, 3743, 3744, 3747,

3749, 3917-21, 3921-22, 3942,

Statement re excdus of labourers from the Assam tea gardens. 3421-22.

Weekly Payments Bill—
Motion for leave fo infroduce. 4029.
4 Workmen's Freedom Bill— :
Motion for leave to infroduce. 4032-33.
CHEQUE(S)—
Question re payment of ineome-tax by ——. 3801
CHETTY, Mz. R. K. SHANMUKHAM—
Resolution re recommendations of the Lee Commission. 3259-63.
CHIEF COMMISSIONER FOR INDIAN RAILWAYS—
Question-re 3617. =
CHIGHAWALA (S)— : :
Question r¢ differences between Khassadars, scouts and ——. 3564-65.
CHINGLEPUT— ‘ e
-Question re doubling of the railway line from Madras to —— 3625,

LA L
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CHINTAMANI PANT, Mr—

Qualifications of ——, Exeecutive Engineer, Simla Imperial West- Division.
2014, ~
CHITTOOR—
Question 7¢ abolition of the night shuttle train between Katpadi and —— on

the Madras and Southern Mnhrntta Railway. 3097.
CHITTOOR DISTRICT—
Question 7¢ openinz of a post office on the village of Gadipala in the —.
3908-99.
CHOUBEY, KANIHYA LALL—
Question re payment of compensation ic the widow of —, late guard of the
Oudh and Rohilkhand Railway. 2915.
CHURCH (ES)—
Question re expenditure on erection, maintenance and repairs of ——. 3402,
“CIRCUIT HOUSE—

Question re oceupation by the military authorities of the —— at Muzaffar-
pur. 3041
{CIRCULAR(S)—

Question re confidential —— issued to their employees by the East Indian
Railway. 31i6. =

CIVIL AND MILITARY LINE OVERSEER—
See under ¢ Overseer ”.
{CIVIL VETERINARY DEPARTMENT—

Question re differential treatment of the staff of the Army Remonut Depart-
ment and the -—. 3203-04.

Question 7¢ status of Deputy Superintendents in the —— and the Army
Remount Department. 3204,
‘CLAIM(S)—

Question 7o against the Great Indian Peninsula Railway during the
years 1921, 1022 and 1923. 2966.

Question e paid for goods lost ¢r damaged on railways. 3907-08.
‘CLASSIFICATION—
Question re —— of distribufors in Government Presses and record suppliers

in the Military Accounts O as superior servants. 3793-94.
CLEMENTS, ROBSON & Co., Mgssrs.—

suppiy of grain to military stations in

the Punjab. 35584
CLERICAL ESTABLISHMENT(S)
‘Question ze of- the-Auxiliary and Te
Question re revision of the pay of the
ment. 3481.
«CCLERICAL-STAFF—
Question re giant of percentage increments to the —— of the Director
General, Posts and Telegraphs. 3982-83.
Question re revision of the pay of the
.and Telegraphs. 3u82-83.

itorial Forces. 2076.
of the Military Accounts Depart-

of the Director General, Posts

%
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CLERK(S)—
Question re allegations of bribery against the menial establishment ——,
office of the District Traffie S@euutaudmt Dacca, Eastern Bengal le-

way. 3384
Questwn re bus service for the conveyance of —— from Raisina to the
Secretariat in Delhi. 3896-97.
Question re casnalties among —— of the Indmn Army Service Corps and
the Military Accounts Department during the late War. 3481-82.
Question re “D* class quarters for Government of India —— at Raisina,
Delhi. 3891,
Question re grnding of! of the Indian Army Service Corps. 3482-83.
Question re minimum pay of —— on the East Indian Railway. 3907
Questlon re overlooking of the claims of senior —— to officiate as accountants

in the office of the Controller of Military Accounts, Southern Command
and - Poona District. 3894,

Question re pay of —— in the Bombay Currency Office. 3580.

Question re pay of —— of the Indian Army Service Corps. 3481, 3482.

Question re prov ision of free quarters for certain ——. 3380.

Question re revision of the pay of the civilian in the No!ﬂl West
Frontier Province. 2610. =

Question re sanction of 17 —— for the Burdwan Postal Division. 3378-
79:

Question re scale of increments of —— of the Indian Army Service Corps.
3483.

Question re transfer of and accountants of the Military Accounts De-

partment. 3416.

Question re upper and lower division —— of the Indian Army Service Corps.
3483-84.
Questton re working hours of the Government of India Seeretariat. 3897-
98.
CLERKS, TEMPORARY—
Question re permanent appointments for —— and Assistants in the Govern-

ment of India Secrctariat. 4037.
Question re and Assistants in the Government of India Secretariat.
4037.
CLERKSHIPS, RESERVE—
Question r¢ candidates for
Orissa. 2099,
‘COAL—
Question re cost of South African —— imported into India. 3103
Question re countervailing duty on South Afriean ——. 3103.
7o 65 1

Qu TOMm G

Questicn re revision of R:u way
COCKE, Me. H. G—
Provident Funds Bill—

and Braneh Postmasterships in Bihar and

mr 2918-16:
s made in 1921. 3216-18.

=y

Consideration of —

Clause 6: 3.
Resolution 72 abolition of the Cotton Excise Duty. 4077-78. -
Resolution re separvation of Railway Finance from General Finance. 3661-
62.
Resolution ¢ suspension of the Taxation Inguiry Committee and snbshtu-
tion of an Economic Inquiry Committee. 3756-57.
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CODE OF CIVIL PROCEDURE (AMENDMENT) BILL— 1R
See under “ Bill(s) 7. 22
CODE OF CRIMINAL PROCEDURE (&\IE\IDME\II) BILL—
See under “ Bili(s) 7.
COLLEGE (S)—
Question re apphcatmn: from —— to possess wireless telegraph nppnrntus
3208-09.
COLLISION(S)—
Question re casnalties among third and intermediate class passengers in
railway. 3886.
Question re
Question re

on railways in 1924. 3886.
on the North-Western Railway. 3711.

Question re cremation of bodies of persons killed in railway —. 3712
Question re railway ——, ete, during the last twelve years. 3907.
COLONIAL(S)— o

Question r¢ —— in the Indian services. 3385.
COLONIES COMMITTEE—

See under “ Committee(s) 7. : g
COLONIZATION—

Question re Moplah - in the Andamans. 3687.
COMMERCE DEPARTMENT—

Question re irregularities committed by a provisional Assistant Secretary in
the 3755;

COMMERCIAL INTELLIGENCE— : .

Demands for Supplementary Grants for 1924-25 under *——7. 3879-80.
COMMISSION, COAL—

Question re appointment of a ——. 3365.
COMMISSION(S), TEMPORARY—

Question re Indians in the Indian Medical Service holding —. 3696-97.
COMMITTEE(S)—

El;g’tsign of Members of the Legislature to serve on the External Capital —,

Question re appointment of a —— to consider the grievances of the publie

with regard to railways. 3558-59.
Questxou re Birdwood ——. 3598.

Question re suuuusl. d with the Bombay Govemment re the Taxation
— 381

Question re evidence of Provincial Ministers and ex-Ministers before the
Reforms Inquiry ——. 3193-94.

Question re formation of a to inguire into Sikh grievances. 3598.

Question re memoranda presented by the Indian Colonies —— to His Majesty’s
Government.  3605.

Question re publication of the evidence of provineial Ministers and ex-
Ministers before the Reforms Inguiry 3195,

Question re publication of the report of the Colonies ——. 3488,

Question re vecommendations of the Frontier Inquiry ——. 3398.

Qu)(‘_stion re recommendations of the Imdian Bar ——, 3099-3100, 3626-
T
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L COMMITTEE—contd.

Question re recommendations of the Indian Mereantile Marine —. 3627.
Question re report of the Deck Passenger ——. 3489.
Question re report of the Frontier Inquiry ——. 3780.

Question re report of the Indian Bar 3095-96.
/ Question re report of the Indian Colonies 3626.
Question re report of the Indian Mercantile Marine 3586.
Question re reports of —— appointed by Provincial Governments to examine

the land revenue question. 3493. .
Question re representation of Indian views before the Ormshy-Gore and the

Southborough ——.  3605-06.
Question re results achieved by the Colonies ——. 3487-88.
Question re scope of inquiry of the Taxation Inquiry ——. 2917-18.
3 Question ye Taxation Inquiry ——. 3719 .
: Question re welfare —— on the Bengal and Nagpur Railway. 3797-98.
, Recommendations of the Indian Bar 3504.
Report of —— on the separation of Railway from General Finances (laid

on the table). 3422-24,
Resolution re appointment of a
floods. 4083-4101.
COMMODITIES, PRICES OF—
Question re fixing of prices of —— sold in Cantonment Bazaars. 3370-T1.
COMMUNAL REPRESENTATION—
Question r¢ —— in Kenya. 3486.
COMPENSATION—
Question re paid by Railways on account of persons killed or injured in
accidents. 3618. .
Question re to Babu Sailesh Chandra Chakrabarty for injuries sustained
on field service. 3380.
k Question re —- to the family of the villager of Lohogaon whose death was
caused by Private C. J. Walker. 3624-25.
+ Question re payment of to the widow of Kanihya Lal Choubey, late
Guard of the Oudh and Rohilkhund Railway. 2915.

to inquire into the causes of recurring

) CESSION(S)—
Question r¢ introduction of week-end and other on Railways. 3388-
89.
Question re Railway —— fares for school children. 3697.
Question re railway —— fares to students of national schools. 3796.
Question re railway —— for military traffic. 3616.
Question 7¢ railwvay —— to students of the Royal Indian Military College,

Dehra Dun. 3499-3500.

a‘ CONCILITATION BOARD—
Question re establishment of a
3799.
CONFERENCE (S) —
Question re on Indian Art by the Indian Society in London. 3494.
Question re recommendations of the Universities —— held at Simla. 3629.
L 'CONSULTING ENGINEER(S)—
{ Question re employment of —— in connection with Ports development, ete.
3699-3700. :
L292LD - . : =i 5

on the Oudh and Rohilkhund Railway.
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CONSULTING ENGINEER TO THE GOVERNMENT OF INDIA-—
Question r¢ —-. 3500.

CONTRACT (8)— ,
Question re approval of the Legislative Assembly to certain ——. 3023
Question re — with the Mond Nickel Company. 3366.

Question re date of expiry of the South Indian Railway ——. 3093.
Question re date of termination of the —— with the Burma Railway. 3804.
Question re North-Western Railway sleeper ——. 3123, 3816.

Question 7e revision of Railway Coal made in 1921. 3216-18.

CONTROLLER OF MILITARY ACCOUNTS, SOUTHERN COMMAND AND
POONA DISTRICT—

Question re overlooking of the claims of senior clerks to officials as accountants

-

in the office of the —. 3894.
Question re production of medical certificates by the office establishment of
the 62

. Question re stoppage of acting promotion in vacancies of accountants in the
= office of the —. 3893.

CONTROLLER OF TELEGRAPH STORES—

Question re appointment of an outsider as —. 2032.
COOK, Sz EDWARD—
Question re appointment of a successor o ——, Seeretary to the High Com-

missioner for India. 3471
COOLIES, LICENSED—
Question re shortage of —— at Karachi City sfation on the North-Western
Railway. 3788-89.
CO-OPERATIVE SOCIETY(IES)—
Question re esteblishment of agricultural banks or —— in the North-West
2 Frontier Province. 3781
“CORPORATION SOLE"—
Question re in Cantonments. 3710-11.
CORRESPONDENCE— %
Question re censoring of —— of private persons by the police. 3790-92.

Question re publication of official regarding the deadlock in the Central
Provinces. 3582-83.

Question re vefusal of Government fo lay official —— on the table. 3703.
COSSIPORE GUN AND SHELL FACTORY—

Question re working hours in the ——. 2964-65.
COST OF LIVING—-

Qx;;eostion re -——— of Europeans in India between 1914 and 1923, ete. 3479-
COST WORKING—

Question re — of the Telegraph Department. 2932-33.
COTTON EXCISE DULY—

Resolution re abelition of the ——. 3955-64, 4043-65, 4066-83.

COTTON GINNING AND PRESSING FACTORIES BILL— -
See under “Bill(s) ”.
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COUNCIL OF STATE—
Bills®passed by the —— laid on the table. 3130, 3244.
Message from the —— re the passing of the Land Customs Bill by that
Chamber without any amendments. 4011.
Message from the —— re (1) the passing without amendment of—
(i) Indian Post Office (Amendment) Bill.
(#1) Imperial Bank of India (Amendment) Bill.
(#i) Indian Criminal Law (Amendment) Bill.
2. Concurrence of the Legislative Assembly in the motion that the Bill to
amend section 27 of the Indian Succession Act 1865 be referred to a
Joint Committee of both Houses. 3839,
Question re Elecloral Rolls of the 4065-66.
COUNTERVAILING DUTY—
See under “ Duty (ies) ”.
COUNTESS OF DUFFERIN FUND— :
Question re names of Indian Members on the Executive Committee of the
2021-22
Question re representation of the Central Legislature on the Executive Com-
mittee of the . 2022,
“CRAIG DHU "—
Question re ——, Simla. 3901-02.
CRAWFORD, COLONEL J. D.—
Indian Criminal Law Amendment (Repealing) Bill—
Motion to consider. 3548-49.
Oath of Office. 2911.
Question re wound, disability and family pension in connection with casualties
oceurring in Waziristan or on the North-West Frontier. 3805-07.
Resolution re abolition of the Cotton Execise Duty. 4071-72,
Resolution re recommendation of the Lee Commission. 3263-67.
CREMATION—

Question re

of bodies of persons killed in railway collisions. 3772.

CURRENCY—
Question re contraction of ——=. 3976-78.
Question re inerease of in India. 2978.
Question re Lransfel of the control of —— to the Imperial Bank of India.
3387-88.

CURRENCY OFFICE—
Question re introduction of the Provident Fund system in the ——. 3590.
CURRENCY OFFICE, BOMBAY—

Question re scale of pay in the ——. 3589-90.
CURRENCY POLICY—
Question re revision of the present —— of Government. 3808-12.

CUSTOMS DUTY (1ES)—
Qnuestion re collection of by the Post Office. 3715.
Question re exemption from —— of materials for uniforms of military offi.
cers. 3480.
Question re resull of the appeal to the Privy Council.in the case of the levy
of —— on stores imported by railway companies. 3376.
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D
DACCA— :
Question re dismissal of Mr. Sirajuddin, a machineman in the E. B. Railway
‘Workshop at —. 3814,

Question re provision of overbridges at certain level erossings in —=. 3814-
15.

DAFTARIES—

Question re pensions of Secretariat and Army Head Quarters
Question re provision of family quarters in Simla for
Government of India Secretariat. 4037-38.

DAGOCHIA—
Question re closing at night of Birati, Hridaipur and
Railway. 3202.
DAMS—

Question re

Provinee. 3565.
DAS, Mr. BHUBANANANDA—

Question re alleged discourtesy of Government officers to Indian women.
3580. .

Question re amalgamation of the Oriya-speaking tracts. 3387.

Question re amendment of the Indian Companies Act, 1913 (VII of 1913).
3378.

Question re amounts due by the Alliance Bank of Simla to the Imperial Bank.
3011,

Question 7e appointment of an outsider’ as Assistant Controller of Telegraph
Stores. 2932. R

Question re appointment of an outsider as Controller of Telegraph Stores.
2032.

. Question re appointment of Oriyas as Judges of the High Court and

Executive Councillors in Bihar and Orissa. 3387.

Question re capital expenditure on and income derived from Town Telephone
Projects for the five years preceding 1923-24. 3980.

Question re canses of the floods in South India. 3390.

Question re Cenfral and Local Railways Advisory Councils. 2935-36.

Question re Central Institute of Indian Art and Antiques in London. 3494,

Question re conference on Indian Art by the Indian Society in London. 3494,

Question re constitution of the Local Railway Advisory Committees. 2937.

Question re cost of long distance telephone lines and income derived there-

3898-99.
employed in the

stations on the E. B.

and waterways in the Gandapuri tract of the N.-W. .

forn, 2933-34.

Question 7¢ cost of town planning schemes undertaken by the G. I. P. Railway.
2930-31.

Question 7e cost of town telephone schemes and income derived thereform.
2934.

Question re difficulty of securing the presence in India of the Directors and
Managers of the Alliance Bank of Simla. 3377.
Question re employment of Oriyas in the Public Services. 2979-80.
Question re employment of Oriyas on the Bengal Nagpur Railway. 2980.
: Question re expenditure ineurred hy State and Guaranteed Railways on
¥ housing of their staff. 2931.
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DAS, Mr. BHUBANANANDA—contd.
Question re franchise for women. 3579, 3703.
Question re Government purchases of iron and steel from Indian manufac-
turers. 3702
Question re grant of concession fares on Railways to students of national
sehools and colleges. 3389-90.
Question re introduction of race specials on the G. I. P. Railway. 3388.
Question re introduction of week-end and other concessions on Railways.
3388-89.
Question re joint terminal railway station -at Bombay. 2929-30.
Question re liquidation of the Alliance Bank of Simla. 3376-77.
Question r¢ maximum pay of telegraph officers recruited in India from Indian
Engineering Colleges. 2935. ;
Question re office hours in the Government of India Secretariat. 3951. |
Question re opening of a local head office of the Imperial Bank of India i
1
.
1

either at Lahore or at Delhi. 3705-06.

Question re prosecution of the Directors of the Alliance Bank and of the
Anglo-India Steam Navigation Coy., Ltd. 3377

Question re purchase of railway stores throngh the Indian Stores Department.
3702.

Question re recrnitment for the Government of India Secretariat.  2979.

Question 7e reduction of expenditure in the Telegraph Department. 2933,

Question re velief of distress cansed by the floods in South India. 3390.

Question re reorganization of the Railway Board. 2937-38.

Question re repayment of advances made by the Tmperial Bank to the Alliance
Bank of Simla. 3377.

Question re representation of the Passengers’ and Traffic Relief Associations
on the Central and Local Railway Advisory Councils. 2936-37.

Question (Supplementary) re Resolution regarding rupee tenders for the
purchase of stores. 3572.

Question re revenue from the telephone trunk system. 3980-81.

Question (Supplementary) re riot at Kohat. 3421.

Question re sale of surplus stock of salt in the Ganjam Salt Factory. 2928-29.

Question re Sir Aurel Stein’s collection of antiquities from Central Asia.
3494,

Question re State management of the Bast Indian and the Great Indian
Peninsula Railways. 2930.

Question re territorial re-distribution of Provinces on a linguistic basis. 3387,

Question re training of Indians as railway traffie officers. 3702.

Question re transfer of the control of currency to the Tmperial Bank of India.
3387-88.

Question re working cost of the Telegraph Department. 20932-33.

Resolution. re appointment of a Committee to inquire into the causes of
recurring floods. 4083-87, 4100-01.

Resolution re separation of Railway Finance from General Finance. 3868.

DAS, Mr. HARBHAGWAN— :
Question re case of postal clerk, Ambala. 3409.
DAS, Mr. LACHMAN—
Question re case of , clerk, Rawalpindi post office. 3492.

DAS, Mr. NILAKANTHA— i
Question re conveyance of third class passengers in cattle trucks on the Bengal-
Nagpur Railway. 3488
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DASS, Mr. NILAKANTHA—contd.

Question re manufacture of salt for home consumption by the people of Orissa
during the famine of 1919-20. 3887. <

Question re opening of a town booking office at Puri. 3489.

Question re overcrowding of railway ecarriages. 3488.

Question re provision of a waiting room for intermediate class passengers at
Puri. 3488-89. <

Question re revival of the salt industry on the Orissa coast. 3887, 38'87-88.

DAS, Mr. RAMJI—
Question re appeal of ——, clerk, Peshawar post office, regarding his promo-
tion. 3410.
DATTA, Dr. S. K—
Question (Supplementary) re circular issued in 1913 or 1914 to the Universities
regarding omission from the contribution of Physics of wireless telegraphy
and wireless demonstrations, ete. 3209.
Question re discussion in the Assembly of the instructions to the Indian repre-
sentative at the Conference on the control of the opium traffic. 3768-69.
Question re transmission of lottery notices and tickets through the Post Office.
3768. -
Resolution re recommendations of the Lee Commission. 3322-26.

DEAD LETTER OFFICE—
Question re establishment of a
DEAD LOCK—

Question re publication of official correspondence regarding the
Central Provinces. 3582-83.

in Bihar and Orissa. 3473.

in the

DEATH—

Expression of regret at the of Mr. Bhupendra Nath Basu. 3555-56.
DEBATES—

Question re suggestion in connection with Budget ——. 3618.
DECK OFFICERS—

Question re employment of Indians as —— and Engineers in the Royal Indian

Marine. 3628.

DECK PASSENGER(S)—

Question re conditions of —— traffic in native passenger ships. 3704.
DECK PASSENGER COMMITTEE—

See under “ Committee(s).”
DECORATIVE WORK—

Question re —— in New Delhi. 3196.
DEE, Mr—

+ Question re case of —— Eastern Bengal Railway. 3383-84.

DEEGHA GHAT STATION—

Question re inconveniences to passengers at
3713.

DELEGATE(S)— %
Question re Indian —— to the League of Nations. 3916.

on the Bast Indian Railway.
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DELHI—
Excess Grants for 1922-23 under “——" 3875.
= Qnegtinn ve bus service for the conveyance of clerks from Raisina to the
* Secretariat in 3896-97.
Question re “D” class quarters for Government of India clerks at Raisina,
3891.

Question re decorative work in new 3196.
Question re Hindu-Muslim tension in 3117.
Question re recent riots at 3184-87.

DELHI SESSION—
Question re number of questions in the
3365-66.
DELHI-UMBALA-KALKA RAILWAY—
Question re gross earnings of the
DELHI UNIVERSITY—
Question re affiliation of the Science and Medical Departments of the Lady
Harding’s Medical College to the 2044.
DEMANDS FOR SUPPLEMENTARY GRANTS—
for the year ending 31st March 1925. 3876-81.

of the Legislative Assembly.

3183.

DEOLALI—
Question re case against Sergeant (’Meara, manager of the grass farm, —.
3557-58.
DEPUTATION (S)—
of Mr. Denys Bray to the Frontier in connection with the riot at Kohat.
3881.
Question re cost of — of India’s representatives to the Tmperial Conferences

and meetings of the League of Nations. 3104.
Question re of qualified Indians serving in Ordnance Factories to foreign
countries. 2064
Question re —— to England of an officer in connection with the settlement of
the amounts in dispute between His Majesty’s Government and the Govern-
ment of India. 3775-76.
Question re report of the Fiji —— 3599-3600.
DEPUTY CONTROLLER, PRINTIING CLEARING OFFICE— =
Question re pay, ete., of the —. 4041-42. 3
DERA ISMAIL KHAN-—
Question re
Khan. 3563-64.
Question re limitation of the period of retention of postal officials at post offices
beyond Bannu, Kohat and —. 3492.
Question re operation of sections 211 and 500 of the Indian Penal Code in
the district. 3564.
Question re qualifications of Sarbiland Khan, late sub-inspeetor of police,
3563.
Question re representations from Sarbiland Khan, late sub-inspector of police,
, against his dismissal. 3563.
DERA ISMAIL KHAN TEHSIL—
Question re decrease of revenue in the —. 3397.
Question re irrigation of lands in the — 3397.

ase of Sarbiland Khan, late sub-inspector of police, Dera Ismail

b
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DERA TEHSIL— ?
Question re exemption of the — from the operation of the Frontier Crimes
Regulation. 3398.
DEVI CHAND—
Question re discharge of , points jemadar at Kasur, N.-W. Railway. 2947.
DHARAMSALA—
~ Question re grant of compensatory allowance to the postal staff at —. 3610-
2k
DIAMOND HARBOUR LINE—
Question re grievances of passengers travelling by the —— of the E. B. Rail-
way. 3184
DINING CAR(S)—
Question re provision of Indian — on railways. 3912-13.
DIRECTOR-GENERAL OF POSTS AND TELEGRAPHS—

Question re appeals of the office establishment of the 3981-82.
nestion re graiit of percentage inerements to the clerical staff of the
3982-83.

Question re grant of the status of Secretary to Government to the ——.
3767-68.

Question re revision of the pay of the clerical staff of the —. 3982-83.

Question re visit of the —— to Islamabad. 3414-15.

DISASTER(S)—
Question re railway near Harappa on the N.-W. Railway. 3885-86.
DISCOURTESY— i
Question re alleged —— of Government officers to Indian women. 3580. !
DISMISSAL(S)—
Question re
3103.
Question re
5 3200.
# Question re of Mr. Mohanlal Tribhuvandas of the Bombay, Baroda and
¢ Central India Railway. 3004-05.
¥ Question re representations from Sarhiland Khan, late sub-inspector of police,
Dera Ismail Khan, against his —. 3563.

DISTRESS—

Question re relief of —— caused by the floods in South India. 3390.
DISTRIBUTOR(S)—

Question re classification of —— in Government Presses and record suppliers
in the Military Accounts Offices as superior servants. 3793-94.

DISTRICT JUDGE(S)—

Question re recruitment of ——. 3787. ‘
DISTRICT OFFICERS—

See under “ Eastern Bengal Railway.”

of employees of the Audit Office of the B. and N.-W. Railway.

of Mr. B. A. Fauzdar from the B. and N.-W. Railway.
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DISTRICT TRAFFIC SUPERINTENDENT, DACCA—
Question re allegations of bribery against the menial establishment clerk, office
= of the , Eastern Bengal Railway. 3384.
PISTRICT TRAFFIC SUPERINTENDENT, KATITHAR—
Question re alleged charges of bribery and corruption against certain employees
of the office of the , B. B. Railway. 3198.
DOUBLE LINE SYSTEM ON RAILWAYS—

Question re 3711-12.
DRIVER(S)—
Question re Indian Mail and Passenger Engine on the B. and N.-W. Rail-
way. 3908. ;

DUMASIA, Mr. N. M.—
Land Customs Bill—
Motion to circulate. 3084.
DUNI CHAND, LALA—
Fndian Criminal Law Amendment (Repealing) Bill—
BMotion to pass. 3989-01.

Question re alleged highhandedness of Arbab Muhammad Akram Khan, .

Honorary Magistrate, Peshawar district. 3968,

Qnuestion re amendment of section 101 of the Government of India Act. 3179.

Question re amendment of the Indian Negotiable Instruments Act, 1881.
3800-01.

Question re application of Lala Gopal Krishna for enrolment as a pleader in
the N.-W. F. Province. 3967. >

Question re application for admission as pleaders in the N.-W. F. Province.
3967.

Question re assessment to income-tax of the profits of the Punjab National
Bank, Ltd., Lahore. 3801.

Question re auditing of the aecounts of the Government Agricultural Farm at
Tarnab. 3177.

Question (Supplementary) re case of Arjan Singh, clerk, Rawalpindi Post
Office. 3203. - :

Question re case of Hot Lall, a postal clerk of Gujrat. 3122-23.

Question re case of Mr. Ram Saran Das Punj, a clerk in the Punjab Education
Department on deputation to the Indian Munitions Board. 4039-40.

Question (Supplementary) re contract with Messrs. A. H. Wheeler & Co., for
the sale of newspapers, books, ete., on the North-Western Railway. 3583.

Question re delay in the holding of elections in the Punjab Cantonments. 3899-

3900.

Question (Supplementary) re employment of Muhammadans in Government
Departments in the N.-W. F. Province. 3782.

Question (Supplementary) re establishment of agricultural banks or co-
operative societies in the N.-W. F. Provinee. 3781.

Question re fixing of prices of commodities sold in Cantonment Bazaars.
3370-71.

Question re grant of subsistence allowance to Mr. Girdhari Lal, sub-record
clerk, Railway Mail Service, Jullundur City. 3899.

Question re income-tax on the profits of Joint Stock Companies. 3802.

Question (Supplementary) re increase in the number of Gazetted Muslim
Officers in the Punjab Income-tax Department. 3773.
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DUNI CHAND, LALA—contd.

Question (Supplementary) #e Lord Olivier's speech in the House of Lords
regarding the alleged purchase of votes by the Swaraj Party in Befngal.
3701.

Question re North-Western Railway contract for sleepers. 2951-62.

Question re opening of the Sutlej Valley Project Railway for goods and
passenger traffie. 3121-22.

Question re payment of an allowance to Mr. Amir Chand Bombwal during
the period of his internment. 3467-70.

Question re payment of income-tax by cheques. 3801.

Question re percentage of Resolutions adopted by the Legislative Assembly to
which effect has been given by Government. 3370.

Question re provision of permanent appointments for men retrenched in the
Government of India Secretariat and Attached Offices. 3800.

Question (Supplementary) re raids by border tribes. 3102.

Question (Supplementary) re railway collision at Harappa Road, N.-W. Rail-
way. 3129.

Question re release of Sardar Kharak Singh. 3369.

Question re restrictions on the enrolment of pleaders in the N.-W. F. Provinee.
3967-68.

Question (Supplementary) re riot at Kohat. 3721

Question re rise in the price of food-stuffs. 3370.

Question re salary of the officer in charge of the Government Agricultural
Farm at Tarnab. 3178.

Question re sleepers for the North-Western Railway. 2950-51.

Question re stoppage of promotion of senior subordinates in the Punjab
Postal Circle. 3467.

Question re supply of free fruit to European Officers from the Government
Agricultural Farm at Tarnab. 3177-78.

Question re suppression of the opium traffic. 3371-72.

Question re tenders for stores for the Army Remount Depdts at Sargodha and
Mona. 3178-79.

Question re working hours of station masters and assistant station masters on
the N.-W. Railway. 3802.

Resolution re appointment of a_Committee to inquire into the causes of recur-
ring floods. 4083.

DUTT, Mr. AMAR NATH—

Hindu Religious and Charitable Trusts Bill—
Motion to refer to Seleet Committee 3509-10.

Indian Criminal Law Amendment (Repealing) Bill—
Motion to consider. 3531-32. s

Question re absentees in the Railway Mail Service and in certain post offices.
3790. J

Question (Supplementary) re alleged assault by Mr. Gasper, loco. foreman,
Katihar, on Mr. Phool Muhammad, pumping driver, Katihar. 3607.

Question (Supplementary) re alleged purchase of votes by the Swaraj Party
in Bengal. 3503.

Question (Supplementary) re allowances granted to staff of the Eastern
Bengal Railway for working on Sundays and holidays. 3608-09.

Question re amalgamation of the Posts and Telegraphs Department with the
Railway Department. 3767.
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DUTT, Mr. AMAR NATH—contd.

Question re appointment of an Anglo-Indian assistant station master to
officiate as Traffic Inspector, Lalmonirhat, on the E. B. Railway. 3576.

~ < Question re building of railway quarters near a graveyard at Kurigram on

the E. B. Railway. 3576-77.

Question (Supplementary) re case of Hot Lal, a postal elerk of Gujrat. 3123.

Quéstion re cases of fraud in the post offices, Burdwan Division. 3378.

Question re. censoring of correspondence of private persons by the police.
3790-92.

Question re compensation to Babu Satish Chandra Chakrabarty for injuries
sustained on field serviee. 3380.°

Question re electric installations and water faps in quarters in Caleufta for
European, Anglo-Indian and Indian staff of the Eastern Bengal Railway.
3573-74. .

Question re grant of coal-field allowances to postal officials of the Burdwan
Division. 3379. :

Question re grant of the status of Secretary to Government to the Director-
General of Posts and Telegraphs. 3767-68.

Question re grants from the fine fund on the Eastern Bengal Railway towards
recreation clubs of their employees. 3575-76.

Question re grants made by the Bastern Bengal Railway to sehools for Buro-
peans, Anglo-Indians and Indians. 3574-75. .

Question re inadequacy of staff in the office of the Superintendent of Post
Offices, Burdwan Division. 3379.

Question re increased remuneration to Babu Satish Chandra Chakrabarty for
the period of his deputation to the Central Telegraph Office, Caleutta. 3379-
80.

Question re leave reserve of the Railway Mail Service. 3790.

Question (Supplementary) re new Legislative Rules. 3109.

Question re Posts and Telegraphs Department. 3767.

Question re provision of free quarters for certain clerks of the Burdwan
Postal Division. 3380.

Question re provision of free quarters for signallers of the Burdwan Head
Post Office. 3379,

Question re provision of quarters for European, Anglo-Indian and Indian
euards of the Bastern Bengal Railway stationed at Sealdah. 3572-73.

Question re provision of quarters for the ministerial and station staff of the-
Eastern Bengal Railway at Calcutta. 3573. =

Question re re-appointment of retrenched Europeans, Anglo-Indians and
Indians on the Eastern Bengal Railway. 3576.

Question re sanction of 17 clerks for the Burdwan Postal Division. 3378-79.

Question re supply of filtered water to the railway employees at Paksey on
the Eastern Bengal Railway. 3792-93.

Question (Supplementary) re views of Local Governments on the recommenda-
tions of the Lee Commission. 3126.

Question re working hours, increase of leave reserve, allowances, ete., of postal
employees. 3789. g
Resolution re appointment of a Committee to inquire into the causes of recur—

ring floods. 4088.
Resolution re recommendations of the Lee Commission. 3324, 3335.

DUTY (IES)—

Question re additional —— on bounty-fed articles. 3211
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DUTY (IES)—contd.

Question re countervailing on South African Coal. 3103. -
Question re imposition of off-setting 3604. —
Question re locomotive industry and off-setting ——. 3717-18.

DUTIES, PROTECTIVE— =
Question re exclusion of Burma from recommendations made by the Tariff

Board in regard to 3778-79.

DUVAL, Mr. H. P—
Oath of Office. 2911.

DUZDAB—
Question re British Viee-Consul at ——. 3597.

.

E

EARNINGS—
Question re gross of the D.-U.-K. Railway. 3183.
EAST INDIAN RAILWAY—

Question re absorption of the Sahebgunge Loop district in the Howrah
District of the 3012-13.

Question re Advisory Committee of the 3115-16.

Question rd allezed malpractices of certain employers of the 3772.

Question re amalgamation of the Distriet, Locomotive, Carriage and Traffic
offices on the 3012-13.

Question re amalgamation of the G. I. P. Railway and the 3615.

Question re amalgamation of the traffic transportation and - commercial
Departments on the 3907.

Question re case of gnard Montrose of the 3615.

‘Question re confidential circular issued fo their employees by the 3116.

Question re sehools for European, Anglo-Indian and Indian children.
3496-97.

Question re employment of Indians as District Inspectors on the transporta-
tion side of the 3498.

Question re European and Indian station masters on the 3180-81.

Question re European, Anglo-Indian and Indian Traffic Inspectors on the

3497-98.
‘Question re fracas between Gurkhas and Indian employees of ——. 3365.
Question re grant of free passes over foreign railways to the employees of
the 3495.
Question re gri of p on the ——. 3586.

Question re grievances of passengers travelling by the Bandel-Barharwa Loop
section of the . 3180

Question re grievances of passengers travelling by the Bandel-Katwa line of
the 3202.

Question re improvement on the Loop line of the ——. 3905.

Question re income for the last three years from goods traffic (excluding coal)
on the ——. 3906.

Question re inconveniences to passengers at Deegha Ghat on the —. 3713.

Question re Indianisation of various classes of appointments on the —.
3906.

T R e ==

~
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EAST INDIAN RAILWAY—contd.

-

Question re issue of return and week-end tickets on the 3906.

Question re lack of intermediate class waiting accommodation on the —.
3905-06.

Question re minimum pay of clerks on fhe —. 3907.

Question re minimum qualifications for the grant of free intermediate class
passes to employee of the 3495.

Question re overhauling of the Sone Bridge on the ——. 3112-13.

Question re provision of latrine and a female waiting room at Ahmadpur
junction station on the —. 3019.

Question re provision of quarters by the for its European, Anglo-Indian
and Indian staff at certain important junctions. 3497.

Question re railway offices to remain at Lucknow after the amalgamation of
the with the Oudh and Rohilkhand Railway. 3596. z

Question re reduction of fares on the 3904.

Question re reduction of intermediate and third class fares on the G. I. P.
Railway and the 3620.

Question re report of the Retrenchment Committee ——. 3495-96.

Question re running of a through and fast train from Howrah to Benares

Cantonment vi@ the Loop Line on the 3905.
Question re scheme for the centralisation of the —. 3904 <
Question re State-management of the —— and the G. I. P. Railway. 2930.
Question 7re termination of the services of certain employees of the —— on

the State taking over the management of the line. 3706-07.
Question re travelling allowances of European and Anglo-Indian employees
of the —. 3496.

EASTERN BENGAL RATLWAY—

Question re allegations of bribery against the menial establishment clerk, office
of the Distriet Traffic Superintendent, Dacea, 3384.

Question re alleged charges of bribery and corruption against certain em-
ployees of the office of the District Traffie Superintendent, Katihar,
3198.

Question re allowances granted to staff of the —— for working on Sundays
and holidays. 3608-09.

Question re appeals of the employees of the —— against the orders of
Distriet officers. 3606.

Question re appointment of an Anglo-Indian Assistant station master to
officiate as Traffie Inspector, Lalmonirhat, —. 3576. -

Question re appointment of two Anglo-Im‘lm.us as guards on the — in pre-
ference to qualified Indians already in the service. 3606-07.

Question re building of railway quarters near a graveyard at Kurigram om
the 3576-77.

Question re case of Mr. Dee, guard on the ——. 3383-84.

Question re closing at mght of Birati, Hridaipur and Dagochia stations on'
the —. 3202.

Question re discharge of certain menial staff of the ——. 3384

Question 7e dismissal of Mr. Serajuddin, a machineman in the —— workshop
at Dacca. 3814.

Question re electric installations and water taps in quarters in Caleutta for
European, Anglo-Indian and Indian staff of the —. 3573

Question re European and Anglo-Indian station masters and assistant station
masters on the ——. 3197-98.
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EASTERN BENGAL RAILWAY—contd.

Question re excess fare earnings of ticket collectors on the —.  3200-01.

Question re Faridpur station, 3769-70. ot

Question re grant of a gratuity to the widow of Shewdayal Pandey, late
pointsman at Nasratpur on the —. 3383

Question re grants from the fine fund on the towards recreation ¢lubs of
their employees. 3575-76.
Question re grants made by the
and Indians. 3574-75.

Question re grievances of employees on the 3803.

Question re grievances of passengers travelling by the Diamond Harbour line
of the 3184.

Question re grievances of the Indian Employees Association. 3384-85.

Question re inconvenience caused to passengers travelling by the line from
Santahar to Parbatipur on the ——. 3471-72.

Question re inerease of staff on the —— B. S. B. section of the —. 3382-83.

Question re Kalukhali station, 3770.

Question re promotion of Indian station masters to station Superintendents
and Traffic Inspectors on the 3607-08.

Question re promotion of reverted guards on the ——. 3608.

Question re promotions on the 3197.

Question re provision of indieation boards for the direction of passengers at
Naihati station on the —. 3116.

Question re provision of quarters for European, Anglo-Indian and Indian
guards of the stationed at Sealdah. 3572-73.

Question re provision of quarters for the ministerial and station staff of the

at Caleutta. 3573.

to schools for Buropeans, Anglo-Indians .

Question re quarters of officers of the —— at Alipore. 3606.
Question re re-appointment of retrenched Europeans, Anglo-Indians, and
Indians on the —. 3576.

Question re recrnitment of Indian assistant station masters for special class
stations on the 3606.
Question re supply of filtered water to the railway employees at Paksey on
the 3792-93. -
EASTERN BENGAL RAILWAY WORKSHOPS—
See under * Workshops.”
ECONOMIC INQUIRY COMMITTEE—
Resolution re suspension of the Taxation Enquiry Committee and substitution
of an 3721-62.
EDUCATION—
Excess Grants for 1922-23 under “——" 3873,
EFFICIENCY BAR(S)—
Question re clerks under the in the Lower and Upper Divisions of the
Government of India Secretariat and attached offices. 2949,

Question re for Accountants in the Military Accounts Department. 3618-
19:

ELECTION (8)—

Quegséion re delay in. the holding of —— in the Punjab Cantonments. 3899-
3900.

Question re

in Cantonments. 3711.




INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 47

ELECTION (S)—

Quastion re introduction of the principle of —— on a communal basis in local
~. bodies in the N.-W. F. Province. 3780-81.
Question re paucity of yotes polled in Assam during the last Legislative

Assembly 3100.
ELECTIONS, GENERAL—
Question re last —— in India to the Legislative Assembly and Provincial

Couneils. 3198-99.
ELECTORAL RULES—
Question re of the Counecil of State. _4065-66.
BELECTRIC INSTALLATION(S)—

Question re —— and water taps in quarters in Calcutta for European, Anglo-
Indian and Indian Staff of the Eastern Bengal Railway. 3573-74.

EMIGRATION—

Question re prevention of —— of adult labourers from Madras. 3764-65.
EMIGRATION DEPOT(S)—

Statement laid on the table regarding the
EMIGRATION, EXTERNAL—

at Benares. 3049-63.

Exeess Grants for 1922-23 under “——” 3874,
EMOLUMENT(S)—
Question re increase of in the Civil and Military Services. 2983.

EMPLOYEE(S)—

Question re grievances of
EMPLOYEE(S), RAILWAY—

Question re punishment of for infringement of rules. 3883.

Question re supply of filtered water to the at Paksey on the E. B. Rail-
way. 3792-93. =

ENGINE DRIVER(S)—
See under “ Driver(s).”
ENGINEER (8)—

Question re employment of Indians as deck officers and —— in the Royal
Indian Marine. 3628.

ENGINEERING COLLEGES, INDIAN—

on the E. B. Railway. 3803.

Question r¢ maximum pay of Telegraph officers recruited in India from —.
2935,
ENGLISH SUBJECTS—
Question re restrictions imposed on —— with regard to the possession of Wire-

less telegraph sets. 3210.
ESCORTS, ARMED—

Question re provision by the inhabitants of Kulachi of —— for officers on
tour. 3399.

ESHER COMMITTEE’S REPORT—
Question re resolutions of the Assembly on the —, 3777-78.
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EUROPEAN (8)—
Question re cost of living of
80.
Question re East Indian Railway Schools for —— Anglo-Indian and Indnm
children. 3496-97.
Question re Anglo-Indian and Indian Traffic Inspectors on the East
Indian Railway. 3497-98.
Question re provision of quarters. by the East Indian Railway for its —
Anglo-Indian and Indian Staff at certain important junctions. 3497.
Question re travelling allowances of and Anglo-Indian Employees of the
Hast Indian Railway. 3496. >
EVIDENCE— g
Question re of provincial ministers and ez-ministers before the Reforms
Inquiry Committee. 3193-94.
Question re publication of the —— of Provincial Ministers and exz-ministers
before the Reforms Inquiry Committee. . 3195.
EXAMINATION(S)—
Question re non-employment of men who passed the Staff Selection Board’s
in 1920. 3784-85.
EXCESS FARE EARNINGS—
- Question re of ticket collectors on the E. B. Railway. 3200.
EXCESS GRANTS—
—— for 1922-23 under "Adjustments with Provincial Governments.” 3874
for 1922-23 under “ Agriculture.” 3873.
— for 1922-23 under “ Archzology.” 3873.
—— for 1922-23 under “ Aviation.” 3874.
—— for 1922-23 under “Census.” 3874
for 1922-23 under “ Central India.” 3875.
—— for 1922-23 under “Delhi.” 3874.
for 1922-23 under “ Education.” 3873.
under “ Emigration, External.” 3874.
under “Interest free advances.” 3875.
under “ Irrigation.” 3878. 2
under “Joint Stock Companies.” 3874.
3 under “Land Revenue.” 3870.
for 1922-23 under “ Medical Services.” 3873.
—— for 1922-23 under “Meteorology.” 3873.
for 1922-23 under “Mines.” 3873.
for 1922-23 under “ Miscellaneous Departments.” 3874.
for 1922-23 under “ Other Scientific Departments.” 3873
for 1922-23 under “Police.” 3871.
for 1922-23 under “ Rajputana.” 3878,
for 1922-23 under “ Refunds.” 3874.
for 1922-23 under “ Stamps.” 3871.
for 1922-23 under “ Stationery and Printing.” 3874,
for 1922-23 under “ Survey of India.” 3871-73.
EXECUTIVE COUNCILLOR(S)—
Question re appointment of Oryas as High Court Judgeq and —— in the
provinee of Bihar and Orissa. 3387.
EXECUTIVIEE ENGINEER, SIMLA IMPERIAL WEST DIVISION—
Question re qualifications of Mr. Chintamani Pant, —. 2014,

in India between 1914 and 1923, etc. 3473-
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EXECUTIVE OFFICER(S)—
Quea ion re employment of ‘civilians as —— in Cantonments. 3001.
Question re exercise of magisterial powers by — in Cuutonments 3000-01.
EXEMPTION(S)—
Question re of certain Assistants in the Upper Division from the Staff
Seléction Board’s examination. 3979.
EXPENDITURE—
Question re additional
mission. 3382.
Question re ineurred in connection with His Excellency the Viceroy and
his establishment. 2984.
Question re on erection maintenance and repairs of mosques, temples and
churches. 3402.
Question re on roads in the St. Thomas Mount Cantonment. 3560.

involved in the recommendations of the Lee Com-

Question re extra —— incurred by the Government of India from 1917 to 1923,
2086.
EXPENDITURE IN ENGLAND—
Demand for Supplementary Grant under “—— (High Commissioner for
India).” 3881
EXPORTS—
Question re deerease in the - of Indian yarn. 3118-19.

Question re effect of the import eertifieate s
opium sold for 3620-21. =

Question re of beef from India. 3617.
EXTERNAL CAPITAL COMMITTEE—

Election of Members to the ——. 3131, 3229,
See under * Committee(s).”

stem on the amount of Indian

13}
FACTION(S)— e
Question re among the Gandapur tribe. 3400.
FAMINE—

Question re manufacture of salt for home consumption by the people of Orissa
during the —— of 1919-20. 3887.

FAR EAST—
Question r¢ restricted sale of provision opium to the non-China market in
the 3621.
FARE(S)—

Question re reduction of —— on railways. 3613.

Question re reduction of —— on the E. I. Ry. 3904 2

Question re reduction of first and second elass—— on the Great Indian Penia-
sula Railway. 3588-89.

Question re reduction of intermediate and third class — on the G. I. P. and
E. I. Railways. 3629.

FARES, CONCESSION—

Question re grant of —— on Railways to students of
colleges. 3389-90. : =

L292LD - 7
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FARIDPUR—
Question re station, E. B. Ry. 3769-70.
FAUZDAR, Mr. B. A— a5
Question re dismissal of — from the B. and N. W. Ry. 3200.
FEDERATED MALAY STATES—

Question re outrage on an Indian woman in the

FERRY SERVICE—
Question re —— between Monghyr and Monghyr Ghat. 3366-67.

FIELD SERVICE—
Question re boarding arrangements for Indian superior personnel of the Indian
Army Service Corps while on 5
Question re compensation to Babu Sailesh Chandra Chakrabarty for injuries
sustained on 3380.
Question re grant of special promotion to postal officials on acecunt of -
3406-07.
FIJI—
Question re questions relating fo Kenya and the poll-tax in ——. 2984-85.
Question re report of the deputations. 3599-3600.

FILTERED WATER—

3004, 3006-07"

Question re supply of — to the railway employees at Paksey on the E. B.
Ry. 3792-93.
FINANCE(S)—
Report of Committee on separation of railway from general — (laid on

the table). 3422-24. :
Resolution re separation of Railway —— from General —. 3629-86, 3860-69.

FINE(S)—
Question re distribution of —— realiSed from employees on the North-Western
Railway. 3694-95.
‘Question re imposition of —— on labourers employed on the construction’ of

the Luni canal in the Gandapuri tract. 3400.
Question re protests against the levy of on the landowners of the Gandapur

tract. 3401 -
FINE FUND— R
Question re grants from the —— on the Eastern Bengal Railway towards
recreation clubs of their employees. 3575-76. £
FIRE—
Question r¢ —— on the pilgrim steamer “ Frangestan ”.- 3403-06.
FIRE-ARMS— .
Question re possession without licenses of —— by border villagers. 3398.
FIRM (S)— '

Question re Indian, non-Indian and mixed —— engaged in the iron and steel
‘industries m India. - 2919. .

FIRMS, INDUSTRIAL—

Question re a§si$tance rendered, to
2919. : :

hy the Geological Survey Depar\‘,n:nez\t;~
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FIRST AND SECOND CLASS PASSENGERS—
7 Question re supply to Indian —— of refrest ts in their partments,
, ~. 3097-98.

FLEMING, Mr. E. G.—

Question (Supplementmy) re exclusion of Burma from reeommendatwns made
et by the Tariff Board in regard to protective duties. 3779.
FLOOD(S)— . 2
Tuquiry by Mr, A. Rangaswamy Iyengar re the allotment of some time for the
diseussion of the Resolution relating to 3649.
Question .re and railway embankments in the Saran distriet, Bihar and
Orissa. 3014-15.
Question re —— in Bihar and Orissa. 3015-16.
Questions r¢ —— in Southern Iadia. 2985-3465, 3903.
Question re prevention of —— in Bihar and Orissa. 3016.
& Question re pmventmn of in North Bengal. 3017.
Question re provision of additional waterways on the B. and N.-W. Ry. to meef

the sitnation. 3016-17.
Question re relief measures for areas affected by the recent——. 3560,
P. Question re relief of distress caused by the in Southern Tndia. 3390, 3558.
Resolution re appointment of a Committee fo inquire into the causes of recur-’
ring 4083-4101.
3 FOOD—

Question re supply of
FOOD STUFFS—

to officials on tour. 3396.

Question re rise in the price of —. 3370.
FOREIGN MAIL—

Question re sorting of the inward —— at the Poona Post Office. 3716.
FOREMEN—

Question re appointment of Indians as on the B, B. and C: L. Ry. 3705.
FRACAS— =t :

Question re —— hetween Gurkhas and Indian employees of the B. 1. Ry 3365.
FRANCHISE—-

Questions re —— for women. 3579, 3703. i

See under “Kenya”. - =M
“FRANGESTAN, S:§0— -

Question re fire on the ——. 3403-06. S
FRAUD(8)=— - e v atbonty

Question ne alleged —— on the O. and R Railway. 3614.

Question re cases of —— in the Post Offices, Burdwan Division. 3378: 1
L FRONTIER— = B
1 < Question er compensatory allowances to postmen and postal mi

employed in the 3402, R =
FRONTIER CRIMES REGULATIO; =t s
Question re exemption of the Kulach: and Dera tahsils from the- cperatmn of

the 3398. « b

J ;K FRONTIER INQUIRY COMMITTEE—

Question re condemnation by the —— of the political lock-up. 33,9,8
See under ¢ Commaittee(s) 7.




BRULYE
\ vl \?l.l s from the Govermment
—
FUNBAMENTAL R
Quastion re extension of the — to the Military Aceounts Department
3492-93.
FURNILURE—

sapplied to Members of the Legislature oceupying

Question re

quarters on the Larn Road, bmla 3590,
@
QANDAPUR—
ut of Sardar Mohammad Atal Khan of —— agamst a

GAXND \“l 1\1 \.\'1\\" -
Question re taxation of the
GANDAPURI TRACT—

,.m the N

Question inflicted on labourers cu‘.p!u_\'vd on the eonstruetion of the
Lunt eanal in the ——. 3400
Question re irrigation of lands in the 9397

Question re misuse of Malba money in the 3400.
Question re protests against the levy of fines on the landowners of the —.
3401,
¥ GANDHI AND ANARCHY "—
Questions re Sir Sankaran Nair's book ——.  3020-23, 3627.
GANDIJEE SAHIB—
Question re kidnapping of Isa Khan Rana Khel and others at —. 3399,
GANGES—
~ Question re bridge over the —— at Benares. 3391
Question re uninterrupted flow of the —— from Hardwar to the Sagour
Islands. 3034-38.
GANJAM SALT FACTORY—
Question re sale of surplus stock of salt in the —. 2928-29.
GASPER, Mz.
Question re alleged assault by —, loco. foreman, Katihar, on Phool Muhammad,
pumping driver, Katihar. 3607.
GAZETTED RANK—
Question re grant of —— to postmasters on Rs. 250. 3214.
GENERAL FINANCE—
Resolutions re separation of Railway Finance from ——. 3629-86, 3860-69,
GEOLOGICAL SURVEY DEPARTMENT—
Question re asistance rendered to industrial firms by the —. 2919.
GHAZANFAR ALI KHAN, RAJA—
Oath of Office. 2911,
GHOSE, Mr. JYOTISH CHANDRA—
Question re case of ——, a State prisoner in Bengal, 3714-15,
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GHULAM BARI, KHAN BAHADUR—
Indian Criminal Law Amendment Bill—
Censideration of —.
~ Clause 3. 3442-44.
Clause 5. 3450.
Question re accessibility of the public to Govf. of India records in Calentta.
3630.
Question re erection of a shed on the platform of the Lyallpur railway station,
3689.
Question re improved facilities for third class railway passengers. 3688.
Question re income-tax assessment in rural areas. 3689-90.
Question re inconveniences to passengers at Shaikhupura railway station. 3689.
Question re increase in the number of gazetted Muslim officers in the Punjab
Income-tax Department. 3775
Question re Lady Hardinge Medical College, Delhi. 3687.
Question re opening up of the Lyallpur district by means of light railways.
3688-89.
Question re railway disaster near Harappa on the North-Western Railway,
3773.
Question re removal of the Imperial Library from Caleutta to Delhi. 3690.
Question re representation of the Legislative Assembly on the Governing Body
of the Lady Hardinge Medical College. 3687.
Question re return of railway material and rolling stock sent to Mesopotamia
during the War. 3688.
GIDNEY, Ligvr-Coronern H. A, J—
Provident Funds Bill—
Consideration of ——.
Clause 6. 3847-48.
Question re grant of technical and overseas allowances to Railway Officers.
4038. :
Question (Supplementary) re industrial unemployment in India. 3028.
Question re termination of the services of certain employees of the East Indian
and Great Indian Peninsula Railways on the State taking over the manage-
ment of these lines. 3706-07.
Resolution re recommendations of the Lee Commission. 3229-36, 3240, 3274.
Resolution re separation of Railway Finance from General Finance. 3660,
3865-66.
GIRDHARI LAL, Mr—
Question re grant of subsistence allowance to ——, sub-record elerk, dem
Mail Service, Jullunder City. 3899.
GOLD CURRENCY—
Question re memorial from the Indian Merchants’ Chamber, Bombay, regarding
the introduction of an effective —— in India. 3471
GOLD RATIO— :
Question re fixing of a new —— far the rupee. 3808-12.
GOLD STANDARD RESERVE— :
Question re nominal value and cost price of British Securities held i
the
GOODS—
Question re claims paid for —— lost or damaged on railways. 3907-08.

-
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+00DS INSPECTOR(S)— :
Question re allegations against Khan Bahadur M. A. Khan, —, Oudh and
Rohilkhand Railway. 3614-15. 9 2

GOODS OFFICES— =
Question re closing of railway —— on Indian holidays. 3694.

GOODS TRAFFIC— > -
Question r¢ income for the last three years from —— (excluding coal) on the

Bast Indian Railway. 3906.
GOOMAL CANAL—
Question re complaints of Abdulla Khan regarding the erection of a dam in

the 3397.
Question re irrigation from the ——. 3400.
GOPAL KRISHNA, Lirs—
Question re application of —— for enrolment as a pleader in the North-West

Frontier Province. 3967.
GOSWAMI, Mr. T. €.—

Question re aceess to Howrah Railway station. 3211-12.

" Question (Supplementary) re alleged purchase of votes by the Swaraj Party
in Bengal.  3502.

Question re deputation of qualified Indians serving in Ordnance Factories
to foreign countries. 2964.

Question re detention of the Assam Mail on the 6th July, 1924. 2974-75.

Question re evidence of provincial Ministers and eax-Ministers before the
Reforms Inquiry Committee. 3193-94.

Question r2 expenditure by Government in connection with the O’Dwyer-
Nair libel suit. 3047-48.

Question re ineonveni caunsed to p gers by the detention of the Assam
Mail on the 6th July, 1924. £975-76.

Question re Indianisation of the Ordnance Factories. 2963.

Question re loss ineurred by the Metal and Steel Faetory on acecount of cer-
tain badly manufactured articles. 2965.

Question re loss on orders placed with the Metal and Steel Factory, Isha-

. pore.* 3378.

Question re opinions of present and past provincial Ministers on the Report
of the Lee Commission. 3195

Question e privileges allowed to Messrs. Spencer & Co’s European railway

. refreshment rooms. 3774.

Question e publication of the evidence of the provincial Ministers and ex-
Ministers before the Reforms Inquiry Committee. 3195.

Question 1z reduction of the cost of supervision in the Metal and Steel Factory,

- Ishapore. 2964. i &

Question re transfer of the office of the Accountant General, Central Revenues,
to Delhi. 3578-79.

Question re various elasses of employees, European and Indian, in Ordnance
Factories. 2963.

Question (Supplementary) re withdrawal of the Cireular issued to Universities
in 1913 or 1914 regarding omission from the emrrieulum of Physics of wire-
less telegraphy and wireless demonstrations, ete. 3209,

Question re working hours in the Cossipore Gun and Steel Tactory, ete. 2964-65,

Reso]ution re recommendations of the Lee Commission. 3305, 3334.

Resolution re ispension of the Taxation Inquiry Committee and substitution
of an Economic Inquiry Committee. 3742-46, 3944.
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Himlu Religious and Charitable Trusts Bill—

~~ Motion to 1efer to Select Cominittee. 3504-06, 3520-21.

indian Criminal Law Amendment Bill—
Cansideration of ——.
Clause 3. 3446-47, 3448, 2150-51.
Clause 5. 3450, 3451, 3453, 3454.

Indian Criminal Law Amendment (Repealing) Bill—
Motion to consider. 3522-24, 3525-27, 3528, 3534, 3549, 3550-51.
Motion to pass. 3984-86, 3987, 3996-98, 3999.

Indian Evidence (Amendment) Bill—
Motion to refer to Select Committee. 4005-07.

Question re abolition of the Indian Stores Department. 3070.

Question re communal representation in Kenya. 3486.

Question (Supplementary) re consultation with the Legislative Assembly re<
garding Iudian representatives deputed to attend meetings of the League of
Nations. 3183.

Question re employment of civilians as Txecutive Officers in Cantonments. 3001,

Question re exercise of magisterial powers by Executive Officers in Canton-
ments. 3000-01. g

Question re free re-dircetion of telegrams. 2022-23.

Question re ineligibility of Indians to hold agricultural lands in the Kenya
Highlands. 3485-86. =

Question re Kenya Immigration Ordinance. 3487,

Question (Supplementary) re new Legislative Rules. 3110.

Question re new stores purchase rules. 3968-69.

Question re number of widows in India. 3372.

Question re opening of the railway from Ifarsi fo Nagpur. 3394.

Question re publication of the report of the Colonies Committee. 3488. ’

Question re purchase of military stores by the Indian Stores Department. 3970

Question re purchase of railway stores by the Indian Stores Department. 3969.

Question re purchase of stores Ly provincial Governments. 73969-70. %

Question re results achieved by the Colonies Committee. 3487-88.

Question re rules for the purchase of imported stores. 3970.

Question re rules under the Immigration into India Act, 1924, 3486. . -

Question re rupee tenders for Government purchases of stores, 8971

Question ne separation of execufive and judicial funetions in Cantonments.
3001. * o Sy glin

"Question re statement of the Colonial Secretary regarding the Kenya Low=
lands. 3486.

Question (Supplementary) re suppression of the opium traffie. 3372.

Question e travelling and daily allowances drawn by Mr. J. H. Green while
Secretary of the Indian Mercantile Marine Committee. 3030-31.

Question re treatment of Indians in Tanganyika. 3487.. . s
Resolution 72 recommendations of the Lee Commission. 3240, 3243, 3267770,
3296. : ' S
Resolution re suspension of the T Inquiry Committee and substitu-

tion of an Hconomie Inquiry Committee. 3921

Special Marriage (Amendment) Bill—

Motion for leave to introduce. 4033. ey v
Statement of business by the Honourable Sir Alexander Muddiman. 12990,

2991,
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GOVERNMENT AGRICULTURAL FARM—
Question re salary of the officer in charge of the —— at Tarnab. 3178.
Question re supply of free frait to Turopean officers from the ——/—,at
Tarnab. 3177-78.
GOVERNMENT(S), CENTRAL AND LOCAL—
Question re memoranda furnished to Lee Commission by the ——. 3369.

GOVERNMENT(S), CENTRAL AND PROVINCIAL—

Question re opinions of the —— on the recommendations‘of the Lee Com-
mission. 3382. 3

GOVERNMENT OF INDIA—

Deputation of Sir Bhupendra Nath Mitra to London in connection with the
outstanding elaims in dispute between His Majesty’s Government and the —.
3045-47.

Question re agrecments between the —— and foreign Governments for the
supply of Indian opium. 3620.

Question e deputation to England of an officer in connection with the settle-
ment of the amounts in dispute between His Majesty’s Government and

the 3775-76.
Question re extra expenditure ineurred by the —— from 1917 to 1923. 2986.
Questions re opium policy of the —. 3118, 3966.
Question re rental of houses owned by the —— in Simla. 2923.

GOVERNMENT OF INDIA ACT—
Question re amendment of section 101 of the

GOVERNMENT OF INDIA LOAN—
See under “ Loan(s) 7.

GOVERNMENT OF INDIA RECORD—
See under “Records”.
GOVERNMENT OF INDIA SECRETARIAT—

Question re clerks under the efficiency bars in the Lower and Upper Divisions

3179.

of the —- and Attached Offices. 2949.

Question re creation of a Third Division in the ——. 2048-49.

Question re permanent appointments for temporary Assistents and Clerks in
the 4037.

Question re provision of family quarters in Simla for daftries employed in
the 4037-38.

Question re provision of permanent appointments for men retrenched in the
and Attached Offices. 3800.

Question re recruitment for the ——. 2979.

Question re temporary Assistants and Clerks in the ——. 4037.

See under “ Secretariat ”.

GOVERNMENT OFFICER(S)—

" Question re discourtesy of —— to Indian women. 3580.
See under “ Longwood ”.
GOVERNMENT PRESS(ES)- -

Question re classification of distributors in —— and record suppliers in the Mili-
tary Accounts Offices as superior servants. 3793-94.

i e A e R
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GOVERNMENT PROPERTY IN SIMLA—
Question re sale of —— to private capitalists. 2024.
GQVERNMENT(S), PROVINCIAL—
Question re purchase of stores by ——
GOVERNMENT SERVANTS—
Question re prohibition trading by ——. 3708-09.
Question re wearing of khaddar by —. 3596.
GOVERNOR GENERAL—
Assent of the —— to the Indian Soldiers Litigation (Amendment) Act

1924. 2989.
Assent of the——to the Indian (Specified Instruments) Stamp Act,

1924. 2989.
Assent of the —— to the Steel Industry (Protection) Act, 1924. 2989.

GOVERNOR OF MADRAS—
Question re special powers of the — in respect of Patronage, ete. 3044-45.

3969-70.

GOVIND DAS, SErE—

Hindn Religious and Charitable Trusts Bill—
Motion to refer to Select Committee. 3518.

Question re admission of Indian Cadets into the Royal Military College ab
Sandhurst. 3628.

Question re consumption of salt in the various provinces. 3627.

Question re conversion of the Royal Indian Marine into an Indian Navy. 3916.

Question re conversion of the Tumsar Road-Tirodi Tramway into a broad-
gauge railway. 3627.

Question re dissolution of the Central Provinces Legislative Council. 3626.

Question re employment of Indians as deck officers and engineers in the Royal
Indian Marine. 3628.

Question re encourag t of indig
rates on Railways. 3913-14.

Question re inerease of salaries in the ITmperial Services. 3628.

Question re Indian delegates to the League of Nations. 3916.

Question re Indian Officers in the Artillery. 3916.

Question re Indianisation of the Superior Services on State-managed railways
and in the P. and T. Department. 3915. :

Question re liquidation of the Alliance Bank of Simla. 3629.

Question re new Legislative Rules relating to Supplementary Grants. 3625-26.

Question re O’Dwyer-Nair libel suit. 3627.

Question re opening of the Nagpur-Kazipet Railway. 3914.

Question re p ger superintendents on Railways. 3912.

Question re proposed Raipur-Waltair Railway. 3914.

Question re provision of Indian dining cars on Railways. 3912-13.

Question re provision of waiticg rooms for third class lady passengers at
Railway stations. 3912.

Question re purchase of railway materials in India. 3913.

Question re railway tion hetween India and Burma. 3915.

Question re r dations of the Indian Bar Committee. 3626-27.

L292LD : 8
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GOVIND DAS, Sera—
. Question re recommendations of the Indian Mercantile Marine Committee.
3627.
Question re recommendations of the Universities Couference held at Sl/.m,la.
3629,
Question re reduction of intermediate and third class fares on the Great Indian
Peninsula and Bast Indian Railways. 3629,
Question ye report of the Indian Colonies Committee. 3626.
Question re Sir Sankaran Nair’s book “ Gandhi and Anarchy ”. 3627.
Question re statement of the Secretary of State for Colonies regarding affairs
in Kenya. 3626.
Question re strategic railway from Peshawar to the Afghan Frontier. 3915.
Question re value of stores purchased by Railways during the last five years.
3913.
Resolution re recommendations of the Lee Commission. 3270-74.
GRAIN—

Question re contract with Messrs. Clements, Robson & Co. for the supply
of —— to military stations in the Punjab. 3584.
GRAM—

Question re system of centralised crushing of barley and
for Military purposes. 3585.

GRAVEYARD—

Question re building of railway quarters near a
Eastern Bengal Railway. 3576-77.

required

at Kurigram on the

GRANT(S)—.
Demands for Supplenientary —— for the year 1924-25. 3876-81.
Excess for 1922-1923 under “ Adjustments with Provincial Govern-
ments . 3874.
Excess for 1922-23 under “ Agriculture”. 3873.
Excess for 1922-23 under ‘ Archeaology ”.. 3873.
Excess for 1922-23 under “ Aviation ”. 3874.
Excess —— for 1922-23 under “ Census”. 3874. L
Bxcess —— for 1922-23 under “ Central India”. 3875.
Exeess for 1922-23 under “ Delhi . 3875.
922-23 under “ Hducation . 3873.
under “¥migration—External . 3874,
3 under “ Interest-free Advances”. 3875,
Hxcess —— for 1922-23 under “ Irrigation ”. 3875. -
Excess —— for 1922-23 under “ Joint Stock Companies”. 3874.
Bxcess —— for 1922-23 under “ Land Revenue”. 3870.
Excess —— for 1922-93 under % Medical Services”.  3873.

Excess —— for 1922-23 under “Meteorology 2. 3873.

TExcess for 1922-23 under “ Mines ”. . 3873.

Excess —— for 1922-23 under “ Miscellaneous Departments ”. 3874.
Excess —— for 1922-23 under ** Other Scientific Departments ”, 3873,
Excess —— for 1922-23 under “Police”. 3871. 3

Excess —— for 1922-23 under “Rajputana”. 3875.

Bxcess for 1922-23 under “ Refunds 7. 3874.

Excess —— for 1922-23 under  Stamps”. . 3871.. v sk
Excess for 1922-23 under “ Stationery and Printing . 3874,
-Excess —— for 1922-23 under * Survey of India”. 3871-73.
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GRANT(S)—cortd.
Question re annual ——to the Tady Hardinge Medieal College, Delhi. 2920.
2045,
=~ Question re made by the Bastern Bengal Railway to schools for Europeans,
Anglo-Indians and Indians. 8574-75.

GRAN' Ts, SUPPLEMENTARY—

Question re smendment of rules relating to ——. 3493.
GRASS FARM(S)— 3
Question re case against Sergeant O’Meara, Manager of the ——, Deolali.
3557-58.
GRATUITY—

Question re grant of a to the widow of Shewdyal Pandey, date pointsman
at Nasratpore on Eastern Bengal Railway. 3383.

GREAT BRITAIN—

v

Question re repayment of the 1926—31 Loan raised in —. 3385.
GREAT INDIAN PENINSULA RAILWAY—
Question re adoption of revised risk note forms by the ——.~ 2971,
Question re amalgamation of the and the East Indian Railway. 3615. .
Question re claims against the —— during the years 1921, 1922 and 1923.
2966.
Question 7¢ construetion of a station at Bhamburda on the —. 3189-90.

Question re cost of Town Planning Scheme undertaken by the 2930-31.
Question re earnings per mile per passenger and per coaching vehicle for

first, second and third classes on the —. 2069-70.
Question re installation of a frain stop apparatas on the —. 3884-85.
Question re introduction of race specials on the —. 3388.
Question re provision of intermediate class accommodation on the —. 3189.
Question re reduction of first and second class fares on the ——. 3588-89.

Question re reduction of intermediate and third eclass fares on the — and
the East Tndian Railway. 3629. =

Question re restaurant cars on the ——. 2971

Question re retrenchments on the 2067.

Question re State management of fhe East Indian Railway and the —.
2930.

Question re supply of drinking water ab stations on the . 2968-69.

Question re termination of the services of certain employees of the — on
the State taking over the management of the line. 3706-07. ~ .

Question 7e thefts in railway godowns on the —— during the years 1921,
1922 and 1923. 2966. 2

Question re third class earriages with and without latrines on the

GREEN, Mr. J. H—

Question re travelling and daily allowances drawn by —— while Secretary
- . of the Indian Mercintile Marine Committee. 3030-31. - ;

GRIEVANCE (S)— '

2067-68.

 Question re appointment of a Committee to consider.the —— of the public
= with regard to railways. 3558-59.
Question re —— of the Belur passengers. 3886.

Question re —— of the Railway Board staff. 3782..
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gesin: te Military stabons-in ¢ 3
Question re purehsse of wheat pre required in Milifary centres in Baluehis=
Question re railway dissster near Harappa on the North-Western Raifway.
Question. re removsl of pelitical prisoners from the Andamans to Indian
Jails. 3584

Question re representation of the rural classes in the Provineial and Central
Legislatures. 3815,

Question re Resolution regarding the release of Sardar Kharak Singh. 2965.

Question re Resolution mhhng to the grievances of the Sikh Community. 2966.

Question re supply of wheat produets required for military purposes. 3584-85.

Question re systeam of centralised erushing of barley and gram required for
mnilitary purposes. 3585-86.

Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Eeonomie Inquiry Committee. 3757-59.

GUNDUK—

Question re toll on the Bengal and North-Western Railway bridge over the —,
3965.

GUPTA, Mr. SHIVA PRASAD—

Question re refusal of passports to —— and Maulana Abul Kalam Azad. 3896,
GURKHA (S)—

See under “ Fracas”.

H
HABIB-UL-RAHMAN, RisALpar Major—
Question re lsory reti of —— of the Army Remount Depart-
" ment. 2981—82 .

HAJ PILGRIM(S)—
- Question re medical inspection and disinfection of —— at Karachi, 2926-
27,

Question re sufferings of ——. 3465-66
See under “Pilgrim(s) 7.
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HAJIPORE—
Quesiion re abolition of toll on the Bengal and Norfh-Wesiery Eaiiwar bruder
and Sonepur. 3390-81
HANS Lazs—
Quesifon rz apnual grant to fhe Lady Harlivss Mefimi Ciler e
Barfouge Melocd Cilegy.
Mool Colens, Tl 45 2
e g VTl U ang
{ India Secrefariat znd sttzcied eﬂm&. Z}A&}
stion re ereaiion of z third division in the Sovernment of India Sesratavias
294840,
Question re delay @ quingmennial report of fhe
Lady Harding 2
Question re discharge of Devi Chand, Poi far at Ka Western
Railway. 2947 =
Question re employment of Indian professors in the Lady Hardinge Medicat
College, Delhi
Question re grant of compensatory allowanee torthe postal staff at Dharam-
tala, 3610-11.
Question re Inspection Report relating fo the Lady Hardinge Medical College,
Delhi. 2920-21.
Question r¢ names of Indian Members on the executive committee of the Coun-
tess of Duffevin Fund. 2921-22.
Question re North-Western Railway sleeper contract. 3816. »
Question re pay, ete, of the Deputy Controller, Printing Clearing Office.
4041-42,
Question re rent-free quarters at Raisina, Delhi. 2949.
Question r¢ representation of the Central Legislature on the executxve com-
mittee of the Countess of Dufferin Fund. 2922.
Question re representation of the Central Legislature on the governing body
of the Lady Hardinge Medical College, Delhi. 2920. S
Question re transfer of the Station Master, Kasur. 2948.
HARAPPA— ;
Details of the rallwav disaster at——on the North- Westem Raxlway
3216.
: Questions re railway disaster near——on the North- Westem Ra.ilway
3712, 3773, 3778, 3885-86.
HARAPPA ROAD STATION—
Question re railway collision at —— North-Western Railway. 3127-80.
B HARDWAR— S
Question re uninterrupted flow of the Ganges from —— to tbe Sagour Isla.nd.s. :

3034-3038. =¥
HAYE, Mz. ABDUL—, = 2
Question re imprisonment of Indian seamen at leerpool 3478-79.
HEAD ASSISTANT(S)— Zr
¢ Question re abolition of posts of —— in the Indisn Army Servwe Corps
3481. :

.
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HUSSANALLY, Kuax Bamsoor W. M=

Provident Funds Bill—

Consideration of —— =
Clanse 6. 3850-51

Question (Supplementary) re allowances granted to sfaff of the, Bastern
Bengal Railway for working on Sundays and holidays. 3608-09.

Question re appointment of a Smperintendent of quarters in Simla allotted
to Members of the Indian Legislature. 2925-26.

Question re appropriation by Government of Bungalow No. 12 in Hyderabad
Cantonment, Sind. 2927-28.

Question (Supplementary) re Cantonments in India. 3094-95.

Question re cost of press for the manufacture of stamps, efe., in India. 3612-
13.

Question re “ Craig Dhu?”, Simla. 3901-02.

Question (Supplementary) re electrie llations and water taps in guarterc
in_Calentta for Buropean, Anglo-Tnditm-and Indian Stail of the Eastern
Bengal Railway. 3574.

Question (Supplementary) re grants from the fine fund on the Eastern Bengal
Railway towards recreation clubs.of their employees. 3575-76.

Question 7¢ Hindu, Mubammadan, Anglo-Indian, European and Parsi
Officers in the Posts and Telegraphs Department drawing Rs. 300 and
over. 3902,

Question re Hindu, Muhammadan, Anglo-Tndian and Parsi Superinfendents
of Posts Offices. 3903.

Question (Supplementary) re Indian pilgrimage officer at Jeddah. 3770

Question re listed posts for Menihers of the Provineial Civil Service. 36u3-
24,

Question re manufacture of stamps, stamped paper, and postal stationery
in India. 3612.

Question re¢ medical mspection and disinfection of Haj pilgrims at Karachi.
2026-27.

Question re names, designations and pay of Government officers residing at
“ Longwood ”.  3901.

Question r¢ net percentage realised during the last three years on the capitals
invested in “Longwood ”. 3902.

Question (Supplementary) re opium policy of the Government of India.
3030.

Question re pilgrims to the Hedjaz. 3900-01.

Question re quarters at Longwood” in the occupation of Government
officers. 3901.

Question re reduction of fares on Railways. 3613.

Question re rent of quarters at Longwood, the Cart Road and Summer Hill.
2024-25.

Question re rental of houses owned by the Government of India in Simla.
2923.

Question re sale of Government property in Simla to pnvnte capitalists.
2924,

Question re Sxmla Rents and Furniture Sub-Divisions. 2023-24.
Resolution re recommendations of the Lee Commission. 3295.

e
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HYDER, Dr. L. K—
Provident Funds Bill—
. (,‘on;ideration of

" Clause 6. 3845.

Resolution re abolition of the Cotton Excise Duty. 407..
Resolution re separation of Railway finance from General finance. 3665-

67.
HYDERABAD CANTONMENT, SIND—
Question re appropriation by Government of Bungalow No. 12 in ——,
2027-28.

I

IMMIGRATION INTO INDIA ACT, 1924—
Question re rules under the 3486.
IMPERIAL BANK OF INDIA—

Question re amounts due by the Alliance Bank of Simla to the —. 3011.

Question re opening of a Head office of the —— either at Lahore or at
Delhi. 3705-06.
Question re repayment of advances made by the —— to the Alliance Bank

of Simla. 3377.
Question re repayment of advances made to the Army Canteen Board by
the 2681-32.
Question re transfer of the control of Currency to the ——. 3387-88.
IMPERIAL BANK OF INDTA (AMENDMENT) BILL—
See under “Bill(s) 7.
IMPERIAL CONFERENCES- -

Question re cost of deputation of India’s representatives to the —— and
meetings of the League of Nations. 3104. t

IMPERIAL LIBRARY—
Question re removal of the —— from Caleutta to Delhi. 3690.
IMPERTAL POLICE—
Qnestmn re pronotion of Provineial Police Service Officers to llsted posts
in the 3485.
IMPORT CERTIFICATE—
Question re effect of the
for export. 3620-21.
INCOME-TAX—
Question re assessment of —— from the Honourable Mr. Sachchidanada
Sinha.  3020.

Question re assessment of
Ltd., Lahore. 3801.

system on the amount of Indian opium sold

of the profits of the Punjab National Bank,

Question re filing of returns by assessees to ——. 3475-76.
Questions re ——- assessment in rural areas. 3689-90.
Question re on ihe profits of Juint Stock Companies. 3802.

,Question re payment of by cheques. 3801.
J.292LD . 9
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Question re reprosentation of Mubammadans in the
the North-West Frontier Provinee. 3586
INCOME-TaX OFFICERS—
Question. re recruitment of — 3475
INCREMENTS—
Question re grant of percentage to the eclerieal staff of the Direetox
Qeneral, Posts and Telegraphs. 3982-83.
Question re stoppage of of certain Punjab postal offieials. 3411
INDIA—
Question re emoluments of postal clerks and Railway Mail Service sorters

in Burma and ——. 3812-13.
Question re railway connection between and Burma. 3915.

INDIA AND BURMA MILITARY MARINE RELIEF FUND—
See under “ Relief Fund ™.
S INDIA IN 199223 "—

he
of the Punjab snd

Question re profatory note to —. 358L
INDIAN(S)—
Question re admission of —— into various branches of the Indian Army.

3302-93.

Question re East Indian Railway Schools for Europesn, Anglo-Indian and

children. 3406-97.

Question re employment of —— as Distriet Inspectors on the transportation
side of the East Indian Railway. 3498.

Question re European, Anglo-Indian and —— Traffic Inspeetors on the
East Indian Railway. 3497-98.

‘Question re grievances of ——in respect of the Highlands and franchise in
Kenya. 3605.

Question re in the superior staff of the Wireless Branch. 3587.

Question re policy relating to the recrnitment and promotion of ~—— and
Anglo-Indians to the superior services of State Railways. 377L.

Question re promotion of and Anglo-Indian subordinates to the superior
services of State Railways. 3770-71.

Question re promotion of subordinates to the superior services of State
Railways. 3771 . .. . e Bl i P

Question re provision of quarters by the East Indian Railway for its Buropean,
Anglo-Indian and —— staff at certain important junctions. = 3497.

Question re retrenchment of —— in the Locomotive Department of Railways.
3911.
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INDIAN ARMY—

r Question re purchase and breeding of borses for fhe 220595,
- INDIAN ARMY SCHOOI OF EDUCATION—
F Question r2 201
INDIAN _ARMY SERVICE CORPS—
Question re abolition of the posts of Head Assistants in the —. 3491,

Question re boarding arrangements for Indian superior personnel of the
-—— while on field service. 3484.

Question re easnalties among clerks in the
82

- f g

during the late War. 348]-

Question re Eralife -of:oletks of dheli-i g qg
Question re pay of clerks of the ——. 3481-82.
Question re scale of increments of clerks of the —. 3483.
Question re travelling allowances for journeys by sea of the Indian superior
personnel of the —. 3484.
Question re upper and lower division clerks of the -—— 3483-84.
INDIAN ART AND ANTIQUES—
Question re Central Institute of —— in London. 3494,
INDIAN BAR COMMITTEE—
See under “ Committees”.
INDIAN CIVIL SERVICE—
Question re —— candidates. 3395.
Question re officers in the —— and Indian personnel of the service in 1861,
1887, 1913 and the 1st January 1924. 3107-08.
Question re pay and pension of the ———2983.
INDIAN CIVIL SERVICE OFFICERS—
Question re number of and emoluments paid to —— in 1913 and 1923, res-
pectively. 2982-83.
INDIAN COASTING TRADE— g
Question re grant of privileges in respect of —— to foreign ships. 3382.
INDIAN COLONIES COMMITTEE— :
See under “ Committee(s) ”.
INDIAN COMPANIES ACT, 1913—
Question re amendment of the ——. 3378.
- INDIAN CRIMINAL LAW (AMENDMENT) BILL—
See under “Bills”.

INDIAN EVIDENCE (AMENDMENT) BILL—

L See under “Bill(s) .
INDIAN FIRM— ]
Question re grant of licence to —— for the working of the International

Wireless. 3588
INDIAN FOREST SERVICE—

Question re —— education staff. 3196.
Question re officers.  3179.

* INDIAN INSTITUTE OF SCIENCE—
Question re —— at Bangalore. 3717.




68 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

INDIAN LEGISLATIVE RULES—
See under “Rule(s) ”.

INDIAN MAIL ENGINE DRIVER(S)—
See under “ Driver(s) ”.

INDIAN MANUFACTURERS—

Question re Government purchases of iron and steel from ——. 5702
INDIAN MEDICAL SERVICE—
Question re closure of permanent cadre of the —— to Indians. 3190-92.

Question re Indians in the
97.

Question re specialists’ appointments for Indians holding temporary com-
missions in the 3697.

Question re supersession of semiop —— Indian Officers for administrative
appointments. 3899.

INDIAN MERCANTILE MARINE COMMITTEE—

Question re fravelling and daily allowances drawn by Mr. J. H. Green, while
Secretary of the —. 3030-31.
See under “ Committee(s) ™.
INDIAN MERCHANT SHIPPING (AMENDMENT) BILL—
See under “Bill(s) ”.
INDIAN MERCHANTS' CHAMBER BOMBAY—

Question re memorial from the —— regarding the introduction of an effective
gold currency in India. 3471.

INDIAN MOTOR VEHICLES (AMENDMENT) BILL—
See under “Bill(s) .
INDIAN MUNITIONS BOARD—

Question re case of Mr. Ram Saran Das Punj, a Clerk in the Punjab Edu-
cation Department on deputation fo the —. 4039-40.

INDIAN NAVY—
See under “Navy .
INDIAN NEGOTIABLE INSTRUMENTS ACT, 1881—
Question re amendment of the ——. 3800-01.
INDIAN PASSENGER ENGINE DRIVERS—
See under “ Driver(s) 7.
INDIAN PENAL CODE—

Question re operation of Sections 211 and 500 of the —— in the Dera Ismail
Khan District. 3564

INDIAN PENAL CODE (AMENDMENT) BILL—
See under “Bill(s) ™.
INDIAN POST OFFICE (AMENDMENT) BILL—
See under “Bill(s) .
INDIAN RAILWAYS—
See under “Railways ”.
INDIAN RAILWAYS ACT, 1890—
Question re revision of the —. 3091-92. Y

holding temporary Commissions. 3696-

R e
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INDIAN RAILWAYS (AMENDMENT) BILL—
See under “Bill(s) .

INDIAN REGISTRATION (AMENDMENT) BILL—(Amendment of Section
)

See sunder “ Bill(s) .

INDIAN REGISTRATION (AMENDMENT) BILL—(Amendment of ~Section
32)—

See under “Bill(s) ”.
INDIAN SOLDIERS—
Question re employment of demobilised Indian Officers and ——. 3713.
INDIAN SOLDIERS (LITIGATION) BILL—
See under “Bill(s) .
INDIAN STAMP (AMENDMENT) BILL—
See under “Bill(s) .
INDIAN STORES DEPARTMENT—

Question re abolition of the —. 3970.

Question re graut of house-rent allowances to the Clerical eah\hhshmcnt of
the 4038-39.

Question re procedure followed by the —- with reference to tenders for stores
3888-89.

Question re purchase of Military stores by the 3970.

Question ye purchase of railway and other stores through the —. 3895-
96.

Question re purchase of railway stores by the ——. 3969.

Question re purchase of railway stores through the 3702,

INDIANISATION--
Question re —— of the superior Serviees on State-managed Railways and in the

Posts and Telegraphs Deparfment. 3915.
. Question re of various classes of appointments on the East Indian Rail-
way. 3906.

INDICATION BOARD—

Question re prevision of —— for the direction of passengers at Naihati
Station on the Eastern Bengal Railway. 3116.
INDIGENOUS INDUSTRIES—
Question re enconragement of —— by the offer of preferential rates on rail-
ways. 3913-14.

INDO-EUROPEAN TELEGRAPH DEPARTMENT.—
Question re ——- 3007-09.
INDORE—

Question re grant of King's Commissions to cadres of the Military training
schools at and Wellington, respectively. 3803-04.
Question re Research at ——. 3100-01.

INDUSTRIAL UNEMPLOYMENT—
Question re in India. 3027-29.
INFRINGEMENT OF RULES—
See under “Rule(s) ” '
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INNES, THE HONOURABLE SIR CHARLES—
Cotton Ginning an Pressing Factories Bill—

Motion for leave to introduce ——. 2996-97..

Motion to refer to Select Committee. 3064-65.

Motion to ecirenlate. 3073-74.

Demands for supplementary grants for 1924-25 under “ Commereial In-
telligence ”.  3879.

Demands for supplementary grants for 1924-25 under “ Ports and Pilotage ”.
3877.

Land Customs Bill—
Motion to circulate 3079.
Motion for nmomination for the Standing Finance Committee for railways.
3916. :
Provident Funds Bill—
Consideration of —
Clause 6. 3848
Report of Commiltee for separation of railway from General Finances (laid
on the table). 3422-24.
Resolution re abolition of the Cotton Execise Duty. 4050-60, 4074, 4082-
83.
Resolution re recommendations of the Lee Commission. 3164-70, 3256.
Resolution re separation of railway Finance from General Finance. 3632-40,
3644, 3645, 3676, 3683-85, 3686, 3860, 3863-64, 3867-68.
INSPECTION REPORT—
relating to the Lady Hardinge Medical College, Delhi.  2920-

Question re

21.
INSPECTORS OF POST OFFICES—
Question re instruetions to ——. 3490-91.

Question re revision of the pay of —, and Superintendents, Head Clerks,
Bihar and Orissa. 3472.

INSTRUMENT—
Question re restrictions imposed on a Muhammadan gentleman in his efforts
to invent an for the transmission of wireless messages through water.

3209-10.
INSURANCE—
Question re expenditure on ——. 2978,
INSURANCE COMPANIES—
Question re imposition of certain conditions on foreign —— operating in

India. 3092
INSURANCE, POSTAL—
Question re the Post Office and —— work. 2986.
INSURED LETTERS—
Question re theft of ——. 3559.
INTEREST—

Question re increase in the rate of —— on Postal Sayings Bank deposit,
2086.

:
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INTEREST-FREE ADVANCES—
Excess grants for 1922-23 under “——". 3875.
IE\‘TERMEDIATE CLASS ACCOMMODATION—

Question re provision of —— on all long distance trains on the South Indian
Railway. 3092.
Question re provision of —— on the Great Indian Peninsula Railway. 3189.

Question re provision of on the Madras and Southern Mahratta and
South Indian Railways. 3096.
INTERMEDIATE CLASS PASSENGERS—

Question re free allowance of luggage to —— on railways. 3498-99.
Question re provision of a waiting room for — at Puri. 3488-89
See under “ Passenger(s) ”.

INTERNATIONAL LABOUR CONFERENCES—

Question re Indian representatives to the —. 3182.
INTERNATIONAL OPIUM CONFERENCE—
Question re——-of the League of Nations. 3031-32.

Transmission to the of the opinion of the All-India Congress on the
Opium policy of the Government of India. 3032-34.

INTERNATIONAL WIRELESS—

Question re grant of licence to Indian Firm for the working of the

3588.
INTERNMENT—
Question re payment of an allowance to Mr. Amir Chand Bombwal during the
period of his ——. 3467-70.
IRON AND STEEL—
Question re Government purchases of —— from Indian manufacturers.
Ql?l-’s?in re Indian, non-Indian and mixed firms engaged in the — industries
in India. 2919.
IRRIGATION—
Excess grants for 192223 under », 3875,
Question re —— from the Luni, Nala Naskore and Gommal canals. 3400.
IRRIGATION COMMITTEE— .
Question re appointment of an —— in each tahsil of the North-West

Frontier Province. 3396.
IRRIGATION WORK—

Qestion re —— on the Luni river. 3565.
ISA KHAN RANA KHEL—
Question re kidnapping of —— and others at Gandipur Sahib. 3399.
ISHAPORE—
Question re reductior of the cost of supervision in the Metal and Steel
Factory, 2064.
ISLAMABAD—
Question re visit of the Director General of Posts and’ Telegraphs to —

3414-15
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ISMAIL KHAN, Mr—

Question 7 abolition of posts of Head Assistants in the Indian Army Service
Corps. 3481 -
Question re boarding arrangements for Indian superior personnel of the

Tndian Army Service Corps while on field service. 3484.
nestion re casualties among clerks of the Indian Army Service Corps and
the Military Accounts Department during the late War. 3481-82.
Question re grading of clerks of the Indian Army Service Corps. 3482-83.
Question re pay of clerks of the Indian Army Serviee Corps. 3481-82.
Question re revision of the pay of the clerical establishment of the Military
‘Accounts Department. 3481.
Question re scale of increments of clerks of the Indian Army Service.
3483.
Question re fravelling allowances for journeys by sea of the Indian superior
personnel of the Indian Army Service Corps. 3484,
Question re upper and lower division clerks of the Indian Army Service
Corps. 3483-84.

ITARSI—

Question re opening of the railway from to Nagpur. 3394

IYENGAR, Mr. A. RANGASWAMI—

Indian Criminal Law Amendment (Repealing) Bill—

Motion to consider. 3544.

Inquiry re the allotment of some time for the discussion of the resolution on
floods. 3649.

Question re additional expenditure involved in the recommendations of the
Lee Commission. 3382.

Question re amendments made in the Indian Legislative Rules. 3698-99.

Question re basis of the recruitment calculation supplied to the Lee Com-
mission. 3375-76.

Question re classification of Post Offices. 3214.

Question re classification of the Ootacamund and Trichinopoly Post Offices
as second class offices. 3214.

Question re constitutional Reforms. 3372-73.

Question re consultation with the Legislature in cases of alteration of the
statutory rules. 3373.

Question re deputation of Sir Bhupendra Nath Mitra to London in connec-
tion with the outstanding claims in dispute between His Majesty’s Govern-
ment and the Government of India. 3045-47.

Question re differential treatment in matters of appeals of members of the
All-India and the Provineial Services. 3043-44.

Question re discontent among officers in the Postmasters’ cadre. 3216.

Question re employment of Indian Consulting Engineers in connection with
Ports development. 3699-3700.

Question re floods in Southern India. 3903.

Question re grant of gazetted rank to Postmasters on Rs. 250. 3214

Question re grant of rent-free quarters to Postmasters. 3215-16.

Question re grant to gazetted Postmasters’ of the concession of counting
officiating service for increments. 3212-13.

Question re Krishnasagara and Metur projects. 3374-75.

Question (Supplementary) re measures to be taken by Government in regard
to floods. 3390.

Question re memorial of gazetted Postmasters for improved pay. 3212.

i o P ——
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_ IYENGER, Mr. A. RANGASWAMI—contd.
k: Question (Supplementary) re new Legislative Rules. 3109-10.
Question re new rules relating to Supplementary grants. 3373-T4.
Question re opinions of the Central and Provincial Governments on the
recommendations of the Lee Commission. 3382.
Quesfion (Supplementary) re outrage on an Indian woman in the Federated
Malay States. 3007.
Question (Supplementary) re prevention of emigration of adult labourers
- from Madras. 3765. 4
Question re profits from the control of enemy ships, ete. 3376.
Question re promotion of gazetted Postmasters to superior appointments.
3215.
Question (Supplementary) re provision of quarters for European, Anglo-
Indian and Indian guards of the Bastern Bengal Railway stationed at
Sealdah. 3573.
Question re reopening of Point Calimere and other minor ports on the South
Y Madras coast. 3700-01.
Question re result of the appeal to the Privy Council in the case of the levy
of customs duties on stores imported by Railway Companies. 3376.
Question re revision of pay of British Military Officers. 3380-81.
Question re revision of pay of Presidency Postmasters and the Postmaster,
Rangoon. 3213-14.
Question re rules relating fo the classification, control, dismissal, ete., of the
Services in India. 3042-43.
Question re special powers of the Governor of Madras in respect of Patronage,
y ete. 3044-45.
Question re time scale for gazetted Postmasters. 3213.
Question (Supplementary) re transmission to the International Opium Con-
“ference of the opinion of the All-India Congress on the Opium Policy of
the Government of India. 3034. :
Question (Supplementary) re views of Local Governments on the recom-
mendations of the Lee Commission. 3126.

Resolution re x dations of the Lee Commission. 3336-40.
Resolution re separation of Railway Finance from General Finance. 3640,
3641.

Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Econowic Inquiry Committee. 3929-32.

J
JAILS—
Question re removal of political prisoners from the Andamans to Indian —.
3584.

JAJODIA, BABOO RUNGLAL—

Question re inerease of Currency in India. 2978.
Question re nominal value and eost price of British Securities held in the Paper

Currency and Gold Standard Reserves. 2978.

JEDDAH—
Question re Indian pilgrimage officer at ——. 3779-80.
'i JEELANI, HAJI S. A. K—
< Question re appointments made in the various Departments of the Govern-
f ment of India since January 1924, 3211

L292LD 10
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JEELANI, HAJI 8. A. K.—contr

Question re assistance to Members of the Assembly in the discharge of their
public duty. 3466.

Question re Cantonments in India. 3094-95.

Question re case against sergeant O. Meara, Manager of the grass farm,
Deolali. 3557-58. X

Question re date of expiry of the South Indian Railway contract." 3093.

Question re expenditure on roads in the St. Thomas Mount Cantonment.

5960,

Question re floods in Southern India. 3465.

Question re grant of free railway passes to Members of the Legislative
Assembly. 3095.

Question re Hindu-Muslim riots. 3211.

Question re judgment of Mr. Justice McCardie in the Nair-O'Dwyer ease.
3210.

Question re number of questions in the Delhi session of the Legislative
Assembly. 3365-66.

Question re overcrowding of third class passengers on mail trains on the
M. and S. M. and S. I. Railways. 3093.

Question re promotion of provincial Police service officers to listed posts im
the Imperial Police. 3485.

Question re provision of intermediate class accommodation on all long distance-
trains on the South Indian Railway. 3093.

Question re report of the Alliance Bank of Simla lnquiry Commitiee.
3010-11.

Question re report of the Indian Bar Committee. 3095-96.

Questicn re resolution regarding answering of questions by officials on subjeets
over which the Governor-General in Couneil has control and superintendenee-
3119.

Question #e¢ Sir Sankaran Nair's Book “ Gandhi and Anarchy”. 3021

Question re State control of Railway Companies. 3120-21.

Question re strike on the S. I. Railway. 3094.

Question re sufferings of Haj pilgrims. 3465-66.

Question re unsatisfactory arrangements on emigrant steamers. 3119-20.

JHELUM—

Question re stations between Lahore and —— on the North Western Railway
without raised platforms. 3897.

JINNAH, MR. M. A—

Expression of regret at the death of Mr. Bhupendra Nath Basu. 355G.
Hindu Religious and Charitable Trusts Bill—
Motion to refer to Select Committee. 3516-17.
Indian Criminal Law Amendment Bill—
Consideration of 3953-55.
Clause 5.
Indian Criminal Law Amendment (Repealing) Bill—
Motion to consider. 3536, 3546 48.
Motion to pass. 3991 92.
Land Customs Bill—
Motion to circulate. 3083-84.
Consideration of —-. 3328,
Clavse 7. 3833.

L ——
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JINNAH, Mr. M. A.—contd.

Provident Funds Bill. 3853.
Consideration of —. 3855-56.
Clause 6. 3857.

Question (Supplementary) re alleged purchase of votes by the Swaraj Party
in Bengal. 3503.

Question (Supplementary) re deputation of Sir Bhupendra Nath Mitra to
Tondon in connection with the outstanding claims in dispute between His
Majesty’s Government and the Government of India. 3047.

Question (Supplementary) re evidence of provineial Ministers and ex-Ministers
before the Reforms Inquiry Committee. 3194.

Question (Supplementary) -re expenditure on erection, maintenance and
repairs of mosques, temples and ehurches. 3402.

Question (Supplementary) re Indians in the Army in Indian Reserve of
Officers.  3117-18.

Question (Supplementary) re Industrial unemployment in India. 3029.

Question (Supplementary) re officer in charge of Longwood Hotel. 3106-07.

Question (Supplementary) re publication of the evidence recorded by the
Lee Commission. 3124.

Question (Supplementary) re qualifications necessary for the grant of a
license to possess wireless telegraph apparatus. 3208. ;
Question (Supplementary) re railway collision at Harappa Road, North

Western Railway. 3129.

Question (Supplementary) re views of Local Governments on the recommen-
dations of the Lee Commission. 3125, 3127.

Resolution re recommendations of the Lee Commission. 3166, 3242, 3309-15,
3317, 3360.

Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Eeconomie Inquiry Committee. 3943-44, 3951.

JOINT STOCK COMPANIES—

BExcess grants for 1922-23 under —. 3874 \
Question re income-tax on the profits of ——. 3802

JOSAT, MR. N. M.—

Maternity Benefit Bill—
Motion for leave to introduce. 4029, 4030. 4031.

Provident Funds Bill—
Consideration of ——

Clause 6. 3840-41, 3844-45, 3854-55, 3856.

Question re agreements between the Government of India and foreign Gov-
ernments for the supply of Indian opium. 3620.

Question re allegations in the ¢ Weekly Mazdoor” of Lucknow against Rail-
way Administration. 3798.

Question re alleged assault by Mr. Gasper, loco. foreman, Katihar on Phool
Muhammad, pumping driver, Katihar. 3607.

Question re allowances granted to staff of the Eastern Bengal Railway for
working on Sundays and holidays. 3608-09.

Question re appeals of the employers of the Eastern Bengal Railway against
the orders of District officers. 3606.

Question (Srpplementary) re appointment of a Superintendent of quarters
in Simla allotted to Members of the Indian Legislature. 2925.

Question re appointment of Indians as foremen on the Bombay Baroda and
Central India Railway. 3705.

Question re appointment of two Anglo-Indians as guards on the Eastern
Bengal Railway in preference to qualified Indians already in the service.
3006-07.
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JOSHI, MR. N. M.—contd.

Question (Supplementary) re censoring of correspondence of private persons
by the police. 3791, 3792.
Question re commercialization of the accounts of the Posts and Telegraphs De-
partment. 3771-72.
Question re conditions of deck passenger traffic in native passengers ships.
3704,
Question re constitution of Local Advisory Committees of various railways.
3796.
Question re discharge of employees of the Oudh and Rohilkhand Railway for
taking part in the Trade Union movement. 3799.
Question (Supplementary) re dismissal of Mr. B. A. Fauzdar from the B. and
N. W. Railway. 3200.
Question (Supplementary) re distribution of funds realised from employees on
the North-Western Railway. 3694-95.
Question re effect of the import certificate system on the amount of Indian
opinum sold for export. 3620-21.
Question re establishment of a Conciliation Board on the Oudh and Rohilkhand
Railway. 3799.
Question re European, Anglo-Indian and Indian chargemen in the Bastern
Bengal Railway workshops. 3607.
Question re exodus of labourers from the Assam tea gavdens. 3421.
Question (Supplementary) re fixation of an economic basis wage for Indian
labourers in Ceylon. 3764.
Question re grant of lease privileges to postal menials in the Bombay Circle.
3795.
Question re grant of relief to postal runners. 3795.
Question re grievances of the B. and N. Railwaymen’s Association. 3797.
| Question (Supplementary) re grievances of the Eastern Bengal Railway Indian
' # Employees’ Association. 3385.
Question re increase of pay of postmen. 3794-95.
Question (Supplementary) re industrial unemployment in India. 3027, 3028.
Question (Supplementary) re International Opium Conference of the League of
Nations. 3032.
Question (Supplementary) re introduction of race specials on the Great Indian
Peninsula Railway. 3388.
H Question re introduetion of the Provident Fund system in the curreney office.
; 3590.
Question re leave of subordinate employees on the Bombay Baroda and Central
India Railway. 3704-05.
Question re leave reserve for postmen and menials in the Bombay Circle. 3795.
‘Question (Supplementary) re opium poliey of the Government of India. 3030.
Question re pay of clerks in the Bombay Currency Office. 3589,
Question re pay of postmen and postal clerks in the Bombay Circle. 3794.
Question (Supplementary) re prevention of emigration of adult labourers from
Madras. 3765. l
‘Question (Supplementary) re privileges allowed to Messrs. Spencer and Co.’s
European Railway refreshment rooms. 3774.

‘Question re promofion of Indian station masters to station superintendents !
and trafiic inspectors on the Eastern Bengal Railway. 3607-08. i
Question re promotion of reverted guards on the Hastern Bengal Railway. t
3608. e y
Question re provision by the M. and S. M. Railway of schools for the children f

of the Indian employees. 3799-3800.
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JOSHI, Mr. N. M.—contd.

Question re quarters of officers of the Eastern Bengal Raiway at Alipur. 3606.

Quesfion re railway concession fares to students of national sehools. 3796.

Quesetion (Supplementary) re rates of fares paid by first, second and third
class passengers and space allotted to each eclass. 3499.

Qumtmn re recruitment of Indian assistant station masters for special class
statlons on the Eastern Bengal Railway. 3606.

Question re reduction of first and second class fares on the Great Indian Penin-
sula Railway. 3588-89.

Question re representation of Passengers’ Association on the Local Advisory
Couneils of Railways. 3796.

Question re restricted sale of provision op'im to the non-China market in the
Far East. 3621.

Question re revision of pay of postal runners in the Bombay Circle. 3795.

Question re rvevision of pay of the civilian clerks in the North-West Frontier
Province. 3610.

Question re scale of furniture supplied to Members of the Legislature oceupying
quarters on the Cart Road, Simla. 3590-91.
Question re scales of pay in the Aceounls office and the Currency Office, Bombay.
3589-90. "
Question re scheme of interchange of medical health personnel organised by the
League of Nations. 3623.

Question (Supplementary) re separation of the establishment of the Legisla-
ture from the Legislative Department. 3766.

Question (Supplementary) re Simla Rents and Furniture Sub-Divisions.
2024,

Question re sources of opium supply. 3622.

Question re transactions in Malwa opium. 3622-23.

Question re uniformity in leave Rules in Railways. 3705

Question re unrest among workers on the Assam tea gardens. 3218.

Question re welfare committees on the Bengal and North-Western Railway.
3797-98.

Question re withdrawal of official recognition of the Oudh and Rohilkhand
Railway Union. 3796-97.

Question re working hours of the traffic and transport staff on Indian Railways.
3609-10.

Resolution re suspension of the Taxation Inquiry Committee and substitation of
an Economic Inquiry Committee. 3937-40

Workmen’s Freedom Bill—
Motion for leave to introduce. 4032
Motion withdrawn. 4033.

JUBBULPORE—

Question re alleged outrage on a woman by an BEuropean soldier at—-.
3802-03.

JUDGES, ADDITIONAL—
Question re appointment of —— to the Calcutta High Court 3560-63.
JUDGES HIGH COURT—

Question re appointment of Oriyas as—— and Dxecut\ve Couneitlors in the
Province of Bihar and Orissa. 3387.

JUDICIAL AND EXECUTIVE FUNCTIONS—
Question re separation of —. 3787.
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wireless telegraph apparatus. 3708

KASTURBHAI LALBHAL MR.—
Resolution re sbelition of the Cotten Exeise Dufy. 3855-57, 4053, 4056, 4059,
4069, 4078-81.

KASU’R—

ﬁ'

Queshun re Stahon Master of —. 3117.
 Question re transfer of the Station Master,——. 2048.
KATIHAR— ;
Question re alleged assault by Mr. Gasper, loco. foreman at —— on Mr. Phool
Muhammad, pumping driver. 3607.
KATPADI—
Question re abolition of the night shuttle train between —— and Chittoor on the
Madras and Southern Mahratta, Railway. 3097. !
KAZIPET—
Question re opening of the Nagpur —— Railway. 3914.
KELKAR, Me. N. C—
Consideration of—
Clause 4. 3819-20, 3821-22, 3823.
Clause 7. 3829-31, 3832,
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KELKAR, MR. N. C.—contd.

Question re amalgamation of the Great Indian Peninsula and East Indian Rail-
ways. 3615.

‘Question re Chief Commissioner for Indian Railways. 3617.

Question re collection of customs duty by the Post Office. 3715.

Quesfion re compensation paid by Railways on account of persons killed or
injured in accidents. 3618.

Question re compensation to the family of the villagers of Lohogaon whose
death was caused by Private C. J. Walker. 3624-25.

Question re correspondence with the Bombay Government regarding the Taxa-
tion Committee. 3815.

Question re cost of Machinery for the Sukkur Barrage. 3615-16.

Question re efficiency bar for Accountants in the Military Aceounts Depart-
ment. 3618-19. :

Question re export of beef from India. 3617.

Question re grant of conveyance allowance to postal officials in the Poona
Division. 3716.

Question re Indian Institute of Science at Bangalore. 3717.

‘Question re Postal Insurance Fund. 3616, 3617-18.

‘Question re production of medical certificates by the office establishment of the
Controller of Military Accounts, Southern Command and Poona Distriet.
3620,

‘Question re profits earned by the Post Office on account of the Savings Bank
and cash certificates. 3715-16.

Question re railway concessions for military traffic. 3616.

Question re Rates Tribunal. 3815.

Question re sorting of the inward foreign mail at the Poona Post Office. 3716.

Question re suggestions in connection with Budget Debates. 3618.

Question re working charges of the Post Office Savings Bank. 3716.

Question re working hours in the Military Accounts Department. 3619.

KENYA—

Question re communal representation in——. 3486.

Question re grievances of Indians in respect of the Highlands and franchise
in—— 3605,

Question re poll-tax in —. 3192,

Question re questions relating to —— and the poll-tax in Fiji. 2084-85.
Question re statement of the Secretary of State for the Colonies regarding
affairs in 3626.

KENYA HIGHLANDS—

Question re ineligibility of Indians to hold agrieultural lands in the —.
3485-86.

KENYA IMMIGRATION ORDINANCE—
See under “ Ordinance(s) .—

KENYA LOWLANDS—

Question re statement of the Colonial Secretary regarding the——. 3486.
KERBALA—

Question re medical examination of pilgrims to Baghdad and —. 3884.
KEROSENE—

Question re prices of —— petrol and liquid fuel. 3719.
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KETCH DACOITY CASE—
Question re the——. 3398.
KHADDAR—
Question re wearing of —— by Government servants. 3596.
KHAN, KHAN BAHADUR, M. A.—
Question re allegations against——, Goods Tnspector, Oudh and Rohilkhand
Railway. 3614-15.
KHANDUBHAI MR.—
Question re confiscation of a set of wireless telegraph apparatus belonging to
, a graduate of the Bombay University. 3208.
KHANOO KHEL DACOITY CASE—
Question re 3398.
KHARAK SINGH, SARDAR—
Questions re release of ——. 2965, 3369.
KHARIK—

Question re raising of the level of the railway line between
Kamal stations on the Bengal Nagpur, Railway. 2045-47.

and Sahibpur

KHASSADARS—

Question e differences between ——, Scouts and Chighawalas. 3564-65.
KIDNAPPING—

Question re—— of Isa Khan Rana Khel of Madi village and others at Gandi

jee sahib. 3399.
RING'S COMMISSION (S)—
Question re grant of to cadets of the military training sehools at Indore
and Wellington, respectively. 3803-04.
KIRPAN(S)—
Question re release of Sikh prisoners convicted of wearing ——. 3597-98.
KOHAT-—
Correction by Mr. Denys Bray of a mistake regarding arrests made in eonnee-
tion with the riots at 3881-82.
Deputation of Mr. Denys Bray to the frontier in connection with the riot at —
3881.
Question re limitation of the period of retention of postal officials at post offices
beyond Bannu, and Dera Ismail Khan. 3492,
Questions re riot at——. 3277, 3417-21, 3719-21.
KRISHNASAGARA PROJECT—

Question re 3374-75.
KULACHI—
Qnestion re provision by the inhabitants of —— of armed escorts for officers

on tour. 3399.

Question re transfer of Muhammad Akram Khan, Naib Tehsildar, from Teri
Tehsil to——. 3396.

KULACHI TEHSIL—

Question re decrease of revenue in the 3397.

Question re exemption of the—— from the operation of the Frontier Crimes
Regulation. 3398.

Question re transfer of officers to the —. 3396.
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KUMAUN—

Que.stion re stoppage of recruitment in ——.  3802-93.
KURIGRAM—

Question re building of railway quarters near a graveyard at——on the E.
¢ B. Railway. 3576-77.
KURRANM—

Question re military roads in Waziristan and —.  3101.

L

LABOUR—

Question re recruitment of —— for the tea gardens in Assam 3600.
LABOUR, INDENTURED—

ngefég)n re conditions of recruitment of ——in the Assam tea plantations.
LABOUR OFFICE—

Question re establishment of a —— in Bombay. 3625.
LABOURER (S)—

Question re exodus of —— from the Assam Tea Gardens. 3431-32.

Question re fines inflicted on —— employed on the construction of the Luni

canal in the Gandapuri tract. 3400.
Question re prevention of emigration of adult

LABOURER(S); INDIAN—

Question -re fixation of an economic basic wage for——in Ceylon. 3763-64.
Question e hardships of ——in Burma. £2082.
LADY HARDINGE MEDICAL COLLEGE—
Question re affiliation of the Science and Medieal Departments of the —
to the Delhi University. 2944.
Questions re annual grant to the ——, Delli. 2020, 2545,
Question re appointment of Indian Professors in the ——. 2944,
Question re Audit Inspeetion Note and Audit Objection Statement relating
to the , Delhi, for the period ending the 30th September 1923. 2944.
Question re Aundit Inspeetion Note of the 5 Delhi. 2920,
Questions re classification of the as a prnate institution. 2921, 2943.
Question re date of publication of the Quinquennial Report of the——, Delhi.
2944,
Question re delay in the publication of the last quinquennial report of the
Delhi: 2920.
Questzon re election of Members of the Le wislative Assembly to the governing
body of the and Hospital, Delhi. 2942,
Question re employment of Indian Professors in the—, Delhi. 2920,
Question re extravagant expendifure in the ——. 2942-43.
. Question re Inspection Report relating fo the —, Delhi. 2920-21.
Question re —— at Delhi. 3687.
Question re representation of the Central Legislature on the governing: body

from Madras. 3764-65.

of the , Delhi. 2929,

Question re re]ne=entahon of the Leﬂ‘lhlahve Assambly on the governing
body of the 3687.

Question re rules of service for the junior and senior staff of the ——, Delhi.
2043-44.

L2921.D 11
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LADY PASSENGER(S)—

See under “ Passenger(s).”

LAHORE—
Question re. stations between — and Jhelum oa the N.-W. Railway without
raised platforms. 3897.
LAKSHMAN JHULA— S
Question re construction of a railway from Rislikesh to——. 3391
LALMONIRHAT—
Question re appointment of an Anglo-Inaian assistant station master to offi-
ciate as Traffic-Inspector of --—, E. B. Railway. 3576, >

LAND CUSTOMS BILL—
. See under © Bill(s).”
LAND REVENUE—
Uxcess Grants for 1922-23 under © . 3870-71.
Question re reports of Committees appointed by Provincial Governments tc
examine the question. 3483.
Question re yearly —— of Madi village for the last six years. 3400.
LAND VALUE(S)—
Question re taxation of —. 3416.

LANDOWNERS—
Question 7e protests against the levy of fines on the-——of the Gandapuri
* tract. 3401

LATRINE(S)—
Question re provision of a—— and female waiting room at Ahmadpur June-

tion station on the East Indian Railway. 3019.
Question re third elass carriages oa the G.I. P, B, B.and €. Land M. & S. M.
Railways with and without 20967-68.
LATRINE ACCOMMODATION— -
Question re provision of in thivd class compartments including: servants’
compartments. 5. S
LEAGUE OF NATIONS—
Question re consultation with the TLegislative Assembly regarding Indian
representatives deputed to attend meetings of the 3182-83.
Question re cost of deputation of India’s representatives to the Imperial Con-

ferences and meetings of the 3104.
Question re Indian delegates fo the 3916.
Question re International Opipm Conference of the——. 3031-32.
Question re scheme of interchange of medical health personnel organised by
the 3623.
LEAVE— :
Question re—— allowed to daily rated staff on Indian railways. 3911
_Question re of subordinate employees on the B., B. and C. I. Railway.
3704-05.
LEAVE PREPARATORY TO RETIREMENT—
See under “Retirements. ” 5

LEAVE PRIVIDEGE (S)—
Question re grant of ——to postal menials in the Bombay Cirele. 3795.
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e :

LEAVE RESERVE—
Question re—— for postmen and menials in the Bombay Circle. 3795.
Questjon re of the Railwny Mail Service. 3790.
_ Question re working hours, inerease of ——, allowances, ete., of postal em-

ployees. 3789.

LEAVE RULES—

Questisn re liberalisation of the , ete. 2983-84.
Question re uniformity in — on Railways. 3705.
See under “Rule(s).”

LEAVE VACANCY (IES)—

See under “ Vacancy(ies).”

LEE COMMISSION—

For correspondence with local Covernments on the recommendations of the
¢ Appendix A to the Assembly proceedings, dated 8th September

1924.
Procedure to be followed in regard to {he amendments to the Resolution
re the recommendations of the——. 3278.
Question re additional expenditure involved in the recommendations of the
3382.
Question re basis of the recruitment calevlation supplied to the——. 3375-
76.
Question re correspondence with Loeal Governments re the recommendations
of the 3041.
Question re estimated cost of the ——'s recommendations. 2077-78.
Question re ‘evidence given vefore the ——. 2971.
Qucguou re memu‘anda furnished to the——by the Central and Loeal Gov-
o q.

Qucsuon re opmmus of Loeal Gov ernients and Provineial Legislatures on the
recommendations of the—— 33

Question re opinions of present and ];t\Sl provincial Ministers on the report
of the 3195.

Qmshon re opuuom of the Central an(r Provineial Governments on the recom-
mendstions of the 3382,

Questior. r¢ publication of the evidence vecorded by the——. 3123-24.
Question re recommendations of the 3500-01.

Question 7e views of Local Governments and Legislatures on the recommend-
"lt'(ma of the 2050.

re views of Local Governments on the recommendations of the ——.
7

Question re views of Loecal Legislatures on the recommendatio'ns Bf the —.

3124-25; = 7
Resolution re recommendations of the——. 3131-76, 3229-44, 3245-74, 3278-
3364.
LEGISLATION—
Questien re for regulation of the system of payment of wages. 3182

LEGISLATIVD ASSEMBLY—

4101,

Question re approval of the to eertain contracts. 3023.,, .

Question re election of Members: of the to the governing body of the
Lady Hardinge Medical College Hospital, Delhi. 2942. 7

Quesiion re grant of free railway passes to Members of the——. 3095.

Question re last General Elections in India to the and Provineial Couneils,
3198-99. S
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LEGISLATIVE ASSEMBLY—contd.

Question e number of questions in the Delhi Session of the—-. 3365-

66.

Question re percentage of Resolutions adopted by the——to which effect
has been given by Government. 3370.

Question re represcntation of Members of the —— on the Staff Selection Board.
2941-42,

Question re representations of the—— on the governing body of the Lady

Hardinge Medical College, Delhi. 3687.

LEGISLATIVE ASSEMBLY, MEMBERS OF THE—
2915.

Question re travelling allowance of

LEGISLATIVE DEPARTMENT—

Question re separation of the establishment of the Legislature from the —.
3766.

LEGISLATIVE RULE(S)—

See under “Indian Legislative rules.”
See under “Rule(s).”

LEGISLATURE(S)—

Tlection of Members of the ——to serve on the External Capital Committee.
2889. 3

Question re ‘consultation with the — in cases of alteration of statutory rules.
3373. :

Question re exclusive use of Tongwood Hotel by Members of the Indian —
3105-06.

Question re representation of the rural classes in the Provincial and Central

3815.

Question re separation of the es‘tah]ishm'-nt of the—— from the Legislative
Department, 3766.

Question re views of Local --—on the vecommendations of the Lee Commis-

sion. 3124-25.
LEGISLATURE, INDIAN—

Question re appointment of a Superintendent of quarters in Simla allotted
to Membhers of the——. 2925-26.

LEGISLATURE, MEMBERS OF THE—

Question re scale of furniture supplied to —— oceupying quarters on the
Cart Road, Simla. 3590-91.

LEKHRAT—

Question re prosecution of —, a shopkeceper of Subathu, for selling coal at
a higher price than that registered in the Cuntonment Magistrate’s Office.
3709.

LEVEL CROSSING(S)—
~ Question re provision of overbridges at cerfain —— in Dacca. 3814-15.
LIBEL SUIT—
Question 7e the ODwyer-Nair——. 3386.
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LICENCE(S)—

Question re grant of —— to Indian Firm for the working of the International
wideless. 3588.

Question re refusad of a —— to Mr. S. D. Nadkarni of Karwar to possess a set
of wireless telegraph apparatus. 3207-08.
Question re refusal of a——to the Caleutta University College of Science to

instal a wireless telegraph apparatus. 3209.
Question re wireless granted to Indians. 3210.

LICENCE FEES—

Question re increase of —— for the sale of coffee, efe., at Railway stations on
the South Indian Railway. 5559,

LIGHT RATLWAY (S)—

Question re encouragement of private enterprise for the construction of ——
3570.

Question re opening of the Lyallpur district by means of ——. 3688-89.
LINDSAY, MR. DARCY—
Election of to the Standing Finance Committee for Railways. 4101.

Expression of regret at the death of Mr. Bhupendra Nath Basu. 3556.
Resolution re recommendations of the Lee Commission. 3304.

LIQUID FUEL—

Question re prices of Kerosene, petrol and —.  3719.
LIQUIDATION=

Question re cf the Alliance Bank of Simla. 3629.
LIQUOR—

Question re import of —— into India. 3402.

LISTED POST(S)—
See under “Post(s).”
LIVERPOOL— :
Question re imprisonment of India seamen at——. 3478-79.
LLYOD, MR. A. H—
Land Customs Bill—
Motion to circulate. 3080.
Consideration of—
Clause 4. 3821, 3822-24.
Clause 5. 3825, 3826.
Clanse 7. 3829, 3835.
Oath of Office. 2911.
Resolution re suspension of the Taxation Ing
tion of an Meonomie Inquiry Committee. 3
LOAN(S)—
Question re pulilic subseription to the Government of India—— 3807-08.

; Commitice and substitu-

2

Question #o repayment of the 1925-31 —— raised in Greab Britain. 3385.
LOCAL ADVISCRY COMMITTEE(S)—

Question + tit 1 3796.
LOCAL ADVIQOI\Y COUNCIL(S‘—

Question re representation of Passengers’ Associations on the - — of Railways.

3796.
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LOCAL BODIES— =
Question re introduction of the principle of election on a communal basis in
——in the N.-W. F. Province. 3780-81.

LOCAL CLEARING OFFICE (ENEMY DEBTS)—

Question re employment of® pensioners in the——. 2041, 2
LOCAL GOVERNMENT(S)—

Question e opinions of —— en the recommendations of the Lee Commission.
3386.

Question re views of —— and Legislatures on the recommendations of the
Lee Commission. 2950.

Question re views of —— on the recommendations of the Lee Commission.
3125-27.

LOCAL LEGISLATURE(S)—
Question re views of Loeal Governments, and
of the Lee Commission. 2950,

LOCK-UP, POLITICAL—
Question e condomnation by the Frontier Ingniry Committee of the——

on the recommendations

3398.
LOCO DEPARTMENT—
Question re retrenchment of Indians in the —— of Railways. 3911.
LOCO RUNNING STAFF— <

Question re rates of pay of Europcan, Parsi and Indian subordinate —
on the N.-W. Railway. 3691-93.
Question re scales of pay of European and Indian ——on the B.-N. Railway.
3909-10. =
LOCOMOTIVE(S)—
Question re purchase from Messrs Armstrong Whitworth and Company of —
by the Bengal-Nagpur Railway. 3026-27
Question re purchase of for railways. 3612.
LOCOMOTIVE INDUSTRY—
Question re the —— and off-setting duties. 8717-18.
LOHOGAON—
Question 7e compensation to the family of the villager of
caused by Private C. J. Walker. 3624
LOHOKARE, DR. K. G—
Cotton Ginning and Pressing Factories Bill —-Diotion to eirculate.—3073.
Provident Funds Bill—
Motion to consider as passed by the Council of State. 3838,
Consideration of Clause 6. 3839, 3843-44, 3852-53.
Question re adoption of revised Risk Note Forms by the G. 1. P. and B.,'B.
& I. Railways. 2971.

Question re claims against the G. I. P. Railway during th> years 1921, 1922
and 1923. 2966. :

Question re closure of the permanent cadve of the Indian }Medical Serviea to
Indians. 3190-92.

Question re construetion of a station at Bhamburda on the G&. I. P. Railway.
3188-90.

Question re earning per mile per passenger ani per coachinz vehicle for
first, second and thud classes on the G. I. P. Railway. 2369-70.

whoze death was
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LOHOKARE, DR. K. G.—contd.

Question re employment of medical officers on pilgrim ships. 8188-89.

Question (Supplementary) re grant of licences in the Bombay Presidency
for educational purposes in wireless. 3208.

Question (Supplementary) re introduction of the system of return fickets for
third class passengers on the Great Indian Penjnsula Railway. 3589

Question re leave vacancies in the Military Accounts Offices. 3894

Question re overlooking of the claims of senior clerks to officiate as accountants
in the office of the Controller of Military Accounts, Southern Command and
Poona District. 3894

Question re pay of hospital stovekeepers of station hospitals. 3470.

Question re prevention of overcrowding of third class railway passengers.
2069.

Question re provision of intermediate cluss accommodation on the G. T. P
Railway. 3189.

Question re restuarant cars on the G. I. P, Railway. 2971

Question re retrenchments on the G. I. P. Railway. 2967.

Question re stoppage of acting promotions in vacancies of accounfants in
the office of the Controller of Military Aeccounts; Southern Command and
Poona Distriet. 3893.

Question re strength of accountants in Military Accounts Offices. 3893-94. .

_ Question re Superintendents of post offices. 3611-12.

Question re supersession of senior 1. M., S. Indian Officers for administrative
appointments. 3899, ¥

Question re supply of drinking water at stations on the G. I.P,B.B,&C.L
and M. & S. M. Railways. 2968-69.

Question re thefts in Railway godowns on the G. I P. Railway dwing the
vears 1921, 1922 and 1923. 2966.

Question re third class carriages on the G. I. P, B, B. & C. 1. and M. & 8. M.
Railways with and without latrines. 2967-68.

Question (Supplementary) re withdrawal of the Cireular issued to Uy dversities
in 1913 or 1914 regarding omission from the curriculam of Physies of
wireless telagraphy and wireless demonstrations, ete. 3209.

Resolution re recommendations of the Lee Commission. 3170-76, 3241.

Resolution re separation of Railway Finance from General TFinance. 3640

LONDON—

Question re Ceniral Institute of Indian Arts and Antiques in 3494.
Question re conference on Tndian Arts by the Indian Society in—— 13494.
LONGWOOD—
Question re names designations and pay of Gov
3901.
Question re nef percentage realized during the last
capital invested in 3902.
Question re quarters at —— in the occupation of Government officers. 390L.
Question re rent of quarters at ——. 3104-05. L

LONGWOOD HOTEL—

Question re exclusive use o
3105-06.

Question re occupation of quarters in——Dby oficials. 3105.

Question re officer in charge of ——. 3106-07.

Question re purchase price of — 3103-

Question re rent for short period oceupation of single quarters at—- 3104.

ernment officers residing ab

three years on the

£ —-— by Menbers of the Indian Legislature.
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LOOP LINE—

Question 7e improvement on the of the E. I. Railway, 3905.
Question re running of a through and fast train from Howrah to ‘Benares

Cantomment via the ——on the E. I. Railway. 3905.
LORD OLIVIER—
Question re ——'s speech in the House of Lords regarding the alleged ;purchase

of votes by the Swaraj Party in Bengal. 3701
LOTTERY NOTICE(S)—
Question re transmission of —— and tickets through the Post Office. 3768.
LOTTERY TICKET(S)—

Question r¢ transmission of lottery mnotices and
3768.

LUCKNOW—

Question re railway offices to remain at——after the amalgamation of the
East Indian Railway with the Oudh and Rohilkhand Railway. 3596.

LUGGAGE, FREE ALLOWANCE OF—

Question re —— to intermediate and third class passengers on railways. 3498-
99.

LUNI CANAL—

Question re fines inflicted on labourers employed in construction of the ——
in the Gandapuri tract. 3400.

through the Post Office.

Question re irrigation from the——. 3400.
LUNI RIVER.
Question re irrigation work on the . 3b65.

Question re provision of water from the for land owned by Khan Sahib
Sardar Asad Ullah Khan in Madi village. 3401.

LYALLPUR DISTRICT—

Question re opening of the —— py means of light railways. 3688-89.
LYALLPUR RAILWAY STATION—

Question sz erection of a shed on the plaiform of the—-. 3689,

M

MACHINEMAN—

Question re dismissal of Mr. Serajuddin, a —— in the B. B. Ry. workshop

at Dacca. 3814

MACHINERY—

Question 7o cost of —— for the Sukkur Barrage. 3615-16.
MADANAPALLT—

Question re conveyance in separate railway carriages of tubercular patients
to the Sanitorium at —. 7.

MADI VILLAGE—

Question re provision of water from the Luni river for land owned by Khan
Sahib Sardar Asad Ullah Khan in —. 3401.
Question r¢ yearly land revenue of —— for the last six years. 3400.
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MADRAS—
Question re doubling of the railway line from —— to Chingleput. 3625.
Question re prevention of emigration of adult labourers from ——. 3764-65.

MADRAS AND SOUTHERN MAHRATTA RAILWAY—
Question re abolition of the night shuttle train between Katpadi and Chittoor:

on the —. 3097. =

Question re grant of free passes over foreign railways to the employees of
the ——. 3495.

Question re grievances of assistant station masters on the metre gauge section
of the 3586-87.

Question re inconvenient timings on the ——. 3096.

Question re overcrowding of third class passengers in mail trains on the —
and the S. I. Rly. 3083.

Question re provision by the —— of schools for the children of their Indian
employees. 3799-3800.

Question re prevision of Intermediate class accommodation on the —— and
the S. I. Rly. 3096.

Question re supply of drinking water at stations on the —. 2968-69.

Question re third class earriages with and without latrines on the ——. 2967-68,

MADRAS COAST—

Question re opening of Point Calimere and other minor ports on the south —,
3700-01.
MAGISTERIAL POWER(S)— -
Question re exercise of —— hy Exeeutive Officers in Cantonments. 3000-01-
MAGISTRATES, HONORARY—
Question re in Ajmer-Merwara. 3975.
MAHA BODHI—
Question re —— Temple at Buddba Gaya. 3967.
MAHMOOD SCHAMNAD SAHIB BAHADUR, MR.—
Question (supplementary) re employment of Muhammadans in Govt. Deptts.
in the N.-W. F. Province. 3782
Question (supplementary) re riot at Kohat. 3421.
Resolution re appointment of a Committee to inquire into the causes of
recurring floods. 4£087.

MATLS—
Question re responsibility for the safety and custody of —— in tramsit.
3400-10.
MATIL TRAINS—
Question re overcrowding of third class passengers in —— on the M. and

S. M. and S. I. Rlys. 3093.
Question re third class accommodation on ——. 3196-97.
MALAKWAL—
Question re release of Raja Ram convicted in the —— train wrecking ecase
in 1919. 3701-02.
MALAVIYA, PANDIT MADAN MOHAN—
Blection of —— to the external capital commiitee. 3229.
Hindy Religious and Charitable Trusts Bill—
Motion to refer to Select Committeee. 3517-18.
L292LD 12
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MALAVIYA, PANDIT MADAN MOHAN—contd.
Tndien Criminal Law Amendment Bill—
Consideration of ——
Clause 3. 3445.
Tndian Criminal Law Amendment (Repealing) Bill—
Motion to consider. 3533, 3535-39, 3543, 3545, 3553.
Personal explanation by Sardar Bahadur Captain Hira Singh ‘re remarks
made by —. 3817. .
Question re mateh factories in India. 2949-50.
Question (supplementary) re railway collision at Harappa Road, N. W. Ry.
3129,
Question (supplementary) re views of Loeal Legislatures on the recommenda~
tions of the Lee Commission. 3124-25. %
Resolution re abolition of the Cotton Excise Duty. 4072-76.
Resolution re recommendations of the Lee Commis 334

on. 8346-58.
Resolution re separation of Railway finance from General Finance. 3655,
3678-83, 3684. 3
Resolution e suspension of the Taxation Inquiry Committee and substitution
of an Beonomie Inquiry Committee. 3932-37, 3950.
Statement made by —— in coneection with the question re Sir Sankaran Nair
and Round Table Conference. 3049.
Statement of business by the Honourable Sir Alexander Muddiman. 2991-92.
MALBA MONEY—
Question re¢ misuse of — in the Gandapuri tract. 3400.
MALPRACTICES—
Question re alleged of certain employees of the E. I. Ry. 3772
Question re alleged —— of labour recruiters. 3599,
MALWA OPIUM—
See under “ Opium ”.
MANURE—
Question re education of agriculturists in the use of sulphate of ammonia
as —. 2018. E
MARCONI COMPANY—
Question re agreement with—— for the cons
3368.

tion of beam wireless stations,

MASTER GENERAL OF SUPPLY—
See under “ Supply 7.
MATCH FACTORIES—
Question re in India. 2949-50.
MATERNITY BENEFIT BILL—
See under “ Bill(s) ”.
MAURITIUS—
Question re qualifications for the Municipal franchise in —. 8598-99.
McCARDIE, M. JUSTICE—

Question re juder-ent of in the Nair-O'Dwyer case. 3119, 3210.
Question re publication of the full text of ——'s judgment in the O’Dwyer-
- Nair ease. 3024-25.

~ s
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MEDIGAL CERTIFICATES—

Question r¢ production of —— by the office establishment of the Controller
of Mily. Accts., Southern Command and Poona Distriet. 3620.

MEDICAL EXAMINATION—
Question re of pilgrims to Baghdad and Kerbala, 3884,
MEDICAL HEALTH PERSONNEL—

Ql;e;;ison re scheme of interchange of —— organised by the League of Nations.
MEDICAL INSPECTION—

Question re —— and disinfection of Haj Pilgrims at Karachi.  2926-27.
MEDICAL OFFICERS— -

Question re employment of —— on pilgrim ships. 3188-89.
MEDICAL SERVICES—

Excess grants for 1922-23 under “——". 3873.
MEHTA, Mg. JAMNADAS M.—

Blection of —— to the Standing Finance Committee for Railways. 4101

Hindu Religious and Charitable Trusts Bill—
Motion to refer to Select Committee. 3512.
Imperial Bank of India (Amendment) Bill—

Consideration of ——.
Clause 2. 3435.
Land Customs Bill—

Motion to cireulate. 3076-79.
Motion to refer to Select Committee. 3084-85. :
Motion to consider Report of Select Committee. 3817-18.

Question (supplementary) re alleged purchase of votes by the Swaraj Party

in Bengal. 3503, 3504.

Question re appointment of passenger superintendents on the various railways.
3005. : 5 .

Question re contraction of currency. 3976-78. ~

Question re date of commencement of the winter session of the Assembly in
1925, 3903-04.

Question re destruction of wild animals and snakes. 3787.

Question re dismissal of Mr. Mohanlal Tribhuvandas of the B. B. and C. L.
Ry. 8004-05. 5

Question re establishient of a telegraph office ot Murbad in the Thana Dis-

- triet. 2074

Question re outrage on an Indian woman in the Federated Malaya States.
3004.

Question re poll tax in Kenya. 3192.

Question 7e proposed Vasad Borsad Katana Railway. 3003-04.

Question re qualifications, ete., of cerfain classes of officials employed in the
Income-tax Department, Bombay. 3891-92.

. Question re railway concession fares for school children. 3697.

Question (supplementary) re rejoinder of Mr. B. G. Horiman fo the charges
made against him by the Govt. of India. 2012.

Question re smuggling of saccharine. 3111

|
|
|
§
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MEHTA, MR. JAMNADAS M.—contd.
Question (supplementary) re stringeney of the money market. 3811, 3812.
Resolution re recommendations of the Lee Commission, 3302-06.

Resolution re separation of Railway finance from General finance. 3667-70.
Resolution re suspension of the Taxation Inquiry Commitiee and substitution
of an Economic Inquiry Committee. 3949.

MEMBERS OF THE LEGISLATIVE ASSEMBLY—

Question re assistance to —— in the discharge of their public duty. 3466.
MEMORIAL(S)—
Question re from members of the Veterinary Branch of the Army

* Remount Deptt., regarding their pay and allowances. 3204-05.

Question ‘re —— from the Indian Merchants’ Chamber, Bombay, regarding the
introduction of an effective gold eurrency in India. 3471,

Question re of gazetted postmasters for improved pay. 3212.

Question re of the late Mr. G. Narayanaswamy Naidu. 3489-90.

MEMORIAL, RULES—

Question re ——. 3466-67.
MENTALS—

Question re leave reserve for postmen and — in the Bombay Cirele. 3795. <
MESOPOTAMIA—

Question re return of railway materials and rolling stock sent to —— during |

the war. 3688. |

MESSAGE(S)—

:
— from H. E. the Governor General proroguing the session of the Legislative
Assembly. 3101.
—— from the Council of State re the passing of the Land Customs Bill by
that Chamber without any amendments. 4011.
— from the Council of State re (1) the passing without amendments of -~ l

(i) The Indian Post Officc (Amendment) Bill.

(i) The Imperial Bank of India (Amendment) Bill

(it1) The Indian Criminal Law (Amendment) Bill.

(2) Concurrence of the Legislative Assembly in the motion that the Bill to
amend section 27 of the Indian Succetsion A.ci 1865, be referred to a Joint
Committee of both Houses. 3859.

METAL AND STEEL FACTORY, ISHAPORE— S i

Question re loss incurred by ﬂ nn aceount of ceriain badly manufactured

articles. 2965.
Question re loss on orders placed with the — 3398.
Question re reduction of the cost of supervision in the ——, 2964, ‘
Question re working hours ir the ——. 2964-65.

METEOROLOGY—

Excess grants for 1922-23 under * -—— 7. 2873
METUR PROJECT—

Question re ~3374-75, :
MILITARY ACCOUNTS— “

Question re strength of accountants in

offices.  3803-94.
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MILITARY ACCOUNTS DEPARTMENT—

Questmn re casualties among clerks in the —— during the late war. 3481-82.
Question re efficiency bar for accountanis in the — 3618-19.
Question re extension of the Fundamental Rules to the —. 3492-93.
Question re revision of the pay of the clerieal establishment of the ——. 3481,
Question re transfer of clerks and accountants of the —. 3416-17.
Quéstion re working hours in the 3619.
MILITARY ACCOUNTS OFFICES—
Question re classification of distributors in Govt. Presses and record suppliers
in the as superior servants. 3993-94.
* Question re leave vacancies in the —. 3894

MILITARY COLLEGE—
Question re establishment of a —— at Banvalme 3778.

MILITARY EXPENDITURE—
Question re economy in ——.  3020.

MILITARY OFFICERS—
Question re exemption from customs duty of materials for uniform of —.
Qje?t?on re refund of inecome-tax charged

3695-96.

MILITARY OFFICERS, BRITISH—
Question re revision of py of —. 3380.
MILITARY STATIONS—

See under “ grain . 2

on the tentage allowances of ——.

*MILITARY TRAFFIC—

Question re railway concessions for —-. 3616.
MILITARY TRAINING SCHOOLS—

Question re grant of King's commissions to cadets of the — at Indote and
Wellington, re=puet1\'elv 3803-04.

MILLS, COTTON—

Question re ventilations and humidification in ——. 3412-13.
MINES—

Excess grarts for 1922-23 under ¥ ——”. 3873.
MINISTER (S)—

Question re evidence of provincial —— and ezx- —— before the Reforms
Inquiry Committee. 3193-94.

Question re opinions of present and past provincial —— on the report of the
Lee Commission. 3198.

Question re publication of the evidence of provincial — and ex- —— before
the Reforms Inquiry Committee. 3195.

MINISTERIAL STAFF—

Question re declaration of the service of the —— of th;z Railway Departmenlt
as railway service. 3793.
Question re work of the —— of the Railway Department. 3793.

MISCELLANEOUS-DEPARTMENTS—
Excess grants for 1922-23 under ¥ ——”. 3874.
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MISRA, Mz. BINDESWART PRASAD— ;

Question re appointment of —— a probationer in the Post and Telegraph

Department to a permanent yacaney. 2999-3000.
MISRA, PANDIT HARKARAN NATH—

Question re railway officer to remain at Lucknow after the amalgation of the
East Indian Railway with the Oudh and Rohilkhand Railway. 3596.

Question re separation of judicial and executive functions. 3596-97¢

Question re wearing of Khaddar by Government servants. 3596.

MISRA, PANDIT SHAMBHU DAYAL—

‘Question (supplementary) re transmission to the International Opium
Conference of the opinion of the All-India Congress on the opium policy
of the Govt. of India. 3033.

MITRA, SIR BHUPENDRA NATH—

Question re deputation of to London in conneciton with the ontstanding
claims in dispute between His Majesty’s Govt. and the Govt. of India,
3045-47.

MOHAMAD ARKRAM KHAN—
Question re transfer of —— Naib-Tahsildar, from Teri tahsil to Kulachi.
- 3396.

MONA— :

Question re tenders for stores for the Army Remount Depots at Savgodha and
——. 3178-79. -

MONCRIEFF SMITH, SIR HENRY—

Tmperial Bank of India (Amendment) Bill—

* Motion for consequential amenflments in clause 2. 3461

Tandian Evidence (Amendment) Bill—

&

Motion to refor to Select Committee. 400-05. <
Resolution re separation of Railway finance from General finance. 3630-32
Statement of business by the Honourable jir Alexander Muddiman. 2991
MOND NICKEL COMPANY— 2

‘Question re eontract with the
MONEY LENDERS—

Question re allegations against Asiatic Clerks and Indian
ission on Agrieultare appointed by the Zanzibar Government i

3366.

MONEY MARKET—
Question re stringency of the ——. 3808-12.

Question re stringency of ——. 3807-08. b
MONEY ORDERS— :
Question re delay in the delivery of ——  3471.

MONGHYR— ;
Quest%nn re abolition of the branch post office at Betwan Bazar, ——. 3367,
Question re ferry service between —— and —— Ghat. 3366-67.

MONTROSE, Mz. 5
Question re case of ——, guard on the E. I, Ry, 3615.

intheRepﬂft'
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MOPLAH—
> Question re colonization in the Andamans. 3687

MORATL AND MATERIAL PROGRESS REPORT—
' Ses under “ Report(s) .

MOSQUES—

Question ro expenditure on erection, maintenance and repairs of ——. 3402,

MUDDIMAN, THE HONOURABLE SIR ALEXANDER— .

A, Allotment of the 24th September for non-official Resolutions. 3648, 3649.

Code of Criminal Procedure (Amendment) Bill—
Motion to refer to Select Committee. 4016-17, 4018-23.
: Deyatation of Mr. Denys Bray to the Frontier in connection with the riot
; at Kohat. 3881. :
: Expression of regret at the death of Mr. Bhupendra Nath Basu. 3555.
Hindu Religious and Charitable Trusts Bill—
Motion to refer to Select Committee. 3518-20.
Motion to adjourn the debate.

Indian Criminal Law Amendment Bill—
Presentation of the Report of the Select Committee. 3130.
Indian Criminal Law Amendment Bill—
Motion to consider ——, 3441-42,
Consideration of 4
Clause 3. - 3445, 3448, 2
Clause 5. 3455. - e
Indian Criminal Law Amendment (Repealing) Bill—
Motion fo consider. 3524-29, 35:
Motion to pass. 3998-99, 3999-4000.
Indian Soldiers (Litigation) Bill—
Motion to consider. 3425-26. =
Motion to refer to Select Committee.

Obscene Publications Bill—

Moation to consider. 3455.56.
on to refer to Select Comuniitee. 3460.

:

' Provident Funds Bill—

® Motion to consider —— as passed by the Cmm‘

3839-40, 3845, 3849, 3853.

Consideration of clanse 6.

_ Motion to pass. .3859. e

Resolution re recommendations of the Lee Commission. 3131-46, 3156, 3157,
3258, 3283, 3313, 3327, 3358-61. 3T

Resolution re suspension of the Taxation Tnquiry Committee anc s@ﬂﬁﬁﬁﬂ
of an Economic Iquiry Committee. 3946. =

R o

* Workmen’s Breach of Contract (Repealing) Bﬂl—
Motion for leave to introduce. 3424-25.
. MUHABAT VILLAGE—
3 Qnestlon re alleged irregularities of the pohce in a case in — 3397 98
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MUHAMMADANS—
Question re employment of —— in Government Departments in the N.-W. F.
Province. 3782. £

Question re in the Imperial and Provineial Service of the Postal Depart-
ments. 3401-02.

Question re representation of —— in the Income-tax department of the Punjab
and the N.-W. F. Province. 3566. z :

Question ¢ representation of —— in the office of the District Traffic Superin-

tendent, Guetta, N.-W. Railway. 3568.
MUNICIPAL FRANCHISE—

Question re qualifieations for the —— in Mauritius. 3598-99.
MUNSIFFS—
Question 7e inerease in the number of —— in the N.-W. F. Provinee. 3578.
Question re gualifications and pay of —— in the Punjab and the N.-W. F.
Provinee. 3577.
MURBAD—
Question re establishment of a Telegraph Office at —— in the Thana District.
2974.
MURREE CANTONMENT—
Question re contract rates for the supply of vegetables at —. 3415.
« MUSLIM OFFICERS—
“Question re increase in the number of gazetted — in the Punjab Income-tax

Department. 3773.
MUTALIK, SARDAR V. N—

Cotton Ginning and Pressing factories Bill—
Motion to circulate. 3072.

Demand for supply grant for 1924-25 under “ Commercial Intelligence ”.
3880.

Question re claims of retrenched pen
Secretariat. 3785.

Question (supplementary) re closure to the permanent cadre of the Indian
Medical Service to Indians. 3191.

‘Question (supplementary) re commercialization of the accounts of the Posts
and Telegraphs Department. 3772

‘Question re consulting engineer to the Government of India. 3500.

Question re correspondence with Loeal Governments regarding the recommenda-
tions of the Lee Commission. 3041.

Question re delay in the reorganisation of the Railway Board Secretariat.
3784.

Question (sx.pplementary) re deputation of Sir Bhupendra Nath Mitra to
London in connection with the outstanding claims in dispute between His
Majesty’s Government and the Government of India. 3047.

Question re duties of first, second and third division men in the Government
of India Secretariat. 3786.

Question (supplementary) re establishment of a Mxhtuy College at Bangalore.
3778.

Question re free allowance of luggage to intermediate and third class passengers
on railways. . 3408-99.

Question re grievances of the Railway Board staff. 3782.

Question (supplementary) re increase in the Bank rate. 3808.

ns for permanent vacancies in the
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MUTA®IK, Sarrar V. N.—contd.

Question re irregularities committed by a provisional Assistant Secretary in
the Commerce Department. 3785.

Question re Lord Olivier’s speech in the House of Lords regarding the alleged
purchase of votes by the Swaraj Party in Bengal. 3501-04.

Question re non-employment of men who passed the Staff Selection Board’s
examination in 1920. 3784-85.

Question re O'Dwyer-Nair libel suit. 3386.

Question re Officers of the Auxiliary Force. 3385-86.

Question re opinions of Local Governments and Provincial Legislatures on the
recommendations of the Lee Commission. 3386.

Question (supplementary) re policy of Government with regard to education
in wireless. 3208. :

-Question (supplementary) re proposed Vasad-Borsad Katana Railway. 3004.

Question (supplementary) re provision of intermediate class accommodation
on all long distance trains on the S. I. Railway. 3093.

Question re railway concessions to students of the Royal Indian Mxhtary
College, Dehra Dun. 3499-3500.

Question re recommendations of the Lee Commission. 3500-01.

Question re relief measures for areas affected by the recent floods. 3560.

Question (supplementary) re riot at Kohat. 3720.

Question re Sir Sankaran Nair’s Book “Gandhi and Anarchy”. 3021.

Question re Staff Selection Board’s candidates. 3784.

Question re students of the Royal Indian Military College, Dehra Dun. 3499.

Question re temporary staff of the Railway Board’s office. 3783.

Resolution re separation of Railway finance from General finance. 3640.

MUZAFFARPUR—

Question re fracas between soldiers and the inhabitants of ——. 3040-41,

Question re location of British troops at ——. 3038-40. f

Question re occupation by the Military authorities of the Cirenit House at —.
3041.

Question re proposed construction of a railway from —— to Sitamarhi. 3018.

N

NADKARNI, Mr. S. D—
Question re refusal of a license to —— of Karwar to possess‘a’ set of wireless
telegraph apparatus. 3207-08.
NAGPUR—
Question re opening of the railway from Itarsi to —. 3394
NAGPUR-KAZIPET RATLWAY—
Question re opening of the —. 3914.
NAIDU, Mr. G. NARAYANASWAMY—
Question re memorial of the late ——. 3489-90.
NAIDU. Mgr. M. C.—
Hindu Religious and Charitable Trusts Bill—

Motion to refer to Select Committee. 3505.
Oath of Office. 2911,
Question re cost of manufacture of Indian paper. 3816.

L292LD e S 13
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NAIDU, Ms, M. C—contd.
Question re emoluments of postal clerks and R. M. §. sorters in Burma and
Indm 3812-13.
Qués‘hon re grant of Burma allowance to postal nnd R. M. S. subordinates
in Burma. 3813-14.
Question re grant of compensatory allowances to the postal and R. M. S.
oﬂiclals in the Mufass:l m Burma. 3814.
NAIHATI STATION— .
Question re provision of indication boards for the direction of passengers at
—— on the E. B. Railway. 3116.
NAIR-O'DWYER CASE—
Question re judgment of Mr. Justice McCardie in the ——. 3210.
NAIR, SIR SANKARAN—
,Queﬂhon re. contribution by Government towards the losses sustained by ——
in the O'Dwyer-Nair Case. 3024.
Question re evidence of in the O’Dwyer-Nair libel suit. 3894-95.
Questions re —— and the Round Table Conference of 1922. 3025-26, 3048-49,
Questions 7e ’s Book “ Ghardhi and Anarehy ”. 3020-23, 2627.
See under ¢ Libel Suit?”.
NALA NASKORE—
Qnestlon re lrngatmn from the ——. 3400.
NAMBIYAR Mr. K. K—
. Question re doubling of the railway line from Madras to Chingleput. 3625.
Question re Moplah colonisation in the Andamans. 3687.
Question r¢ proposed Tellicherry-Nanjungod Railway. 3625.
Question re waiting room for first and second class p gers at Talip b
Road station on the 8. I. Railway. 3625.
NARAIN DASS Mr.—
Cotton Ginning and Pressing Factories Bill—
Motion to circulate. 3068-69.
Resolution 7e suspension of the Taxation Inquiry Committee and substitution
of an Kconomic Inquiry Committee. 3922-23.
NASIK—
Question re overcrowding of night trains leaving Bombay for —— and Poona,
respectively. 3198.
HATAL BOROUGHS ORDINANCE—
See under “ Ordinance(s) ”.

NATIONAL SCHOOL(S)—

Question re railway concession fares for students of ——. 3796,
NATIONAL SCHOOLS AND COLLEGES—

Question re grant of concession fares on Railways to students of ——. 3389-90,
NAVY—- e

Question re conversion of the Royal Indian Marine into an Indian ——, 8916,

NEHRU, PANDIT MOTILAL—
Expression of regret at the death of Mr. Bhupendra Nath Basu. 3556,
Hindu Religious and Charitable Trusts Bill—
Motion to refer to Select Committee. 3505, 3507, 3513-14, 3519.

W.rw*p HES
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NEHRU, Paxoir MOTILAL—contd.

Indian Criminal Law Amendment (Repealing) Bill—

n {o consnder 3536 3540—43 3544, 3553,
Mdtion to pass. 3992-94

Questmm (supplementary) re alleged purchase of votes by the Swaraj Party
in Bengal. 3502, 3503.

Question (Supplementary) re deputatxon of Sir Bhupendra. Nath M.ltra. to
London in connection with the outstaudmg claims in d.tspute between His
Majesty’s Government and the Government: of India. 3046,

Question ( Suppleméntﬂry) reé trasmission to the International Opium Confer-
ence of the opinion of the All-India Congress on the opium policy of the
Government of Irdia. 3034.

Resolution re recommendations of the Lee Commission. 3147-62, 3165,3167,
3296, 3320, 3350, 3360, 3361; 3364

Reéoluﬁou re suspension of the Taxation Inquiry Committee and substitution
of an Economic Inquiry Committee. 3945, 3946, 3953.

Statériient of Business by the Honourable Su Alexander Muddiman. 2991.

NEHRU, PANDIT SHAMLAL—

Allotment of the 24fh' September for non-official Resolutions. 3649,
Hindu Réligious and Charitable Trusts Bill—

Motion to refer to Select Committee. 3509.
Indian Criminal Law Amendment Bill—

Conisideration of —.
Clause 5. 3452, 3454.

Indian Criminal Law Amendmenf (Repealing) Bill—
Motion to consider. 3534.
Obseene Publications Bill—

Motion to refer to Select Committee. 3459,

Question re contract with the Mond Nickel Company 3366.

Qneition re criticism of t,he policy. of Government by, thg Director of W’eless
in an informal discussion with the Radio.Club. of Bombay. 3588.

Question re grant of license to Indian firm for the WO! Innv of the Intemahonn!
w1reless 3588 2

Question re Ind' ians in the supenor staﬁ of the Wu'eless Branch, 3587.

%ﬂestlon (Supplementary) re industrial unemployment in India, 3029.
uesion re profit and loss statement of the Wireless Branchi of the Post Office
for the last three years. 3587,

Question re purchase of apparams for the ereless Branches of the ﬁapa.rt—
‘ment_of Posts and Tele aphs. 3587.

Quéstion’ (Supplementary) ve railway collision at Harappa Road, N-W.
Railway. 3129, 3130.

Question (Supplementary) re riot at Kohat. 3278.

Question (Supplementary) re sale of Government property in Simla to
private capitalists. 2924.

Question (Supplementary) re Simla Rents and Furniture Sub- Dlvlsmns.
2024

Questxon (Supplementary) re travelling allowance of Members of the United
' Provinces Couneil. 2915,

Resolution re abolition of the Cotton Hxcise Duty. 3957-59.

Resolution re recommendations of the Lee Commission. 3253,.3320, 3328, 3335.

* Statement of business by the Honourable Sir Alexander Muddiman. 2991.
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NEOGY, Mr. K. C.—
D ds for Suppl tary Grants for 1924-25 under “ Agriculture”. 3878.
Election of to the Standing Finance Committee for Railways. 4101,

Indian Criminal Law Amendment Bill—
Consideration of clause 5. 3451-53.

Indian Railways (Amendment) Bill-~
Motion for leave to introduce. 4031-32.

Nomination of to serve on the Select Committee on the Code of Civil
Procedure (Amendment) Bill. 2992. :

Nomination of to serve on the Select Committee on the Indian Criminal
Law Amendment Bill. 2992. ;

Question (Supplementary) re electric installations and water taps in quarters
in Calcutta for European, Anglo-Indian and Indian staff of the Eastern
Bengal Railway. 3574

Question (Supplementary) re establishment of a City Civil Court for Caleutta.
3562-63.

Question re establishment of a Labour Office in Bombay. 3625.

Question re establishment of a Rates Tribunal. 3605.

Question re grievances of Indians in respect of the Highlands and franchise
in Kenya. 3605.

Question re imposition of offsetting duties. 3604.

Question re introduction of a revised form of railway risk notes. 3604-05.

Question re memoranda presented by the Indian Colonies Committee to His
Majesty’s Government. 3605.

Question re new Legislative Rules. 3108-10.

Question (Supplementary) re officer-in-charge of Longwood Hotel. 3107.

Question (Supplementary) re provision of quarters for European, Anglo-
Tndian and Indian guards of the Eastern Bengal Railway stationed at Sealdah.
3573. 3

Question re purchase of Government stores from the United Kingdom. 3600-04.

Question (Supplementary) re report of the Indian Bar Committee. 3095-96.

Question re representation of Indian views before the Ormsby-Gore and the
Southborough Committee. 3605-06.

Question (Supplementary) re termination of the services of certain employees
of the East Indian and Great Indian Peninsula Railways on the State taking
over the management of these lines. 3706-07.

Question re transfer of the Surma Valley Division from Assam to Bengal.
3780.

Question re withdrawal of the one-rupee note from circulation. 3604

Resolution re abolition of the Cotton Excise Duty. 4047-50.

Resolution re separation of Railway Finance from General Finance.
3656-61, 3867.

NEW DELHI— ;
See under “Delhi”. v
NEWSPAPER(S)— ¥
Question re contract with Messrs. A. H. Wheeler and Co. for the sale of —,
hooks, etc., on the North-Western Railway. = 3583. LRI

Question re distribution of Government advertisements to ——. 3401,
NIGHT TRAIN(S)—= :

Question re overcrowding of —— leaying Bombay for Nasik and Poona, res-
pectively. 3198. J



|

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 101

NON-OFFICIAL RESOLUTION(S)—

+ See nnder “ Resolution(s) .
NORTH BENGAL—
" Question re prevention of floods in ——.  3017-18.
NORTHERN INDIA SALT REVENUE DEPARTMENT—

Q“t?ti;r; re transfer of the administration of the Salt Departments in Orissa

NORTH-WEST FRONTIER—

* Question re wound, disability and family pensions in connection with casualities

oceurring in Waziristan or on the —. 3805-07.

NORTH-WEST FRONTIER PROVINCE—

_ Question re application of Lala Gopal Kishan for enrolment as a pleader

in the 3967. 5
Question re ‘applications for admission as pleaders in the ——. 3967,
Question re appointment of an Irrigation Committee in each Tahsil of the
. 3396.
Question re Bigar in the Gandapuri tract of the —. 3565.
Question re contract for roads in the ——. 3400.

Question re dams and waterways in, the Gandapuri tract of the ——. 3565.°
Question re meloyment of Muhammadans in Government Departments in

the 3782

‘Question re esta Lbh;hment of - agricultural buuks or co-operative societies in
the 3781.

‘Question re increase in the number of Munsiffs in the ——. 3578.

Question re introduction of the principle of election on a‘communal basis in
local bodies in the 3780-81.

Question re loss on certain Post Offices in the ——* 3408. .

Question re prohibition of the entry of Syed Habib. Shah, detor, 2 S’msat Z
into the 3415-16.

‘Question re qualifications and pay of Munsiffs in the Punjab nnd \‘.he —_—
3577.

Question re restrictions on the emoluments of p]eaders in the —. 3967-68.

Question re revision of pay of the civilian elerks in' the ——. 3610.

NORTH-WESTERN RAILWAY—
Details of the railway disaster at Hamppa on the —. 3216.
Question re collisions on the 3711.
Question re contract with Mesrs. A. H. Wheeler and Company for the sale
of newspapers, books, ete., on the 3583.
Question re discharge of Devi Chand, points jamadar at Kasur, —. 2947,
Question re distribution of fines realised from employees on the ——. 3694-95.
Question re grant of compensatory allowances to employees of the sta-
tioned at Karachi. 3592.
‘Question re hours of work, ete., of the staff of the ——. 3596.
‘Question re inadequacy of quarters for the menial staff of the ——. 3593-95.
‘Question re contract for sleepers. 2951-62.
Questions re sleeper contract. 3123, 3816.
Question re railway collisions at Harappa Road, — 3127-30."
“Questions re railway disaster near Harappa on the —. 3712, 3773, 3788,
3885-86.
Question re rates of pay of European, Parsis and Indian subordinate Loco.
' ' running staff on the ——.  3691-92
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NORTH-WESTERN RATLWAY—contd.

Question re representation of local Passenger and Traffic Relief Aesocmhon

on the Advisory Board of the —. 3591-92.
Question re representation of Muhammadans in the . office of the ‘District
Traffic Superintendent, Quetta, —_ 3568.

Questlon re shortage of hcensed coohes at Karachi City station on. the ——.
1378889, 2

Question re sleepers for the —. 2950-51.

Question re stations between Lahore and Jhelum on the — w1thout z'axsed
platforr_ns 38

Quesfmn re subnnssmn of statement of earnings beyond their lawful salaries
by ticket collectors on the ——; Ixarachx ‘district. “3703. "

Que=tmn re Su.nday aIlowances to the' transportatmn' staff' on the ——.
3693-94. ©

Question re terms of agreement for all classes of staﬁ of the ——, 3&9293.

Que o re working hours of statlon masters and assistant station masters om
wthe ! 3802.

NORTH-WESTERN RATLWAY. UNION—

See under “ Ra.llway Umon(s) 7,

o

#0AK GROVE” SCHOOL, MT/SSOORIE——

Question re ——. 3497,

OATH OF OFFICE—

ODERO LAL, SAKRAND LIGHT RAILWAY

O'DWYER- NAIR AP s '

?

Badi-uz-Zaman, Maulyi. 3087.

Burdon, My. E. 2911,

Calvert, Mr. H. 2911.

Chalmers, Mr. T, A. 2911 ;
Chatterjee, the Honournb‘e Mr. A, C.° 2911.
Crawford, Colonel J, D. 2911.

Duval; Mr. H. B, 2011

Ghazanfar Ali Khan, Mr. 2911,

Lloyd, Mr. A. H. 2011.

Naidu, Mr. M.°C.- 2011, :

Parsons, Mro A A. L. 2917, - * Lol
Tottenham, Mr! G. R.F. 2911, i
Webh, Mr. M. 2911.°

*~Wilson, }\Ir; R.ASS201H:
OBSCENE PUBLICATIONS BILT—

See under ‘¢ Bills 72,

Question re proposed construetionof the <<=, ~ 356869, * »~ o i

‘Question re oontnhutmn by Government towards the Iosses sustamed by
Sir.Sankaran Nair in the, «.80247
Question 7¢ judgment of Mz, Justu}e McCavdxe in the BHQ.

Questlou re publication of the full text of Mr, Justice Me ardle's judgment
in the —. 38024-25,

I
&
=
»
'1
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O’DWYER-NAIR - LIBEL SUIT—

Question re evidence of Sir Sankaran Nair in the’——, 3894—95
Question re expenditure by Government in connection with the ——, 3047+

3627.

0’DWYER, SIR MICHAEL—
See under ‘¢ Libel Suit ”.

OFFICE HOUR(S)—

’

Question re

Question re in the Government of India Secretariat. 3981.

OFFICER(S)—
Question re Indmn —— in the Artillery. 3916.
Question re * of ‘the Auxiliary Forcé:.  3385-86. 3
Question re transfer of —— to the Kulachi tahsil. 3396.
Question re various classes of employed on Railways in India. 3413~
14, =
OFFICIAL(S)— q

Question re counting of officiating service réndered by postal'and R. M. S:-
for fixing their initial pay in the ‘time-seale. - 3975-76.
Question re supply of food to on tour. 3396.
OFF’ICIAL CORRESPONDENCE—
.. See under ‘‘ Correspondence ’’
OFFSETTING DUTIES—
Seeiunder ‘¢ Duties 7',
OLIVIER, LORD— R

Question re ’s speech.in the House of. Lords regarding the alleged
purchase of votes by the Swaraj Party in' Bengal. 3501-04.

O’MEARA, SERGEANT—

Qustion re case against —, Manager of the Gmss Farm, DeolalL 3557—
58. 3

ONE RUPEE NOTE(S)—
Question re withdrawal of

from circﬁ_lation. 3604.
OOTACAMUND—

Question re classification of the —— Post Oﬁice as a second class oﬁice
3214.

0PIUM~—

ments f(yr the supplw of Indmu 36‘70
_Question.se effect of the import. certificate S):tem 0
sold for export: 3620-21.
. Question: ye- restricted sale of prowision —— to the; nuhm@nna markae
East: 3621.
_Question re sources of supply. 3622.
Question re transactions in Malwa ——. 3622-23,

\thm-qmount of Indum

the
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/OPIUM POLICY—
Questions re of the Government of India. 3029-30, 3118, 3966.
Question re- transmission to -the International Opium Conference of the
opinion of the All-India Congress on the of the Government of India.
3032-34. i
“\OPIUM TRAFFIC—

_»Question re discussion in the Assembly of the imstruetions to the Indian
. -k vepresentative at the Conference on the control of the ——. 3768-69.

‘Question re suppression of the 3371-72,
° 'ORDINANCE(S)—

Question re Kenya Immigration . 848T.

Question rg Natal Boroughs §493-94.

“- ORDNANCE, FACTORIES— i
“.Question re deputation of qualified Indians serving in —— to foreign
ek wountries. 2964. N
“""Question re Indianization of the 2963. > y
Question re various classes of employees, European and Indian, in —
2963.

- ORIENTAL TELEPHONE AND ELECTRIC COMPANY—

Question re, agreement with. the —; Ltd., Rangoon, 3 399_6, By

ORISSA—

Question re manufacture of salt for home- eonsumption by the people of ——
‘during the famine of 1919-20. 3887. : =43
Questions re revival of the salt industry on the —— coast.” 3887, 3887-

88. - 1 ‘
Question re transfer of the administration of the Salt Department in
to the Northern India Salt Revenue Deptt. 3091. Y

ORIYAS— : IR, ¢ R e
“Question re appointment of —— as Judges of the High Court and Executive
Councillors, Bihar and Orissa. 3387.
Question re employment of —— in the public services.  2979-80.
Question re employment of —— on the B, N. Ry. 2980.

ORMSBY-GORE COMMITTEE—
See under ‘¢ Committee(s) ”.

OUDH AND ROHILKHAND RAILWAY—

Question re allegations against Khan Bahadur M. A. Khan, Goods Inspector,

3614-15.

Question re alleged frauds on the ——. ° 3614.

Question re discharge of employees of the
Union movement. 3798.

Question re establishment of a Conciliation Board on the 3799.
Question re payment of eompensation to the widow of Kanihya Lall Chaubey,
late Guard of the 2915, o1 X
Question re railway offices to remain at Lucknow after the amalgamatio

of the East Indian Railway with the —. 3596. ; :
Qv;f.’stion re withdrawal of official recognition of' the - Union. * 3796-

for taking part in the Trade

R L
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OUTRAGE— i :
Question re alleged —— on a woman by an European soldier at Jubbulpore.
3802-03. ;
Questions re
3006-07.
OVERBRIDGE(S)—
Question re provision of —— at certain level crossings in Dacea. .3814-15.
OVERSEER(S)—
Question re Civil and MilitaryA Line ——. 3980.
OVERSEER, MILITARY OR CIVIL LINE—
Question re in the Army Remount Department. 2980-81.

on an Indian woman in'the Federated Malay States. 3004,

13
PAKSEY—

Question re supply of filtered water to the railway employees -at —— on the
Eastern Bengal Railway. 3792-93. &
PANDEY, SHEWDAYAL—
Question re grant of a gratuity to the widow of
Nasratpur on the Eastern Bengal Railway. 3383
PAPER CURRENCY RESERVE— :
~ Question re nominal value and cost price of British Securities held in the
; 2978. ;
PAPER, INDTAN—-
i Question re cost of manufacture of — 3816.
PARBATIPUR— : ;
Question re inconvenience caused to railway passengers travelling by the 2
line from Santahar te on the Eastern Bengal Railway. 3471-72.

PARSONS, Mr. A. A. L—
Oath of Office. 2011.
Resolution re separation of Railway Finance from General Finance. 3641,
3868. 1

PASS(ES)—

Question re grant of free over foreign railways to the employees of-t?le
Bast Indian, Bengal Nagpur and Madras and Southern Marhatta Rail-
ways. 3495.

Question re minimum qualifications for the grant of free intermediate class

to employees of the East Indian Railway. 3495.

PASSENGER (S)— :

Question re casualties among third and intermediate class —— in railway
collisions. 3886.

Question re grievances of the Belur ——. 3886.

Question re inconveniences to —— at Shaikhupura railway station. 36_89.

Question re provision of waiting rooms for third class lady — —at Railway
stations. 3912. St

515 0t i 1

. late pointsman at
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PASSENGER AND TRAFFIC RELIEF ASSOCIATION—
See under ** Assoeistion(s) '\
PASSENGERS' ASSOCIATION(S)—
Question re representation of
ways. 3796.
See under “ Assoeistion(s) ".
PASSENGER SUPERINTENDENT(S)—

Question re appointment of ——-om the various Railways. - 3005.
Question re on Railways. 3912:

PASSPORT(S)—

Question re refusal of —to Babu Shiva Prasad Gupta and Maulama
Abul Kalam Azad. 3896.

PATEL, Mz V. J—

Eleetion of:—— to the E: 1, Capital Gommitis 3229.
Eleetion of —— to the Standmg Finanee: Commitiee. for Rsﬂways. -1101.
Indian Criminal Law Amendment (Repealing) Bill—
Motion to pass. 3987. -
Land Customs Bill—
Motion to cireulate. 3082-83.
Consideration of ——. 3826-27, 3832
Clause, 7,
Proposed presentation of an address to His Excellency the cheroy re the
next. Session of the Assembly. 4042-43.
lution re r dations of the Lee Commission. 3326-31: 2
Resolutxon re suspension of the Taxation Inquiry. Committee and snbst.tuhnn
of an Economic Inquiry Committee. 3727, 3738-42.

PATIENT(S), TUBERCULAR—

Question re conveyance in separate railway carriages of
rium at Madanpalli. 3097.

on the Local Advisory Councils of Rail-

to the sanato-

PATWARI—
Question re complaint of Sardar M(w}mmmnd Atal Khan of Gandapur agamst
a 3396.
PAY—
QTzstwn re arrears of —— of R. M o5 officials of ‘¢ D’ Division. 3411-

Question re counting of officiating serviee rendered by postal and R. M S.
officials for fixing their initial —~An t.me~scmle 3075:76.

Question re grant of Sunday and hohduy to the workshop staff of the
B. N. Railway. 3911.

Question re inerease m the and allow'mces nf Bnt15h Oﬁﬁcers and other
ranks in the Avmy in India. 3774-75.

Question re increase of of postmen. 3794-95.

Question re increase qf of Supermtend ’nts" of Post Ofﬁees 3713

2 lg 1

Question re maximum —— of Telegraph officers recrtuted in Indm from
Indian Engineering Colleges. 2935.

Qgestmn re memorial of gazetted postmasters for 1mproved _ 321,2.

Question r¢ minimum of elerks on the East Indian Railway. 3907.
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PAY—contd. )

Question re and pension of the Indian Civil Sérvice. 2983,

Question re —— of clerks in the Bombay Currency office. 3589,

Question re of clerks of the Indian Amy Service Corps. 3481 3482

Question re f.poatmen and postal clerks in.the Bombay Cirele: 3794

Question re quahzcntlons and of Munsifs in the PunJab and the North-
West Frontier Povince. 3577.

Question re racial discrimination in the matter of - of Anglo-Indian and
Indian apprentiees, ete., on the B. N. Railway. 8909,

Question re revision of of British military officers. 3380-81.. |

Question re rexision of. of the civilian elerks in the North- West Frontier
Province. 3610.

Question re revision of the of Postal Inspectors and Supermtgndgnts’
Head Clerks, Bihar and Orissa. 3472.

Question re revision of the of postal runners in the Bombay OCircle.

3795.

Question re revision of:the —— of Presidency Postmasters and the. Post»
master, RangoozL 3213-14.

Question re revision of the —— of the clencul establishment of: the Military

Accounts Department. 3481

Question re seales of in the Aceounts office and the Cnrreney office,
Bombay. 3589-90.

Question: re, seales of-—— of Anglo- Ind)an and Indian apprentices in the
B.-N. Railway Workshops. 3908,

Question re scales of ‘of Buropean and Indian Loco. running staff on
the B.-N. Railway. 3909-10.

PAY AND ALLOWANCES—
Question re memorial from members of the Veterinary Branch of the Army

Remount Department regardmg their ——. 3204-05.
PAY, OVERSEAS— ;
Question re of the Superior Services. 2084.

PAY, RATE OF—
Question re
PENSION (8)—
Question re pay and of the Indian Civil Service. 2983.
Question re of one Bedar Bakht. 3116.
Question re of Secretariat and Army Headquartets Daftaries. 3898-
99.
PENSION RULES, NEW— b ”
See under ‘‘ Rule(s) 7, e
PENSION (S), WOUND, DISABILITY AND FAMILY—

of Indian and British Soldiers. '3403.

Question re —— in connection with casualties oceurring 1ﬁ Wazmstan or on
the N.-W. Frontier. 3805 07,
PENSIONERS— g e G
Question re employmant of in the Local Clbein‘-ing"dﬂi'c'e (Ene ny. Debts).
2941. §
PERMANENT EMPLOYEE('S)— ey
Question r¢ number of —— retrenched in the Government of India

Secretariat and Attached Offices. 3908.
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PERSONAL EXPLANATION—
by Sardar Bahadur Captain Hira Singh re remarks made by Pandif
Madan Mohan Malaviya. '3816-17.

PESHAWAR—
Question re proposed new Post Office at ——. 3407-08.
Question re strategic railway from — to the Afghan Frontier. 3915.

PESHAWAR DISTRICT—
Question re alleged highhandedness ‘of” Arbab Mohammad Akram Khan,
Honorary Magistrate. '3968.
PETITION(S)—
relating to the Indian Penal Code (Amendment) Bill (Amendment of
5 Seetion 375).. 2989.
PETROL—

Question re prices of hernsene, e uud hq\ud fuel. 3/19
PHOOL MOHAMMAD—
Questlon re alleged assault by Mr. Gaspe1 oo fotemau, katlhar, on y

pumping driver, Katihar. 3601
PILGRIM(S)—
Question re Haj 3104, :a
Question re medical examination "of 2 Ao Baghdad and helbnla, 3884.
Question re to the Hedjaz. 3900-01.
Question re to the Hedjaz in 1880, 1900 and 1923, respectnely 3402.
.- Question re repatriation of to the Hedjaz. 3885.

PILGRIM SHIP(S)—
Question re employment of Medical officers on
© PILGRIM TRAFFIC—
Question re on the Barsi Light Railway. 3080-91.
PILGRIMAGE OFFICER, INDIAN—
Question re at Jeddah. 3779-80.
PLATFORM (S)—
Question re stations between Lahore and Jhelum on the No rth- Western

. 3188-89.

Railway without raised 3897.
PLEADER—
Question re application of Lala Gopal Krishan for enrolment as a — in
the North-West Frontier Provinee. 3967.
Question re applications for admission as —— in the North-West Frontier
Province. 3967.
Question re restrictions on the enrolment of —— in the North-West Frontier

Province. 3967-68.
POINT CALIMERE—

Question re opening of
‘Coast. 3700-01.

and other minor Ports on the south Madras

POLICE—
~ Excess Grants for 1922-23 under *‘ — 253871
Question re alleged irregularities of the —— in a case in Muhabat village.
3397-98. F

Question re censoring of eorrespondence of private persons by the; —.
3790-92.
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POLITICAL PRISONER(S)— : ; £ & o

Question re removal of from the Andamans to Indian Jails. 3584,
POLL-TAX—

Question re in Kenya. 3192.

Question re questions relating to Kenya and the
POONA—

Question re overcrowding of night trains leaying Bombay for Nasik and
, respeetively. 3198.
POONA DIVISION—

Question re grant of conveyance allowance %o postal officials in the ——-
3716. i

POONA POST OFFICE—
See under ‘‘ Post Office ””.
POPULATION—
Question re total
PORTS—

Question re re-opening of Point Calimere and other minor — — on the South
Madras Coast. 3700-01.

PORTS AND PILOTAGE—

in Fiji. 2084-85.

of Provinces for certain classes. 3403.

Demands for Supplementary Grants for 1924-25 under ¢ -——"’. 3877,
POST(S)— .
Question re listed for members of the Provincial Civil Service. 3623-

24.
POST OFFICE(S)—

Question re absentees in the R. M. S. and in certain —. 3790.
Question re cases of fraud in the , Burdwan Division. 3378.

Question 7e classification of —. 3214.

Question re classification of the Ootacamund and Trichinopoly —— as second
class offices. 3214.

Question re collection of eustoms duty by the —. 3715,

Question re first elass head in Bihar and Orissa. 3473.
Question re Hindu, Muhammadan, Anglo-Indian, European and Parsi

Superintendents of ——. 3903. ; 5 i
Question re loss on certain in the North-West Fronfier Province.
3408.
Question re opening of a —— in the village of Gudipala in the Chittoor

Distriet. 3098-99.

Question re and Insurance work. 2986.

Question re profit and loss statement of the Wireless Branch of the ——
for the last three years. 3587. :

Question re proposed new —— at Peshawar. 3407-08.
Question re sorting of the imvgrd foreign mail at the Poona ——. 3716,

Question re Superintendents of 3611-12.
Question re transmission of lottery notices and tickets through the —.
3768. ¥

POST OFFICE, BRANCH—
Question re abolition of the —— at Betwan Bazar, Monghyr. 3367.
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POST OFFICE CASH CERTIFICATE(S)—
Question re realisations from the sale of —. 3115.
Seé under ¢ Post Office Savings Bank ’’.
POST OFFICE, PESHAWAR—
Questxon re appeal of Mr Ramji Das, clerk,
Ngatgs -
POST OFFICE SAVINGS BANK—
Question re profits earfied by the Post Office on aceount of the —— and Cash
Certificates. 3715-16.
Question re working charges of the —. 3716.
POST(S), SELECTION GRADE—
Question re in the Bihar and Orissa Postal Circle. 3394.
POSTAL AND R. M. S. OFFICIAL(S)—
Question re grant of compensatory allowances:to the —— in the mufassil in
Burma. 3814.
See under ‘¢ Officials *".
POSTAL AND R. M. S. SUBORDINATES—
Question re grant of Burma allowanee to —— in Burma. 3813-14.
POSTAL AND TELEGRAPH DEPARTMENTS—
Question re net profit of the for the year ending March 1923, 3464.

POSTAL ARTICLE(S)—
Question re interception of ——. 3193.
POSTAL CIRCLE, BIHAR AND ORISSA—
Question re selection grade posts in the
POSTAL CLERK—
Question re case of Hot Lall, a of Gujrat. 3122-23.
Question ¢ emoluments of —— and R. M. 8. sorters in Burma and India.
3812-13.
Question re pay of postmen and
POSTAL DEPARTMENT—
Question re Muhammadans in the Imperial and Proyineial Service of the —.
3401-02.
POSTAL EMPLOYEES—
Question r¢ working hours, ineréase of leave reserve; allowances, ete., of —.
3789.
POSTAL INSURANCE FUND—
Question re —. 3616, 3617-18.
POSTAL MENTAL(S)—
Question re grant of leave privileges to —— in the Bombay Circle. 3795.
"POSTAL OFFICTALS—
Questwn re grant of coalfield allowances to
3379.
Question re grant of con\'cvancc allowance to —— in the Poona Division.
3716.
Question re grant of special promotion to

, regarding his promotion.

3394.

in the Bombay Circle. 3794.

of the Burdwan Division.

for field service. 3406-07.
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POSTAL OFFICTALS—contd.
Question re limitation 6f the peried of retention of
'’beyond Burma, Kohat and Dera-Ismail Khan. 3492, ;
Question re payment of extra rémuneration to. for work on Sundays and
holidays. 3473-74.
POSTAL OFFICIALS—
Question re stoppage of increments of certain Punjab ——. 3411.
POSTAL RUNNER(S)—
Question re grant of relief to
Question re revision of pay of
POSTAL SAVINGS BANK—
Question re inerease in the rate of interest on —— deposit. 2986.
POSTAL STAFF—
Question re grant of compensatory allowance to the

at Post Offices

3795.
in the Bombay Circle. 3795.

at Dharamsala.

! 3610-11.
POSTAL SUBORDINATE(S)—
Question re promotion of —— in the Punjabh Postal Cirele. 3410-11,
POSTMASTER (S)—
Question re discontent among officers in the cadre. 3216.
Question re grant of gazetted rank to —— on Rs. 250. 3214.

Question re grant of rent-free quarters to 3215-16.

Question re grant to gazetted of the concession of counting officiating
service for increments. ~3212-13.

Question re memorial of gazetted for improved pay. 3212.

Question: re: promotion of gazetted to superior appointments. 3215.

Question re revision of the pay of Presidency Postmasters and the —,
Rangoon. 3213-14.

Question re, time-scale for gazetted

POSTMASTERSHIPS, BRANCH—

Question re candidates for reserve clerkships and —— in Bihar and Orissa.

2809,

POSTMEN—
Question re compensatory allowances to —— and postal menials employed on
the Frontier. - 3492.
Question re inerease of pay of 3794-95.
Question re leave reserve for and menials in the Bombay Cirele. 3795.
Question re pay of and postal, clerks in the Bombay Circle. 3794.
Question re salaries and working hours of ——. 3118.

POSTS AND TELEGRAPHS—
Question re purchase of apparatus for the wireless Branches of the Depart-

ment of . 3587
POSTS AND TELEGRAPHS DEPARTMENT— i

Question re amalgamation of the with the Railway Department. 3767.

Question re appointment of Bindeswari Prasad Misra, a probationer in the
£ to a permanent vacancy. 2999-3000.

Question re eommercialization of the accounts of the —. 3771-72.

Question re Hindu, Muhammadan, Anglo-Indian, European and Parsi Officers
in the drawing Rs. 300 and over. 3902.

3213.
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POSTS AND TELEGRAPHS DEPARTMENT—contd.
Questmn re Indianisation of the Supenor Services on State-managed railways
and in the ——. 3915. 1eidn
Question re 3767.
PREFERENTIAL RATE(S)—
Question re encouragement of indigenous industries by the oﬁer of —— on
Railways. 3913-14. :
PRESIDENCY POSTMASTER(S)—
Question re revision of the pay of —— and the postmaster, Rangoon, 3213-
14.
PRESIDENT, Mr.— [
Allotment of the 24th September for non-official Resolutions. 8649.
Death of Mr. Bhupendra Nath Basu. 3556.
Exercise of the discretion of to dispense with questions. 3277.

Remarks by that members putting questions on the paper are held to be
responsible for the corrections of any statement they may contain. 3025-
26.

Ruling by regarding the procedure to be followed in regard to the

amendments to the Resolution re the recommendations of the Lee Com-
mission. 3278. g

Ruling by that Standing Order 74 does not provide for the presentation
of an address to His Excellency the Viceroy requesting him to fix a certain
date for the next Session of the Assembly.‘ 4043.

PRESS— 3
Question re cost of for the manufacture of stamps, ete., in India.
3612-13.
PRINTING CLEARING OFFICE—
Question re pay, ete., of the Deputy Controller, —. 4041‘-4‘2.'_ S5
PRIVATE ENTERPRISE—
Question re encouragement of —— for the construction and working of

branch and feeder railway lines. 3569-70.
PRIVY COUNCIL—
Question re result of appeal to the in the case of the levy of eustoms
duties on stores imported by Railway Companies. 3376.
PROFESSOR(S)— \
Question re appointment of Indian
Delhi. 2944,
Question re employment of Indian
College, Delhi. 2920.
PROFIT AND LOSS STATEMENT—
See under ‘‘ Statement(s) *’.
PROMOTION(S)—

Question re of gazetted postmasters to superior appointments. 3215.

Question re of Indian and Anglo-Indian subordinates to the superior
services of State Railways. 3770-71.

Question re of Indian subordinates to the superior services of State
Railways. 3771.

in the Lady Hardinge Hospital,

in the Lady Hardinge Medieal
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PROMOTION (8)—contd.

Question re of Provineial Police Service officers to listed posts in the
Imperial Police. 3485.

Question re on the Eastern Bengal Railway. 3197.

Question re stoppage of acting in vacancies of acconntants in the office
of the Controller of Military Accounts, Southern Command and Poona
Distriet. 3893.

PROMOTION, SPECIAL—
Question re grant of
PROVIDENT FUND—
Question re introduction of the
PROVIDENT FUNDS BILL—
See under ““ Bill 7.
PROVINCE(S)—
Question re consumption of salt in the various 3627.

Question re territorial redistribution of on a lingnistic basis. 3387.
Question re total population of —— for certain classes. 3403.

PROVINCIAL AND CENTRAL LEGISLATURE(S)—
See under ‘¢ Legislature(s) .
PROVINCIAL CIVIL SERVICE—
Question re listed posts for Members of the
PROVINCIAL COUNCILS—
Question re last General Elections in India to the Legislative Assembly and
3198-99.
PROVINCIAL GOVERNMENTS—

Question re Indian and Burman officers in ——. 2971-73.
Question re reports of Committees appointed by —— to examine the land
revenue question. 3493,

PROVINCIAL LEGISLATURES—
on the recommendations of the Lee Commission.

to postal officials for field service. 3406-07.

system in the currency office. 3590.

3623-24.

Question re opinion of
3386.
PROVINCIAL POLICE SERVICE— -
officers to listed posts in the Imperial Police.

Question re promotion of
3485,
PROVINCIAL SERVICES—
Question re differential treatment in matters of appeals of the members of the
All-India and the 3043-44,
5
PROVISION OPIUM—
See under ¢ Opium
PUBLIC ACCOUNTS COMMITTEE—
Interim Report of the 3219-28.
PUBLIC SERVICES—
See under ¢ Services’’.
L292LD . . 15

19
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iznts of the ——

samtanis of the ——

of ike =

PUNJ, RAM SARAN DAS—
Question re ease of , & elerk in the Punjab Edueation Department, on
deputation to the Indian Munitions Board. 4039-40.
PUNJAB—
Question re contraect with Messrs. Clements Robson & Co. for the supply of
grain to military stations in the 3584.
Question re increase in the number of gazetted Muslim officers in the ——
Income-tax Department. 3773.
Question re price of salt in the —. 2012,
Question re qualifications and pay of Munsiffs in the —— and the North-
West Frontier Province. 3577.
PUNJAB CANTONMENTS—
See under ‘¢ Cantonments ?’.
PUNJAB NATIONAL BANK, LIMITED, LAHORE, THE—

Question re assessment to income-tax of the profits of 3801.
PUNJAB POSTAL CIRCLE—

Qtiestion re promotion of postal subordinates in the ——. 3410-11.

Question re promotion of senior subordinates in the ——. 3463,

Question re stoppage of promotion of senior subordinates in the ——. 3467.
PURI—
Question re opening of a town bocking office at 3489,
Question re provision of a waiting room for intermediate class passengers.
at 3488-89.
PURSHOTAMDAS THAKURDAS, SIR—
Cotton Ginning and Pressing Factories Bill—
Motion to circulate. 3069-71, 3074.
Election of to the Standing Finance Committee for Railways. 4101.
Hindu Religious and Charitable Trusts Bill—
Motion to refer to Select Committee. 3511.
Imperial Bank of India (Amendment) Bill—
Consideration of clause 2. 3433-34. =
Question re allegations against Asiatie clerks and Indian money lenders
in the report of the Commission on Agriculture appointed by the Zanzibar
Government. 3023-24. :

Question re approval of the Legislative Assembly to certain contracts,
3023,

Question (Supplementary) re commerecialization of the accounts of the Posts
and Telegraphs Deptt. 3772.
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: PURSHOTAMDAS THAKURDAS, SIR—contd.
Question re deputation of Sir Bhupendra Nath Mitra to London in con-
nection with the oufstanding claims in dispute between His Ma;esty’s
: Government and the Government of India. 3046, 3047,
Question re evidence given before the Lee Commission. 2971,
Question (Supplementary) re fixation of an economic basic wage for Indian
labourers in Ceylon. 3763-64.
: Question re fixing of a new gold ratio for the rupee. 3808-12.
i Question re imposition of certain conditions on foreign Insurance Companies
operating in India. 3092.
Question re increase in the Bank rate. 3807-08.
Question re Indian and Burman officers in the Central and Provincial
Governments. 2971-73.
Question re Indo-European Telegraph Department. 3007-09.
Question (Supplementary) re industrial unemployment in India. 3028,
Question re officers in the Indian Civil Service and Indian personnel of the
Serviee in 1861, 1887, 1913 and the 1st January 1924. 3107-08.
Question re outrage on an Indian woman in the Federated Malaya States.
3006-07.
uestion re pilgrim traffic on the Barsi Light Railway. ~3089-01.
on re public subseriptions to the Government of India Loan. 3807«

i

Question (Supplementary) re request from the Madras Government for help
in regard to floods. 3390.

Question re revision of Railway coal confracts made in 1921. 3216-18.

Question re revision of the present currency policy of Government. 3808-
12;

Question re stringency of the Indian money market. 3807-08.

Question re stringeney of the money market. 3808-12.

Question re tenders for the supply of British Portland cement for the Souﬂl
Indian Railway. 3087-88.

Question (Supplementary) re treatment of Indians in Tanganyika. 3487.

Question (Supplementary) re Vasad-Borsad-Katana Railway. 3004.

Question (Supplementary) re ventilation and humidification in cotton mills.
3412-13.

Question (Supplementary) re views of Local Governments on the recom-
mendations of the Lee Commission. 3126-27.

Resolution re abolition of the Cotton Excise Duty. 4057, 4060-65, 4068,

- 4069, 4070.
Resolution re recommendations of the Lee Commission. 3282-88, 3203, 3317,
3319.
Resolution re separation of Railway Finance from General Finance. 3641-
48, 3671, 3685, 3866.
o Resolutlon re suspension of the Taxation Inquiry Committee and substitution
of an Eeonomie Inquiry Committee. 3750-51.
PURULIA—
Question re provision ¢f refreshments on the line bet\veen —— and Ranchi.
3199.
Q .

Y QUARTER(S)—
Question re building of railyay --— near a~grave-yard at Kurigram on the
Eastein Bengal Railway. 3576-77, -
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QUARTER(S)—contd.

Question re grant of rent-free -—— to Post Masters. 3215-16.

Question re inadequacy of —— for the menial staff of the North-Western
Railway. 3593-95.

Question re provision of free —— for signallers of the Burdwan Head Post
Office. 3379.

Question re provision of by the East Indian Railway for its European,
Anglo-Indian and Indian staff at certain important junetions. 3497.

Question re provision of for Buropean, Anglo-Indian and Indian
Guards of the Eastern Bengal Railway stationed at Sealdah. 3572-73.

Question re provision of for the ministerial and station staff of Eastern
Bengal Railway at Caleutta. 3573.

Question r¢ for officers of the Eastern Bengal Railway at Alipore. -
3606.

Question re rent-free at Raisina, Delhi. 2949.

Question re scale of furniture supplied to members of the Legislature oecupy-
ing on the Cart Road, Simla. 3590-91.

QUARTERS, ‘D ”’ CLASS—
‘Question re for Government of India clerks at Raisina, Delhi. 3891.

Question re provision of in Simla for daftries employed in the Govern-
ment, of India Secretariat. 4037-38.

QUARTER(S), FREE—

Question re provision of —— for certain elerks of the Burdwan Postal Divi-
sion.. 3380. .
QUARTERS, RENTS OF— -
- Question re at Longwood, the Cart Road and Summer Hill. 2924-25.
QUESTION (S)—
Exercise of the diseretion of Mr. President to dispense with 3277.
Question re number of —— in the Delhi Session of the Legislative Assembly.
3365-66.

Question re Resolution regarding answering of by officials on subjeets
over which the Governor General in Council has control and superin-
tendence. 3119,

-QUETTA—
Question re representation of Muhsmmadans in the office of the Distriet Traffie
Superintendent North-Western Railway. 3568. :

R
RACE SPECIAES—
Question e infroduction of —— on the . T. P. Railway. 3388.
RACIAL DISCRIMINATION—
Question re —— in the matter of pay of Anglo-Indian and Indian apprentices,
ete., on the B. N. Railway. 3909.
RACIAL DISTINCTIONS—
Question re —— on Railways. 35001-0Z.
RADIO CLUB— ™ = ;
Question re criticism of the policy of Government by the Director of Wireless.
in an informal disenssion with.the —— of Bombay. 3588.
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RATD(S)—
Question re —~-- hy bovder tribes. 3101-03.
RAID(S), MAHSUD—

Question re casualties among villagers in the Gandapuri tract owing to ——.

3401.
RAILWAY (8)—

Motion for nominations for the Standing TFinance Committee for —.
3916.

Question re accidents on ——. 3786.

Question re Advisory Committess for ——. 311C.

Question re appointment of s Committee to consider the gricvamces of the
publie with regard to ——. 3558-59. 2 ?

Question re appointment of Passenger Superintendents on the various —.
3005.

Question re claims paid for goods lost or damaged on ——. 3907-08.

Question re_collisions on in 1924. 3886.

Question re compensation paid hy —— on account of persons killed or injured
in accidents. 3618,

Question re constitution of, Local Advisory Committees of various —.

3796.

Question re construction of a from Rishikesh to Lakshman Jhula.
3391.

Question re encouragement of indigenous industries by the offer of preferential
rates on 3913-14.

Question re expenditure ineurred by State and Guaranteed —— on housing

of their staff. 2931.

Question re free allowance of luggage to intermediate and third class passengers
on 3498-99.

Question re grant of concession fares on——to students of national schools
and colleges. 3389-90.

Question re house-rent allowances of Europeans, Anglo-Indians and Indians
on Company-managed 3117.

Question re Indianization of the Superior Services on State-managed ——
and in the P. and T. Department. 3915,

Question re introduction of week-end and other concessions on ——. 3388-89.
Question re leave allowed to daily rated staff on Indian ——. 5
Question re opening of the —— from Ttarsi to Nagpur. 3394

3912,
hetween Muzaffarpur and Sita-

Question re passenger superintendents on

Question re proposed construction of a
marhi. 3018,

Question re provision of Indian dining cars on ——. 3912:13.

Question re purchase of in Burma constructed from Riee Control pro-
fits. 3805.

Question re racial distinctions on 3001-02.

Question re connection between India and Burma. 3915.

Question re reduction of fares on 3013.

Question re representation of Passengers’ Associations on the Local Advisory

Councils of 3796.
Question re retrenchment of Tndians in the Loco. Department of ———. 3911,
Question re retrenchments on certain specified —. 3911-12.

Question re strategic from Peshawar to the Afghan Frontier. 3915. z
Question re uniformity in leave rules on ——. 3705, =
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RAILWAY (S)—conid.
Question re value of stores purchased by —— during the last five years.
3913. i AT
Question re various classes of officers employed on in India. 34;[3-14.
Question e working hours of the traffic and transport staff on Indian—.
3609-10.
RAILWAY ADMINISTRATION—
Question re allegations in the ¢ Weekly Mazdoor ** of Lucknow against —.
3798.
. See under “Administration(s) ”.
RAILWAY ADVISORY COMMITTEE(S)—
Quedtion re constitution of the Local
RAILWAY ADVISORY COUNCILS—
Question re Central and Local —. 20935-36.
Question re representation of the Passengers’ and Traffic Relief Associations }
on the Central and Local 2936-37.
RAILWAY BOARD—
Question re delay in the reorganisation of the —— Secretarint. ~ 3784
Question re reorganisation of the ——. 2937-38.
Question re s for the Master-General of Supply, the —— and Railway
Administrations. 3888-0
Question re temporary staff of the ——'5 oifice. 5783.
RAILWAY BOARD STAFF—
Question re grievances of the —. 3782
RAILWAY CARRIAGE(S)—
Question re conveyance in separate
torium at Madanapalle. 3097.
Question re overerowding of
RAILWAY COAL CONTRACTS—
See under “ Contract(s) 7.
RAILWAY COLLISION(S)—
Question re at Harappa Road, N.-W. Railway. 3127-30.
See under ‘¢ Collision(s) .
RAILWAY COMPANIES— :
Question 7¢ result of appeal to the Railway Council in the case of the levy A
of eustoms duties on stores imported by 3376.
3120-21.

20637,

of tubereular patients to the sana-

3488,

i

Question re State control of
RAILWAY DEPARTMENT— :
Question re amalgamation of the Posts and Telegraphs Department with the
—. 3707. g
Question re declaration of the serviee of the ministerial siaff of the as
railway serviee. 3793.
Question re work of the ministerial staff of the —. 3793,
RAILWAY DISASTER—
Dctail's of the —— at Harappa on the N.-W. Railway. 3216.
Questions r¢ —— near Harappa on the N.-W. Railway. 3712, 3773, 3788.
See under “ Disaster ”,




INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 119

RAILWAY EMBANKMENTS—

Question re floods and —— in the Saran District, Bihar and Orissa. 3014-15.
RAILWAY FINANCE— 7

Resolution re separation of —— from General Finance. 3629-86, 3860-69.
RAILWAY GODOWN (8)—

Question re¢ thefts in
and 1923. 2966.

RATLWAY INDUSTRIES—
Question re encouragement of ——. 3113,
RAILWAY LINE(S)—
Question re doubling of the from Madras to Chingleput. 3625.
Que;*xou re encouragement of priv: ate enterprise for the construction and work-
ing of branch and feeder 3569-70.

Question re raising of the level of t]m between Kharik and Sahebpur-
kamal station on the B. and N.-W. Railway. 2045-47.

on the G. I. P. Railway during the years 1921, 1922

RATLWAY MATL SERVICE—
Qu tees in the and in certain Post Offices. 3790.
Q ave reserve of the ——. 8700,
RAILWAY MAIL SERVICE OFFICIAL(S)—
Question re arrears of pay of —— of ¥ D ” Division. 3411-12.
RATLWAY MATERIAL(S)—

in India. 3013.

and rolling stock sent to Mesopotamia during the

Ques re purchase of
Question re return of
war. 3688.
RAILWAY OFFICER(S)— -
Question re grant of technical and overseas allowance to ——. 4038.
RAILWAY PASS(ES)—
Question re grant of free —— to members of the Legislative Assembly.
3095.
RAILWAY PASSENGER(S)—
Question re grievances of —— 3199.
Question re improved facilities for third class 3688.
Question re inconvenience caused to travelling by the line from Santahar to
Parbatipur on the Eastern Bengal Railway. 3471-72.
RAILWAY QUARTERS—
See under “Quarter(s) .
RATLWAY RISK NOTE(S)—
Question s introduction of a revised form of
RAILWAY SERVICE—
Question re declaration of the service of the ministerial staff of the leway De-
partment as
RAILWAY STAFF—
Question re eomplaint against the Howrah ——.  3019.

3604-05.
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RAILWAY STATION(S)—
Question re Indian and European refreshment rooms at —. 3003.
Quaestion re joint terminal at Bombay. 2929-30.
See under “ Station(s) 7.
RAILWAY STORES—
Question re purchase of
See under “ Stores”.
RAILWAY TRAFFIC OFFICER(S)—
Question re training of Indians as
RATLWAY UNTON (S)—
Question re collection of subscriptions for the \Tmth-Western —— by the
Railway authorities. 3592.
RAILWAY WAGON(S)—
Question re shortage of ——. 3201-02,
RAILWAY WORKSHOP (S)—

by the Indian Stores Department. 3969.

3702.

Question re capacity of —— for general repair and rehabilitation work.
3571.
Question re wagon repairs in —. 2915-16.

RATIPUR-WALTAIR RAILWAY—
Question re proposed —. 3914.
RATISINA—

Question re bus serviee for the conveyance of elerks from to the Sec-
retariat in Delhi. 3896-97.
Question re “D?” class quarters for Government of India clerks at ”
Delhi. 3891,
RAJA RAM—

Question re release of —— convicted in the Malakwal train wrecking case in
1919. 3701-02.
RAJAN BAKSH SHAH, KHAN BAHADUR MAKHDUM SYED—
Question re alleged irregularities of the police in a case in Muhabat village.
3397-98.
Question re anonymous complaint against Khan Sahib Sardar Asad Ullah
Khan. 3399.
Question 7e appointment of an Irrigation Commiftee in each tahsil of the
W.

N. F. Province. 3396.

Qaestion re Bigar in the Gandapuri tract of the N.-W. F. Province. - 3565, /

Question re case of Sarbiland Khan, late Sub-Inspector of Police, Dera Ismail

Khan. 3563-64. .
Questicn re casualties among vnllagers in the Gandapuri tract owing to Mahsud
raids. 3401. =

Question re eollisions and double line system on railways. 3711-12.

Question re eollisions on the N.-W. Railway. 3711

Question re complaint of Abdulla Khan regarding the erection of a dam in
the goomal eanal. -3397.

Question re complaint of Sardar Mohammad Atab Khan of Gandapur against
a patwari. 3396.

Question re condemnation by the Frontier Inquiry Committee of the politicak
lock-up. 3398.

F
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RAJAN BAKSH SHAH, KHAN BAHADUR MAKHDUM SYED—contd.

Question re contract for roads in the N.-W. F. Province. 3400.

Question re cremation of bodies of persons killed in railway collisions.
3712,

Question re dams and waterways in the Gandapuri fract of the N.-W. F.
Province. 3565.

Question re decrease of revenue in the Kulachi, Tonk and Dera Ismail Khan
tahsils. 3397.

Question re differences between khassadars, seouts and chighawalas. 3564-65.

Question re distribution of Government advertisements to newspapers.
3401.

Question re exemption of the Kulachi and Dera tahsils from the operation
of the Frontier Crimes Regulation. 3398.

Question re expenditure on erection, maintenance and repairs of mosques,
temples and churches. 3402.

Question re fines inflicted on labourers employed on the construction of the
Luni canal in the Gandapuri tract. 3400.

Question re fire on the pilgrim steamer ‘¢ Frangestan ’’. 3403-06.

Question re frietions among the Gandapur tribe. 3400.

Question re guarding of roads in the Kulachi {absil. 3399.

Question re import of liquor into India. 3402.

Question re irrigation from tie Luni, Nala Naskore and Gommal canals.
3400.

Question re irrication of Jands in the Gandapuri tract and the Dera Ismail
Khan tahsil. 3397.

Question re irrigation work on the Luni river. 3565.

Question re Keteh dacoity case. 3398.

Question re Khanoo Khel dacoity ease. 3398,

Question re kidnapping of Isa Khan Rana Khel of Madi village and some
of the persons at Gandapur Sahib. 3399.

Question re libellous letter regarding the sub-assistant surgeon of Kulachi.
3399.

Question re misuse of Malba money in the Gandapur tract. 3400.

Question re Muhammadans in the Imperial and Provineial Service of the
Postal Department. 3401-02.

Question re operation of sections 211 and 500 of the Indian Penal Code in
the Dera Ismail Khan distriet. 3564

Question re pilgrims to the Hedjaz in 1880, 1960 and 1923, respectively.

3402.
Question re possession without licences of five-arms by border  villagers.
3398. 5

Question re protests against the levy of fines on the lahotirers of the Ganda-
puri tract. 3401

Question re provision by the inhabitants of Kulachi of armed escorts for
officers on tour. 3399.

Question re provision of water from the Luni river for land owited by Khan
Sahib Sardar Asad Ullah Khan in Madi village. 3401

Question re qualifications of Sarbiland Ihan, late Sub-Inspector of Police,
Dera Ismail Khan. 3563.

Question re railway disaster near Harappa on the N.-W. Railway. 3712.

Question re rates of pay of Indian and British soldiers. 3403.

Question re recommendations of the Frontier Inquiry Committee. 3398.

Question re representation from Sarbiland Khan, late sub-inspector of police,
Dera Ismail Khan, against his dismissal. 3563.

L292LD ~ 16
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RAJAN BAKSH SHAH, KHAN BAHADUR MAKHDUM SYED—concld.
Question re representation of Muhammadans in the Income-tax Department
of the Punjab and the North-West Frontier Province. 3566.
Question re representation of Muhammadans in the office of the Distriet
Traffic Superintendent, Quetta, N.-W. Railway. 3568.
Question re result of the Staff Selection Board Examination held in June
1924. 3566-68.
Question re revenue from Income-tax in 1922-23. 3403.
Question re supply of food to officials on tour. 3396.
Question re taxation of the Gandapuri lands. 3397.
Question re total population of Provinces for certain classes. 3403.
Question re transfer of Muhamed Akram Khan, naib tahsildar from Teri
tahsil to Kulachi. 3396.
Question re transfer of officers to the Kulachi tahsil. 3396.
Question re yearly land-revenue of Madi village for the last six vears. 3400.
RAJPPUTANA—
Tixcess Grants for 1922-23 under ““——’’. 3875,
Question re University for —. 3971,
RAMACHANDRA RAO, DIWAN BAHADUR M.—
‘Excess Grants for 1922-23 under ‘‘ Interest free Advances’
Excess Grants for 1922-23 under ‘¢ Survey of India ’’. 3871, 38
Hir‘du Religinn: :mll (;]1.).151‘11)12 Trusts Bill —

- ™

Iumennl Bank of

Consideration of
Clause 2. 3432-33.

Indian Criminal Law Amendment (Repa“mg\ Bitl—
Motion to pass. 3998.

Maternity Benefit Bill
Motion for leave to introduce. 4030,

Question re agreement with the Marconi Company for the construction of
beam \ureless stations. 3368.

Question re applications from candidates of non-Asiatie domicile for appoint-
ment in the All-India Services in 1921, 1922 and 1923. 3369.

Question re construction of Trichinopoly-Villypuram Railway. 3705.

Question (Supplementary) re deputation of Sir Bhupendra Nath Mitra to
London in connection with the outstanding claims in dispute between His
Majesty’s Government and the Government of India. 3046.

Question re estimated eost of the Lee Commission’s r ndations. 2977-78. o

Question re intereeption of postal articles. 3193 !!‘

Question re interception of telegraphi¢ messages. 3192.

Question re memoranda furnished to the Lee Commission by the Central
and Loeal Governments. 3369.

Questions re memorial of the late Mr. G. Narayanaswamy Naidu. 3489-90.

Question (Supplementary) re new Legislative Rules. 3110.

Question re number of Indians in the Ali-India and Central Services, 2977.

Question (Supplementary) re pilerim traffic on the Barsi Light Railway.

3091.

Question re price of imported steel on Ist Augnst 1924, 3368. -

Question re railway collision at Harappa Road, N.-W. Railway. 3127-30.

Question re report of the Deck Passenger Committee. 3489.

Question (Supplementary) re Resolution regarding Tupee tenders for the
purchase of stores. 3572.

s
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RAMACHANDRA RAO, DIWAN BAHADUR, M.—contd.

Question re revision of the Indian Railways Aect, 1890. 3091-92.

Question (Supplementary) re separvation of the establishment of the Legisla-
ture from the Legislative Department. 3766.

Question re views of Local Governments and Legislatures on the recommenda-
tions of the Lee Commission. 2950 =

Question re views of Loeal Legislatures on the recommendations of the Lee
Commission. 3124-25, 3125-27.

Resolution re abolition of the Cotton Exeise Duiy. 4066-67.

Resolution 7¢ appointment of a Committee to inquire into the causes of recur-
ring floods. 4097-99.

Resolution re recommendacions of the Lee Commission. 3264.

Resolution re separation of Railway Finance from General Finance. 3674-76,
3863, 3868.

Rcsolution re suspension of the Tazation Inquiry Committee and substitu-
tion of an Hconomic Inquiry Committes. 3921, 3640-42, 394243,

RANCHI—

Question re provision of refreshments on the line between Purulia and 5
3199.
RANCHI RADIUM INSTITUTE—
" Question re ——. 3195-06.
RANGA IYER, Ms. C, S—
Question re chartered and inecrporated aceouants
certificates under section 144 of the Indian ©
Question re chartered, incorporated ani Go
employed in the Income-tax Department
Question 7e contribution by Government tux\mﬂs the losses sustained by Sir
Sankaran Nair in the O’Dwyer Nairv case. 3024
Question re Electoral Rolls of the Council of State. 4065-66.
~ Question re evidence of Sir Sankaran Nair in the O’Dwyer-Nair libel suit.
3894-95.
Question re filing of returns by sssessees to income-tax. 3475-76.
Question re grant of Sunday and holiday pay to the workshop staff of the
B. N. Railway. 3911.
Question re Indian and European refreshment rooms at railway stations.
3003.
Question re Indian Mail and Passenger Engine drivers on the B. N.-W. Rail-
way.
Question re Ieave allowed to daily rated staff on Indian railways. 3911
Question re leave rules of European and Indian employees on the B.-N.
Railway. 3910.
Question re members of the Accountancy Diploma Board, Bombay. 3476-77.
“uestion re partiality shown to Anglo-Indian employees of the B.-N. Rail-
y in cases of leave preparatory to retivement. 3910-11.
Question re yubhumon of Mr. Justice MeCardie’s judement in O'Dwyer-
Nair case.. 3024-25.
Question re racial discrimination in the muatter of pay of Anglo-Indian and
Indian apprentices, ete., on the B.-N. Railway. 3909.
Question re racial distinetions on Railways. 3001-02.
Question re recruitment of income-tax officers. 3475.
Question e rectification of irregularities in income-tax asseszment. 3477-78.
Question re refrenchment of Indians in the Loco. Department of Railways.
3911,

holding

:d accountants
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RANGA IYER, Mr. C. S.—contd

Question re vetrenchments on eertain specified Railways. 3911-12.

Question re returns furnisted by assessees to income-tax. 3476.

Question re Royal Army Temperance Association. 3883-84.

Question re scales of pay of Anglo-Indian and Indian apprentices in the
B.-N. Railway workshops. 3908.

Question re scales of pay of European and Indian Loco. running staff on the
B.-N. Railway. 3909-10.

Questions re Sir Sankaran Nair and the Round Table Conference of 1922.
3025-26, 3048-49.

Question re Sir Sankaran Nair’s Book “Gandhi and Anarchy”. 3021.

Question re stoppage of reeruitment in Kumaun. 3892-93.

Resolution re recommendations of the Lee Commission. 3333.

RANGACHARTAR, DIWAN BAHADUR T.—

Allotment of the 24th September for non-official Resolutions. 3648, 3649.
Code of Criminal Procedure (Amendment) Bill
Motion to refer to Seleet Committee. 4012-16, 4017, 4020.

Imperial Bank of India (Amendment) Bill ——
Consideration of —
Clanse 2. 3434.

Indian Criminal Law Amendment Bill —

Consideration of ——
Clause 3. 3449.

Indian Evidence (Amendment) Bill —
Motion to refer to Select Committee. 4009.

Indian Registration (A dment) Bill (A dment of section 7)——
Motion to refer to Select Committee. 4011.

Land Customs Bill —

Consideration of
Clause 7. 3831-32.

Provident Funds Bill —

Consideration of
Clause 6. 3845-46, 3849.

Question (Supplementary) re Bureau of Public Information. 3582.

Question (Supplementary) re censoring of correspondence of private persons
by the police. 3792.

Question (Supplementary) re classification of distributors in Government
Presses and record suppliers in the Military Accounts Offices as superior
servants. 3794,

Question (Supplementary) re distribution of Government advertisements to
newspapers. 3401,

Question (Supplementary) re employment of Muhammadans in Goyernment
Departments in the N.-W. F. Province. 3782.

Question (Supplementary) re establishment of a Military College at Banga-
lore. 3778.

Question re fixation of an economic basic wage for Indian labourers in
Ceylon. 3763-64. .

Question (Supplementary) re grant of concessions to students of national
schools, whether recognised or not. 3389.
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RANGACHARIAR, DIWAN BAHADUR T.—contd.

§ Question (Supplementary) re imprisonment of Indian seamen at Liverpool.
3478,

Question (Supplementary) re increase in the pay and allowances of British
Officers and other ranks in the Army in India. 3775.

Question - 7e prevention of emigration of adult labourers from Madras.

3764-65.
t Question (Supplementary) #2 provision of quarters for Eurogpan, Anglo-
Indian and Indian guards of the Eastern Bengal Railway stationed at

: Sealdah. 3572-73.
Question re publication of the evidence recorded by the Lee Commission.
3123-24. 8
Question (Supplementary) re raids by border tribes. 3102, 3103.
Question (Supplementary) re railway collision at Harappa Road, N.-W.
Railway. 3128.
Question (Supplementary) re recornmendations of the Indian Bar Com-
mittee. 3100.
Question - (Supplementary) re removal of political prisoners from the Anda-
mans to: Indian jails. 3584,
Question -(Supplementary) re report of the' Indian Bar Committee. 3096.
Question  (Supplementary) re representation of Indian views before the
Ormsby-Gore and the Southborough Committee. 3605-06.
Question - (Supplementary) re restrictions on the emoluments of pleaders in
the N.-W. F. Province. 3967.
} Questions: re riot at Kohat. 3277, 3417. 3720, 3721.
3 Question (Supplementary) re Sunday postal deliveries. 3474.
Question (Supplementary) re views of Local Governments on the recom-
mendations of the Lee Commission. 3125.
Recommendations of the Indian Bar Committee. 3504.
Resolution re recommendations of the Lee Commission. 3242, 3253-59, 3291,
3292, 3293, 3302, 3319, 3321, 3335, 3346.
Resolution re separation of Railway Finance from CGeneral Finance. 3643,
3864-65.
Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Eeconomic Inquiry Committee. 3923-26.
Statement-made by in conneetion with the question re Sir Sankaran
Nair and the Round Table Conference. 3048-49.
Statement of Business by the Honourable Sir Alexander Muddiman, - 2991.

RANGOON—
Question re agreement with the Oriental Telephene and Electric Company,
Ltd. 3966.
Question re revision of the pay of Presidency Postmasters and the Post-
master, ——. 3213-14.
RASIDPUR—
Question re evection of a passenger shed at —— on the Assam Bengal Rail-
way. 3365.

RATES TRIBUNAL—

2

Question re’ establi
é Question re =
ﬁ RAWALPINDI CANTONMENT—

Question re contract rates for.the supply of vegetables at —— 3415,
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RAWALPINDI POST OFFICE—
Question r¢ case of Arjan Singh, clertk ——. 3202-03.
Question re case of Lachman Das, clerk, —. 3492,

RAY, Mr. KUMAR SANKAR—

Question re allegations of bribery against the menial establishment clerk of
the office of the District Traffic Superintendent, Dacea, Eastern Bengal
Railway. 3304.

Question #¢ appointment of additional Judges to the Caleutta High Court.

* 3560-63.

Question re Army Canteen Board. 3890-91.

Question re bus service for the conveyance of clerks from Raisina to the
Secretariat in Delhi. 3896-97.

Question re case of Mr. Dee, guard, E. B. Railway. 3383-84.

Question re Colonials in the Indian Services. 3385.

Question re “ D *’ class quarters for Government of India clerks at Raisina,
Delhi. 3891. :

Question re discharge of certain menial staff of the E. B. Railway. 3384.

Question re grant of a gratuity to the widow of Shewdayal Pandey, late
pointsman at Nasratpur on the Eastern Bengal Railway. 3383.

Question re grant of privileges in respect of Indian coasting trade to foreign
ships. 3382

Question re grievances of the E. B. Railway Indian Employees’ Association.
3384-85.

Question re increase of staff on the B. S. B. section of the Eastern Bengal
Railway. 3382-83.

Question re pensions of Seeretariat and Army Head Quarters daftries.

° 3898-99.

Question re re-payment of the 1926-31 Loan raised in Great Britain. 3385.

Question re stations between Lahore and Jhelum on the N.-W. Railway
without raised platforms. 3897.

Question re working hours of the Government of India Secretariat elerks.
3897-98.

RECORD{S)—

Question rg accessibility of the publie to Government of India — in Cal-
cutta. 3690.

RECORD SUPPLIER(S)—

Question re classifieation of distributors in Government Presses and — in
the Military Accounts Offices as superior servants. 3793-94,

RECREATION CLUB(S)—

Question re grants from the fine funds on the Eastern Bengal Railway

towards of their employees. 3575-76.
RECRUITER(S)—
Question re alleged malpractices of labour 3599,
. RECRUITMENT—
Question re conditions of —— of indentured labour in the Assam tea
plantations. 3181. T s s

Question re for the Government of India Secretariat, 2979.
Question re of District Judges. 38787.
Question 7e stoppage of —— in Kumaun. 3802-93.
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REDDI, Mg, K. VENKATARAMANA—
Excess Grants for 1922-23 under ‘¢ Police ’%. 3871.
Obscene Publications Bill—
Motion to refer to Select Committee. 3459-60.
Provident Funds Bill—
Consideration of—
Clause 6. 3851.
REFORM(S)—
Question re constitutional —. 3372-73.
REFORMS INQUIRY COMMITTEE—
See under ‘¢ Committee(s) %
REFRESHMENT(S)—
Question re provision of —— on the line between Purulia and Ranchi.
3199.
Question re supply to Indian first and second eclass passengers of — in
: their compartments. 3097-98.

REFRESHMENT ROOM (8S)—

Question re Indian and BEuropean at railway stations. 3003.
Question 7e privileges allowed to Messrs. Spencer and Company’s European

Railway 3774,
Question re supervision of first class railway —. 3712-13.
REFUND (S)—

Excess Grants for 1922-23 under “——”. 3874,
REGULAITON(S)—

Question re revision of the Ajmer Municipalities——. 3805.
RELIEF FUND—
Question re India and Burma Military and Marine——. 3187-88.-
RENT—
Question re for short period occupation of single quarters at Longwood

Hotel. 3104.
Question re of quarters at Longwood. 3104-05.
RENTS AND FURNITURE SUB-DIVISION, SIMLA—
Question re 2023-24.
REORGANISATION—
Question re delay in the of the Railway Board Secretariat. 3784.
Question re of the Royal Indian Marine. 3778.

REPATRIATION—
Question r 3885.
_ REPORT(S)—
: Interim of the Publie Accounts Committee. 3219-28.

Question re cost of production of the “Moral and Material Progress——":

2 3580.
Question re publication of the of the Colonies Committee. 3488.
Question re — of the Fiji Deputation. 3599-3600.
Question re —— of the Frontier Inquiry Committee. 3780.
Question re —— of the Indian Bar Committee. 3095-96.
Question 7¢ —— of the Indian Colonies Committee. 3626.
Question re—— of the Indian Mercantile Marine Committee. 3586.
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REPORT, QUINQUENNIAL—
Question re date of publication of the —— of the Lady Hardinge Medical Col-
lege, Delhi. 2944,
Question re delay in the publicat
Medical College, Delhi. 2820.

REPRESENTATION(S)—
Question re from Sarbiland Khan, late Sub-inspector of police, Dehra
Ismail Khan, against his dismissal. 3563.

of the Lady Hardinge

n of the last

RESEARCH INSTITUTE—

Question re major products of the——, Dehra Dun. 3196.
Question re —— at Indore. 3100-01.
RESOLUTION(S)—

Allotment of the 24th September for non-official ——. 3648-49.

Inquiry by Mr. A. Rangaswami Iyengar re the allotment of some time for the
discussion of the relating to floods. 3649.

Question re percentage of —— adepted by the Legislative Assembly to which
effect has been given by’ the Government. . 3370.

Question re passed by the Assembly during the Delhi Session, 1924, and
given effeet to by Government. 3111-12.

‘Question re —— regarding answering of questions by officials on subjects over
which the Governor-General in Council has control and superintendence.
3119.

Question re regarding release of Sardar Kharak Singh. 2965.

Question re —— regarding 1upee tenders for the purchase of stores. 3571-72.

Question re —— relating to the grievances of the Sikh community. 2966.

re abolition of the Cotton Excise Duty. 3955-64, 4043-65, 4066-83.

—— re appointment of a Committee to inquire into the causes of recurring
floods. 4083-4101.

re recommendations of the Lee Commission. 3131-76, 3229-44, 3245-74,
3278-3364.

—— re separation of Railway Finance from General Finance. 3628-86, 3860-
69. L

—— re suspension of the Taxation Inquiry Committee and substitution of an
Ecounomie Inquiry Committee. 3721-62, 3917-55.

RESTAURANT CAR(S)—

Question 7¢ —— on the Great Indian Peninsula, Railway. 2071,
RESTRICTION (8)—
Question e —— imposed on a Mulammadan gentleman in his efforts to invent
an instrument for the trangm i sages through water.
3209.

Question re imposed on Enelish subjects with regard fo the possession
of wireless telegraph sets. 3210. >
RETIREMENT(S)—
Question re compulsory of Risaldar Major Habib-ul-Rahman of the Army
Remount Department. 2981-82,
Ques?ion re partiality shown fo Anglo-Tndian employees of the Bengal-Nagpur
Railway in cases of leave preparatory fo —— ' 3910-11.
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RETRENCHMENT—
Question re in Ajmer-Merwara, 3971-75.
Question re——in the Army Estimates for 1924-25. 3774.

Question re —— of Indians in the Loco. Department of Railways. 3011,
Question re on certain specified Railways. 3911-12.
Question ye —— on the Great Indian Peninsula Railway. 2967,

RETRENCHMENT COMMITTEE—
Question re report of the ——, Bast Indian Railway.—3495-96.
RETURN (S)— °
Question re filing of by es to income-tax. 3475-76.
Question re furnished by assessees to income-tax. 3476.
RETURN TICKET(S)—
See under ‘¢ Ticket(s) %
REVENUE(S)
Question re decrease of —— in the Kulachi, Tonk and Dera Ismail Khan
Tahsils. 3397.
Question re —— from Income-tax in 1922-23, 3403.
Question re from the telephone trunk system. 3980-81.
RICE CONTROL PROFITS—
Question re balance of in the hands of Government. 3805.
Question re purchase of Railways in Burma constructed from ——. 3805,
RIFLE FACTORY, ISHAPORE—
Question re working hours in the —. 2064-65.
RIOT(S)—
Correction by Mr. Denys Bray of a mistake regarding arrests made in connec-
tion with the —— at Kohat. 3881-82.

Deputation of Mr. Denys Bray to the Frontier in connection with the —— at
Kohat. 3881.
Question re Hindu-Muslim —. 3211,

Question re recent —— at Delhi. 3184-87,

Questions re at Kohat. 3277-78, 3417-21, 3719-21.
RISHIKESH—

Question re construction of a railway from —— to Lakshma;u Jhula. 3391.
RISK NOTE FORM(S)— '

Question re adoption of revised —— by the Great Indian Peninsula and Bom-
bay Baroda and Central India Railways. 2971

ROAD(S)—
Question re contract for in the North-West Frontier Province. 3400.
Question re cost of in British Baluchistan and Siestan. 3101.
Question re expenditure on — in the St. Thomas’ Mount Cantonment.
3560.
Question re guarding of —— in the Kulachi Tahsil. 3399.
Question re military in Waziristan and Kurram. 3101.

'ROLLING STOCK—

" Question re Teturn of railway materials and —— sent to Mesopotamxa dnrmg
the war. 3688. e, 2
L.292L.D ; : 17
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ROUBLE NOTES—

Question re Russian ——. 3416.

ROUND TABLE CONFERENCE—

Question re Sir Sankaran Nair and the —— of 1922, 3025-26, 3048-49.

ROY, MR. B. C—

Question re amalgamation of the Staff Selection Board with the ﬁcme Depart-
ment.» 2940.

Question re appointment of an I.C.S.. Officer as Secretary, Staff Selection Board.-
2940. i

Question re duties of the part-time Secretary, Staff Selection Board. 2939.

Question re employment of pensioners in the Local Clearing Office, (Enemy
Debts). 2941.

Question re names and qualifications of past Secretaries and the present part-
time Secretary, Staff Selection Board. 2940.

Question re nomination by the Seeretary, Staff Selection Board, of candidates
for vacancies. 2941.

Question re qualifications, pay, ete., of the Assistant Secretary, Staff Selec-
tion Board. 2938.

Question re representation of Members of the Legislative Assembly on the
Staff Selection Board. 2041-42.

Question re Staff Selection Bonrd Examinations. 2038,

ROYAL ARMY TEMPERANCE ASSOCIATIO\—

See under “ Association ”.

ROYAL INDIAN MARINE—

Question re conversion of the ——into an Indian Navy. 3916.

* Question re employment of Tndians as t]eck officers and engineers in the —.
3628.

Question re reorganisation of the——. 3778.

ROYAL INDIAN MILITARY COLLEGE, DEHRA DUN—

Question re railway concessions to students of the —. 3499-3500.
Question re students of the——. 3499.

ROYAL MILITARY COLLEGE AT SANDHURST—

See under “ Sandhurst*.

RULE(S)—
Questions re amendment of —— relating to Supplementary Grants. 3392,
3493.
Question re amendments made in the Indian Legislative 3698-99.
Question re leave—— of European and Indian employees on the Bengal-
Nagpur Railway. 3910.
Question re new Legislative ——. 3108-10.

Question re new Legislative —— relating to Supplementary Grants. 3625-26.

Question re new pension —. 3893,

Question re —— relating to Supplementary Grants. 3373-74.

Question re new stores purchase 3968-69.

Question re punishment of railway employees for infringement of

Question re for the purchase of 1mported stores.  3970.

Question r¢ —— relating- to the classification, control, dismissal, ete., of the
Services in India. 3042-43.

Question re under the Immigration into India, Act, 1924. 3486.

3883,

Y
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RULE(S), STATUTORY—
Question re consultation with the Legislature in cases of alteration of the
3373, .
RULING (S)—
by Mr. President on the procedure to he followed in regard to the amend-
ments to the Resolution re the recommendations of the Lee Commission.
3278. 1 :
by Mr. President that Standing Order 74 does not provide for the presen-
tation of an address to His Excellency the Viceroy request.ng him to fix a
certain date for the next session of the Assembly. 4043.
RUPEE—
Question re fixing of a new gold ratio for the ——, 3808-12.
RUPEE TENDER(S)—
Question re Resolution regarding—— for the purchase of storves, 3571-72.

Question re for Government purchases of stores, 3971.
RURAL CLASS(ES)—
Question re representation of the —— in the Provineial and Central Legislatures,
3815. o
8
SACCHARINE—
‘Question re smuggling of—. 3111.

SAGOUR ISLANDS—
Question re uninterrupted flow of the Ganges from Hardwar to the —
3034-38.
SAHABPUR KAMAL—
Question: re raising of the level of the railway line between Kharik and ——s
stations on the B. and N.-W. Railway. 2945-47.
SAHEBGUNGE LOOP DISTRICT— s 2
‘Question re absorption of the —— in the Howrah District of the East Indian
Railway. 3012-13.
SALARY (IES)—
Question re increase of —— in the Tmperial Services. 3628.
Question re and working hours of postmen. 3118.

Question re of the officer in charge of the Government Agricultural Farm
at Tarnab. 3178.

SALE(S)—

Question re restricted —— of provision opium to the non-China Market in the
Far Bast. 3621.

SALT— -
Question re consumption of —— in the various provinees. 3627.
Question re manufacture of —— for home consumption by the people off

Orissa during the famine of 1919-20. 3887
Question re price of in the Panjab. 2912,
Question re prices of —— affer the inercasze of the salt duty and after its
reduction. 3100.
Question re profiteering by dealers in ——. 3366. =
Questions re revival of the —— industry on tha Orissa coast. 3887, 3887-88,
Question re sale of surplus stock of in the Ganjam Salt Factory. 2928-29.
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SALT DEPARTMENT(S)—

Question e transfer of the administration of the —— in Orissa to the Northern
India Salt Revenue Department. 3091.
SALT DUTY—
Question e prices of salt after the increase of the —— and after its re-

ductica.  3100.
SALT, FOREIGN—
Question re import of ——. 3098
SAMIULLAH KHAN, Mr. M—
to the Standing Finance Committee for Railways. 4101.

Election of
SANATORIUM—

Question re conveyance in separate railway carriages of tubereular patients

to the at Madanapalli. 3097.
SANDHURST—
Question re admission of Indian Cadets into ‘the Royal Military College af
PRI
Question 3? adoption of methods for securing suitable Indian cadets for —.
3776-77.
SANTA SINGH, HAVILDAR—
Question re dismissal of —— of the 8th Artillery for reading an Akali news-
paper. 3011-12.
SANTAHAR—

Question re inconvenience caused to railway passengers travelling by the line
* from to Parbatipur on the Eastern Bengal Railway. 3-Ltl T2
SARAN DISTRICT—
Question re floods and railway embankments in the ——, Bihar and Orissa.
3014-15. ;
SARBILAND KHAN—
Question re case of ——, late Sub-Inspector of Police, Dera Ismail Khan.
3563-64.
Question re qualification of ——, late Sub-Inspector of Police, Dera Ismail
Khan. 3563.
Question re representation from , late Sub-Inspector of Police,” Dera
Ismail Khan, against his dismissal. 3563.
SARDA, Rar Sins M. HARBILAS—
Question re honorary magistrates in Ajmer-Merwara. 3975.
Question re retrenchment in Ajmer-Merwara. 3971-75.
‘& Question re revision of the Ajmer Muiicipalities Regulation. 3805.
Question re university for Rajputana. 3971,
Resolution re abolition of the Cotton Excise Duty. 3959-60.
S8ARDAR MOHAMMAD ATAL KHAN—
‘Question re complaint of —— of Gandapur against a patwari. 3396.
BARFARAZ HUSSAIN KHAN, KaAN BAHADUR—
Indian Criminal Law Amendment Bill—
Consideration of —. —~_
Clause 3. 3444-45, 3447,
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SARFARAZ HUSSAIN KHAN, Kuax BauaApur—contd.

Land Customs Bill—

Consideration of —
Clause 5. 3825.
Clause 7. 3834-35.

Question re Advisory Committee for Railways. 3116.

Question re Advisory Committee of the E. . Railway." 3115-16.

Question re alleged charges of bribery and corruption against certain employees
of the office of the Distriet Traffic Superinfendent, Katihar, E. B.
Railway. 3198.

Question re alleged high-handedness of travelling ticket checkers on the Assam
Bengal Railway. 3181

Question re amendment of rules relating to_supplementary grant. 3493,

Question re amendment of the Workmen's Compensation Act. 3182.

Question re appointment of a successor to Sir Edward Cook, Secretary to the
High Commissioner for India. 3471.

Question re case of Arjan Singh, Clerk, Rawalpindi Post Office. 3202-03.

Question re case of Mr. N, Subba Rao, late Telegraphist of Bezwada. 3113-15.

Question re classification of distributors in Government Presses and record
suppliers in the Military Accounts Offices as superior servants. 3793-94.

Question re closing at night of Birati, Hridaipur and Dagochia stations on the
E. B. Railway. 3202. :

Question re condition of recruitment of indentured labour in the Assam Tea
Plantations. 3181. S

Question re confidential circular issued to their employees by the E. I. Railway.
3116. 2

Question re consultation with the Legislative Assembly regarding Indian re-
presentatives deputed to attend meetings of the League of Nations. 3182-
X3 : BY

Question re cost of deputation of India’s representations to the Tmperial
Conferences and meetings of the League of Nations. '3104. 2

Question re cost of maintenance of third Cavalry Regiment recuction of which
was_refused by the War Office. 3181. e :

Question re cost of roads in British Baluchistan and Seistan. 3100.

Question re cost of South African coal imported into India. 3103.

Question re countervailing duty on South ‘African coal. 3103. :

Question re declaration of the service of the ministerial staff of the Railway
Department as Railway service. 3793.

Question re decorative work in New Delhi. 8196-97.

Question re decrease in the exports of Indian yarn. 3118-19.

Question re delay in the delivery of money orders. 3471

Question re dismissal of employees of the Audit Office of the B. and N. W.
Railway. 3103.

Question re dismissal of Mr. B. A. Fauzdar from the B. and N. W. Railway.
3200.

Question re encouragement of railway industries. 3113.

Question re establishment of a dead letter office in Bihar and Orissa. 3473.

Question re Buropean and Anglo-Indian station masters and assistant station
masters on the E. B. Railway. 3197-08.

Question re Furopean and Tndian station masters on the E. I. Railway. 3180-
81. ?

Question re excess fare earnings of ticket eolleciors on the E. B. Railway.
3200-01.
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SARFARAZ HUSSAiN KHAN, Kuax BAHADUR—contd.

Question re exclusive use of Longwood Hotel by Members of the Indian Legis-
lature. 3105-06.

Question re extension of the Fundamental Rules to the Military Accounts
Department. 3492-93.

Question re first class head post offices in Bihar and Orissa. 3473.

Question re grant of duty allowance to head clerks to Superintendents of
Post Offices. 3472,

Question re grievances of passengers on the East Indian Railway. 3586.

Question re grievances of passengers travelling by the Bandel-Barharwa loop
section of the E. I. Railway. 3180.

Question re grievances of passengers travelling by the Bandel-Katwa line of
the E. I. Railway. 3202. : 2

Question re grievances of passengers travelling by the Diamond Harbour line
of the E. B. Railway. 3184

Question re grievances of railway passengers. 3199.

Question re grievances of the Belur passengers. 3886:

Question re gross earnings of the D. U. K. Railway. 3183.

Question re Haj pilgrims. 3104,

Question re Hindu-Muslim tension in Delhi. 3117.

Question re house rent allowances of Europeans, Anglo-Indians and Indians
on Company-managed railways. 3117.

Question re inconvenience caused to railway passengers fravelling by the line
from Santapur to Parbatipur on the Eastern Bengal Railway. 3471-72.

Question re inconveniences to passengers at Deegha Ghat on the E. I. Railway.
3713. -

Question (Supplementary) re increase in the number of Munsiffs in the N.-W.
F. Province. 3578. -

Question re increase of pay of Superintendents of Post Offices. 3713-14.

Question re India and Bwma Military and Marine Relief Fund. 3187-88.

Question re Indian Army School of Edueation. 3201.

Question re Indian Forest Service education staff. 3196.

Question re Indian Forest Service Officers. 3179.

Question re Indian pilgrimage cfficer at Jeddah. 3779-80.

Qaestion re Tndian representatives to the International Labour Conferences.
3182. :

Question re Tndians in the Army in India Reserve of Officers. 3117-18.

Question' re judgment of Mr. Justice MecCardie in the O’Dwyer-Nair case.
3119.

Question re last general elections in India to the Legislative Assembly and =

Provincial Councils. 3198-99.
ngelsé:izon re legislation for regulation of the system of payment of wages.
Question re major products of tbe Research Institute, Dehra Dun. 3196.
Question re memorial from the Indian Merchants’ Chamber, Bombay, regard-
ing the introduction of an effective gold currency in India. 3471,
Question re military roads in Waziristan and Kurram. 3101.

2 Question re Natal Boronghs Ordinance. 3493-94.

Question re net profit of the Postal and Telegraph Departments for the year
ending March 1923. 3464, :

Question re eccupation of quarters in Longwood Hotel by officials. 3105,

Question re officer in charge of Longwood Hotel. 3106-07.

Question re opium policy of the Government of India. 3118,

T R N T Y
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Question re overcrowding of night trains leaving Bombay “for Nasik and
Poona, respectively. 3198. &

Question re overhauling of the Sone Bridge on the B. I. Railway. 3112-13.

Question re paucity of votes polled”in ‘Assam, during the last Legislative
Assembly elections. 3100. < s

Question re payment of extra remuneration to postal officials for work on
Sundays and holidays. 3473-T4.

Question re pension of one Bedar Bakht. 3116.

Question re permanent appointments’ for temporary Asgistants and ' clerks
in the Government of India. 4037.

Question re price of salt after the increase of the salt duty and after its
reduetion. 3100.

Question re promotions on the E. B. Railway. 3197.

Question re proposed new Central India Coalfields Railway. 8180.

Question e provision of family quarters in Simla for daftries employed in
the Government of India Secretariat. 4037-38.

Question re provision of indication boards for' the direction of passengers ab
Naihati station on the E. B. Railway. 3116. 5

‘Quiestion re provision of refreshments on ‘the line between Purulia and Ranchi.
3199.

Question re punishment inflicted on certain booking clerks at Howrah. 3105.

Question re purchase price of Longwood Hotel. 3105.

Question (Supplementary) re qualifications and pay of Munsiffs in the Punjab-
and the N.-W. F. Provinee. 3577. 2

Question re raids by, border tribes. 3101-03.

Question re Ranchi Radium Institute. 3195-96.

Question re realisation from the sale of Post Office Cash Certificates. 3115.

Question re recent riots at Delhi. 3184-86. g

Question re recommendations of the Indian Bar Committee. 3099-3100.,

Question re removal of the office of the Accountant General, Central Revenues,

_ from Caleutta to Delhi. 3200. =

‘Question re rent for short period occupation of single quarters at Longwood
Hotel. 3104 3 i

‘Question re rents of quarters at Longwood. 3104-05.

Question re report of the Alliance Bank of Simla Investigation Committee.
3010-11. ‘

Question re report of the Indian Mercantile Marine Committee. 3586.

Question re reports of committees appointed by Provincial Governments to
examine the land revenue question. 3493

Question re Research Institute at Indore. 3100-01.

Question re revision of the pay of Inspectors of Post Offices. 3472

Question re revision of fhe pay of postal Inspectors and Superintendents’

:s, Bihar and Orissa.  3472.

Question re salaries and working hours of postmen. 3118. -

Question re selection grade posts in fhe clerical Tine of the Bihar and Orissa
Postal Circle. 3394,

Question re shooting of Indians in British Guiana. 3187,

Question re shortage of Railway wagons. 3201-0Z.

Question re station master of Kasur. 3117. 2

Question re temporary assistants and clerks in the Government of India
Secretariat. 4037.

Question re third class accommodation on the mail trains. 3196-97,
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SARFARAZ HUSQAL\' KHAN, KHAN BAHAD\ r-—contd.
Question re work of the ministerial staff of the Railway Department. 3793.
" Resolution re recommendations of ‘the Lee Commission. 3342-43,
Resolution re separation of Railway Finance from General Finance. 3641.

SARGODHA—
Question re tenders for stores for the Army Remount Depots at —— and
Mona. 3178-79.
SARMA; Tue Hox'sLe Sik NARASIMHA—
Resolution re recommendations of !:l'('e Lee Commission. 3231, 3236-44.
SAVINGS BANK—
See under ‘‘ Post Office Savings Bank .
SCHOOL(S8)—
Question re Bast Indian Railway —— for European, Anglo-Indian- and |
Indian children. 3496-97.
Question re grants made by the Eastern Bengal Railway to
peans, Anglo-Indians and. Indians. 3574-75.
Question: re provision by the M.cand 8. M. Railway of — for the children
of the Indian employees. 3799-3800.
SCHOOL CHILDREN—
Question: re-railway concession fates for ——. 3697.

SCHOOL, NAUTICAL—

for Euro-

Question re in India. 3367.
SCIENTIFIC DEPARTMENT— ‘

Excess grants for 1922-23 under ‘¢ other —— ’’. 3873, -
SCOUTS—

Question re differences between Khassadars, —— and Chighawalas. 3564-65. |
SEALDAH—

Question re provision of quarters for European, Anglo-Indian and Indian:

gnards of the Eastern Bengal Railway stationed at 3572-73.
SEAMAN (EN)—
Question re imprisonment of Indian —— at Liverpool. 3478-79.
SECRETARIAT—-

Question re bus service for the conveyance of clerks from Raisina to the:

in Delhi. 3896-97.

Question re claims of retrenched persons for permanent vacancies in the —,
3785. 3

Question re number of permanent employees retrenched in the Government
of India and Attached Offices.” 3908. L

Question re office hours in the Government of India. 3981.

Question re pensions of and Army Headquarters Daftaries.  3898-99.

Question re working hours of the'Government of India clerks, 3897-08,
SECRETARIAT, GOVERNMENT OF INDIA— i

Question re duties of first, second and third division men in the ——, 3786,
SECRETARY OF STATE FOR THE COLONIES—

Question re statement of the —— regarding affairs in' Kenya. 3626.

Questlon re statement of the regarding the Kenya Lowlands. 3486,
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SECRETARY TO GOVERNMENT, STATUS OF—
Question re grant of the — to the Director General of Posts and Telegraphs.-
3767-68.

SEISTAN—
Question re cost of roads in British Baluchistan and —. 3101.

SELECT COMMITTEE (8)—
Code of Civil Procedure (Amendment) Bill—

Nomination of Mr. K. C. Neogy to serve on the —. 2992.
Indian Criminal Law Amendment Bill—
Nomination of Mr. K. C. Neogy to serve on the ——. . 2992.

Postponement of the —— on the Indian Soldiers (Litigation) Bill. 4101.-*_

SEPARATION OF JUDICIAL AND EXECUTIVE FUNCTIONS—

3596-97.
in eantonments. 3001.°

Question re
Question re

SERAJUDDIN, Mr.—
Question re dismissal of —— a machineman in the E. B: Railway Workshop-
at Daeca. 3814.
SERVICE(S)—
Question re increase of salaries in the Imperial —. 3628.
_Question re Indianisation of the Superior —— on State-managed railways
and in the P. and T. Department. 3915.
SERVICE, IMPERIAL AND PROVINCIAL—
Question re Muhammadans in the — of the Postal Department. 3401-02.

SERVICE, OFFICIATING— 3
Question re counting of —— rendered by postal and R. M. S. officials for-
fixing their initial pay in the time-scale. 3975-76.
Question re grant to gazetted postmasters of the cc ion of counting
for increments. 3212-13.
SERVICES, ALL-INDIA—
Question re number of Indians in the —— on the 1st April 1924. 2977.
SERVICES, CENTRAL—
Question re number of Indians in the — on the 1st April 1924. 2977.

SERVICES, CIVIL AND MILITARY—

Question re inerease of emoluments in the —. 2983.
SERVICES IN INDIA—

Question re rules relating to the classification, contral, dismissal, ete., of the:
3042-43.
SERVICES, INDTAN—

Question re Colonials in the ——. 3385, =
SERVICES, PUBLIC—

Question re employment of Oriyas in the —. 2079-80. ; i
SERVICES, SUPERIOR—

Question re overseas pay of the ——. 2984

L292LD : 18
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BUAREHURTRA RATLWAY STATION

{ the Loe Conunission,  3298-3302.

AUPALON H6 TICARNSRIERLeR Q) PRSEGNEONE &Y 3689,
SHEL--
\\\W;l.mu ve erection of & —— on the ph\u\\rm of the Lyallpur rsilwxy
station, 308 .
SHED, PASSENGER—
Question re evection of a —— at Rasidpur on the ‘Assam-Bengal Railway.
3365,

SHIP(S), ENEMY— 4
Question re profits from the eonhpl of ——. 3376.
SHIP(S), FOREIGN— : s
Question re grant of pnnleee\ in respeet of Indisn eoasting trades to
foreign ships. 3382." = - ;
SHIPS, NATIVE PASSENGER—
See under *‘ Deck Pass?nger(s) ”.' J
SHUGAN CHAND, Paxprr— i i
Question re case of —— Head Clerk, Ambala Cantonment Office. 370S. J
Question re legal expenses of Head Clerk, Ambals Cantonment. 3710.
SHUTTLE TRAIN— ,3
Question re abolition of the night —— between Katpadi and "Chittoor on-—3
the M. and S. M. Railway. 3097.
SIDHVA, Ma— 3 = =
Question re assault by soldiers on at Karaehi® 339
SIGNALLER(S)—
Question re provision of free quarters for —— of the Burdwan Head Pest
Office. 3379.
‘SIKH COMMUNITY— 2 A3 =
Question re Resolution relating to the grievances of the —. 2966. j

SIKH GRIEVANCE(S)—

Question re formation of a committee to inquiré into ——. 3598,
SIKH PRISONER(S)— s ’

Question re release of —— convieted of wearing Kirpans. 3597-08. bEns
SIMLA— 5 ! :

Question re recommendations of the Universities Conference held af —-

3620, R o
‘SIMLA IMPERIAL CIRCLE, P. W. D.— Y & ;
Question re ——. 2012-14.

SINGH;, Mr. GAYA PRASAD—
Question re abolition of toll on the B. and N.-W. Raﬂway Brldge between- :
Hajipore and Sonepur. 3390-91, : : 3
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SINGH, Mr. GAYA PRASAD—contd.

Question re provision of latrine and a female waiting rcom at Ahmadpur
Junction station on the East Indian Railway. 3019. \

Question (Supplementary) re punishment inflicted on certain booking clerks
at Howrah. 3107.

Question re qualifications for the Municipal franchise in Mauritius. 3598-99,

Question re recruitment of labour for the tea gardens in Assam. 3600.

Question re refusal of passports to Babu Shiva Prasad Gupta and Maulana
Abul Kalam Azad. 3896. .

Question re report of the Fiji Deputation. 3599-3600.

Question (Supplementary) re separation of the establishment of the Legis-
lature from the Legislative Department. 3766.

Question re Sir Sankaran Nair’s hook ‘¢ Gandhi and Anarchy **. 3020.

Question re State prisoners in Bengal. 3393-94.

Question re toll on the B. and N.-W. Railway bridge over the Gunduk.
3965.

Question re transmission to the International Opium Conference of the
opinion of the All-Tndia Congress on the opium policy of the Government
of India. 3032-34.

Question re uninterrupted flow of the Ganges from Hardwar to the Sagour
Islands. 3034-38.

SINGH; Rasa RAGHUNANDAN PRASAD—
Question re abolition of the branch post office at Betwan Bazaar, Monghyr.
3367.
Question r- ferry serviee between Monghyr and Monghyr Ghat. 3366-67.
Question re nautieal schools in India. 3367.
Question re profiteering by dealers in salt. 3366.

SINHA, KUMAR GANGANAND—

Imperial Bank of India.(Amendment) Bill—

Consideration of
Clause 2. 3432.

Question re absorption of the Sahebgunge Loop district in the Howrah
district of the East Indian Railway. 3012-13.

Question re affiliation of the Science and Medical Departments of the
Lady Hardinge Medical College to the Delhi University. 2944.

Questlon re allowances to clerks who have qualified in stenography. 4039.

Questions re amalgamation of the Distriet Locomotive Carriage and Traffic
Offices of the East Indian Railway. 3012, 3013.

Question re amalgamation of the traffic transportation and commercial Depart-
ments of the E. I. Railway. 3907.

Question re annual grant to the Lady Hardinge Medical College, Delhi.
2945.

Question re appointment of Bindeswari Prasad Misra, a probationer in the
Post and Telegraph Department to a permanent vaecancy. 2999-3000.

Question re Andit Inspeetion Note and Audit Objection Statement relating
to the Lady Hardinge Medical College, Delhi, for the period ending 30th
September 1923. 2044,

Question re candidates for reserve clerkships and Branch Postmasterships
in Bihar and Orissa. 2999.

Question re elaims paid for goods lost or damaged on railways. 3907-08.

Question re classification of the Lady Hardinge Medieal College as a private
institution. 2943,
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SINHA, KUMAR GANGANAND—contd.

Question re date of publication of the Quinguennial Report of the Lady
& Hardinge Medical College, Delhi. 2944,
Question re election of Members of the Legislative Assembly to the govern-
| ing body of the Lady Hardinge Medjcal College and Hospital, Delhi.
2042,
? Question re employment of Indian Professors in the Lady Hardinge Hospital,
| Delhi. 2944. £
Question re extravagant expenditure in the Lady Hardinge Medical College.
2042-43.
Question re grant of house-rent allowances to the clerical establishment of
the Indian Stores Department. 4035-39.
’ Question re improvements on the Loop line of the E. I. Railway. 3905.
Question re ineome for the last three years from goods traffic (excluding
coal) on the E. I. Railway. 3906.
V Question re Indianisation of various classes of appointment on the E. L
’ Railway. 3906.
Question re issue of return week-end tickets on the BE. I. Railway. 3906.
Question re lack of intermediate class waiting accommodation on the E. I.
Railway. 3905-06.
Question re minimum pay of clerks on the E. L. le\\(n 3907.
Question re railway collisions, ete., during the last twelve years. 3907.
Question re raising of the level of the railway line between Kharik and
Sahebpur Kamal Station on the B. and N.-W. Railway. 2945-47.
Question re reduction of fares on the E. I. Railway. 3904.
Question re rules of service for the junior and senior staff of the Lady
Hardinge Medical College, Delhi. 2943-44.
Question re running of a through and fast train from Howrah to Benares
Cantonment i@ the Loop line on the E. I. Railway. 3905.
Question re scheme for the eentralization of the E. I. Railway. 3904
Question re stenographers in the Army Headquarters. 4039.
Resolution re appointment of a Committee to inquire into the causes of
recurring floods. 4089-90.

BINHA Mgr. AMBIKA PRASAD— 8

Queshon re alleged outrage on a woman by an European soldier at Jubbulpore.
3802-03.

Question re grievances of employees on the E. I. Railway. 3803.
% SINHA, Mg. DEVAKI PRASAD—

: Question (Supplementary) re consultation with the Legislative Assembly
regarding Indian representatives deputed to attend meetings of the League
of Nations. 3183.
Question (Supplementary) re cost of deputation of India’s representatives
to the Imperial Conferences and meetings of the League of Nations.
3104.
Question re Industrial unemployment in India. 3027-29.
Question (Supplementary) re new Legislative Rules. 3110.
Question (Supplementary) re opinions of present and past provincial
Ministers on the report of the Lee Commission. 3195.
Question re opium Policy of the Government of India. 3029- 30 3
’ Question (Supplementary) re proposed new Central India Coalﬁelds Razlway.
' 3180.
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SINHA, Mz. DEVAKI PRASAD—contd.

Question re purchase from Messrs. Armstrong Whitworth and Company of
locomotives for the Bengal-Nagpur Railway. 3026-27.

Question (Supplementary) re raising of the level of the railway line between.
Kharik and Sahibpur Kamal stations on the B. and N.-W. Railway. 2946-
47.

Question (Supplementary) re Ranchi Radium Institute. 3196.

Question (Supplementary) re reduction of expenditure in the Telegraph
Department. 2933.

Question (Supplementary) re rejoinder of Mr. B. G. Horniman to the
charges made against him by the Government of India. 2912.

Question (Supplementary) re reorganization of the Railway Board. 2937-38.

Question (Supplementary) re shortage of railway wagons. 8201-02.

Question re transfer of the administration of the Salt Departments in
Orissa to the Northern India Salt Revenue Department. 3099. :

Resolution re recommendations of the Lee Commission. 3298.

SINHA, THE HoxourABLE Mr. SACHCHIDANANDA—

Question re assessment of income-tax from the ——. 3020.
SITAMARHI—
Question re proposed construction of a railway from Muzaffarpur to —.
3018.
SLEEPER(S)— 2
Questions re N.-W. Railway contracts for ——. 2950-51, 2951-62, 3123, 3816.
SNAKE(S)—
Question re destruction of wild animals and ——. 3787.
SOLDIER(S)— . >
Question re assault by on Mr. Sidhva at Karachi. 3392. ‘
Question re rates of pay of In(“un and British ——. 3403,

SOLDIER, EUROPEAN—

Question re alleged outrage on a woman by an

at Jubbulpore.  3802-03.

SONE BRIDGE—
Question re overhauling of the —— on the B. I. Railway. 3112-13. : \
SONEPUR— > )

Question re abolition of toll on the Bengal and North-Western Railway bridge

between Hajipur and 3390-91.
SORTER(S), RAILWAY MAIL SERVICE— L
Question re emoluments of postal clerks and in Burma and India. .
3812-13.
SOUTH AFRICAN COAL—
See under ‘‘ Coal *’.
SOUTH INDIA— s
Question re relief of distress caused by the flood in ——. 3390.
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SOUTH INDIAN RAILWAY—
Question re date of expiry of the —— contract. 3093.
Question re increase of licence fees for the sale of coffee, etc., at railway
stations on the 3559. : =
Question re overcrowding 'of third eclass passengers in mail trains on the
M. and S. M. Railway and the ——. 3093.
Question re provision of intermediate class accommodation on all long

distanee trains on the ——.  3093.

Question re provision of intermediate class accommodation on the M. and
S. M. Railway and ——. 3096.

Question re strike on the ——.  3094.

Question re tenders for the supply of British Portland cement for the —.
3087-88.

Question re waiting room for first and second class passengers at Taliparamba
Road Station on the ——. 3625.

SOUTHBOROUGH COMMITTEE—

See under ‘¢ Committee(s) ’’.
SOUTHERN COMMAND—

Question re production of Medical Certificates by the office establishment of

the Controller of Military Accounts, —— and Poona District. 3620,

SOUTHERN INDIA—

Questions re floods in 2985, 3465, 3903

Question re relief of distress caused by the floods in ——: 3558.
SPECIAL MARRIAGE (AMENDMENT) BILL—

See under ‘¢ Bill(s) *’.
SPECIALIST APPOINTMENTS—

Question re for Indians holding temporary commissions in the Indian
Medxca] Service. 3697.

SPENCER AND COMPANY, Messrs.— &
Question re privileges allowed to ——'s European railway refreshment rooms.
3774.
Sz. THOMAS’ MOUNT CANTONMENT—
Question re expenditure on roads in the ——: 3560,
STAFF— {
Question re inadequacy of - in the office of the Superintendent of Post
Offices, Burdwan Division. 3379.
Question re inerease of —- on the B..S. B. section of the Eastern Bengal
Railway. 3382-83.

STAFF, MENTAL—

Question re discharge of certain —— of the Eastern Bengal Ballway 3384.
STAFF SELECTION BOARD--

Question re amalgamation of the —— with the Home Department. 2940.

Question re appointment of an I. C. S. officer as Secretary, ——. 2940.

Question re duties of the part time Secretary, ——. 2930.

Questmn re exemption of certain Assistants in the Upper Division from the.

s examination. 3979-807"

Question re names and qualifications of past Seeretaries and the present
_part-time Secretary, 2940.
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STAFF SELECTION BOARD—contd.
Question re nomination by the Seecretary, , of candidates for vacancies.
2941.
Question re non-employment of men who passed the
1920. 3784-85.
Question re provision for candidates who passed the
1921 and 1922. 3978-79.

’s examination in

’s examination in

Question re qualifications, pay, ete., of the Assistant Secretary, —. 2938.
Question re representation of Members of the Legislative Assembly on the
2041-42,

Question re result of the examination held in June 1924, 3566-68.
Question re ’s candidates. 3784.
Question re examinations. 2938.
Question re successful candidates at the

’s examinations. 3979,

STAMP(S)—
Demands for Supplementary Grants for 1924-25 under ¢ — ’’. 3876
Excess Grants for 1922-23 under ** 25387
Question re cost of press for the manufacture of —, ete., in India. 3612-13.
Question re manufacture of , stamped paper, and postal stationery in
India. 3612.

STAMPED PAPERS—
Question re manufacture of stamps,

and postal stationery in India.

3612.
STANDING FINANCE COMMITTEE—
Motion for nomination for the —— for Railways, 3916.
STANDING FINANCE COMMITTEE FOR RAILWAYS—
Election of Members to the ——. 4042,
Result of election to the ——. 4101.
STATE PRISONER(S)—
Question re case of Jyotish Chandra Ghose, a , in Bengal. 3714-15.
Question r¢ — in Bengal. 3393-94.

STATE RAILWAY (S)—
Question re policy relating to the recrultment and promotion of Indians and
Anglo-Indians to the superior services of ——. 38771
Question re promotion of Indian subordinates to the superior services of —.
3771.
Question ré promotions of Indian and Anglo-Indian subordinates to the
superior services of 3770-71.
STATE-MANAGED RAILWAY(S)—
Indianisation of the superior services on ——. 3915.
STATEMENT (S)—

Question re profit and loss —— of the Wireless Branch of the Post Oﬂice
for' the last three years. 3587.

STATEMENTS (LAID ON THE TABLE)—

—— re the euugrat:on depot at Benares. 3049-63.

showing the cases in which the lowest tenders have not been accepted
by the High Commissioner for India in purchasing stores for the Govern- -
ment of India during the half year endmg_ the 30th June, 1924. : 2986-88.
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STATEMENT OF BUSINESS—
—— by the Honourable Sir Alexander Muddiman. 2989-91
STATION(S)—
Question re provision of waiting rooms for third elass lady passengers at
Railway 2 5
Question re —— between Lahore and Jhelum on the N.-W. Railway without
raised platforms. 3897.
STATION(S), BEAM WIRELESS—
Question re agreement with the Marconi Company for the construetion
of —. 3368.
STATION HOSPITAL(S)—
Question re pay of hospital storekcepers of ——. 3470.
STATION MASTER(S)—
Question re European and Anglo-Indian
E. B. Railway. 3197-98.
Question re European and Indian on the E. I. Railway. 3180-81.
Question re promotion of Indian to Station Superintendents and Traffie
Inspectors onsthe Eastern Bengal Railway. 3607-08.
Question re of Kasur. 3117.
Question re transfer of the ——, Kasur. 2948,
Question re working hours of —— and Assistant Station Masters on the
N.-W. Railway. 3802.
STATION SUPERINTENDENT (S)—

and Assistant —— on the

Question re promotion of Indian Station Masters to —— and Traffic Inspee-
tors on the Eastern Bengal Railway. 3607-08.
STATIONERY—
Question re manufacture of stamps, stamped papers and postal — in India.
3612, :
STATIONERY AND: PRINTING—
Excess Grants for 1922-23 under ‘‘ —— 7. 3874.
STEAMER(S)—
Question re unsatisfactory arrangements on emigrant —. 3119-20.

STEAMER, PILGRIM—

See under ‘¢ Frangestan, S.S.%".
STEEL—

Question re price of imported —— on st August 1924. 3368.
STEIN, Siz AUREL—

Question re ’s collection, of antiquities from Central Asia. 3494
STENOGRAPHER(S)—

Question re —— in the Army Headquarters. 4039.
STENOGRAPHY—

Question re allowances to clerks who have qualified in ——. 4039.
STOREKEEPER (S)—

“Question re pay of hospital of station hospitals. 3470.
L292LD 19
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STORES—

Question re procedure followed by the Indian — Department with reference
to tenders for . 3888-89.

Question re purchase of Government —— from the United Kingdom. = 3600-
o )

Question re purchase of railway and other —— through the Indian ——
Department. 3895-96.

Question re purchase of railway —— through the Indian —— Department.
3702.

Question re purchase-of 3112.

Question re purchase of by provincial Governments. 3969-70.

Question re Resolution regarding rupee tenders for the purchase of
3571-72.

Question re result of appeal to the Privy Council in the case of the levy
of customs duties on imported by Railway Companies. 3376.

Question re rules for the purchase of imported ——. 3970.

Question re rupee tenders for Government purchase of 3971,

Question re for the Master General of Supply, the Railway Board and
Railway Administrations. 3889-90.

Question re tenders for for the Army Remount Depdts at Sargodha and
Mona. 3178-79. .

Question re value of
3913.

Statement (laid on the table) showing the cases in which the lowest tenders
have not been accepted by the High Commissioner for India in purchasing

for the Government of India during the half year ending the 30th

June 1924. 2986-88.

STORES DEPARTMENT, INDIAN—
See under ‘¢ Indian  Stores Department .
STORES, MILITARY—
Question re purchase of -—— by the Indian Stores Department. 3970.
STORES PURCHASE RULES—
See under *‘ Rules ™.
STRATEGIC RAILWAY (S)—
See under ‘¢ Railway(s) *.

purchased by Railways during the last five years.

STRIKE—
Question ¢ —— on the 8. I. Railway. 3094
STUDENT(S)—
Question re grant of concession fares on Railways to —— of national schools

and Colleges. 3389-90.
Question re railway concession fares for of national schools. 3796.
Question re railway concession to of the Royal Indian Military College,
Dehra Dun. 3499-3500.
Question re of the Royal Indian Military College, Dehra Dun. 3499.
SUB-ASSISTANT SURGEON, KULACHI—

Question re libellous letter regarding the 3399.
SUBATHU— =
Question re prosecution of Lelhraj, a shopkeeper of -, for gelling coal at &

higher price than that, registered in the cantonment magistrate’s office.
3709. :
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SUBBA RAO, Mr. N.—
Question re case of ——, late telegraphist of Bezwada. 3113-15.

SUBSCRIPTION(S)—
Question re collection of for the North-Western Railway Union by
the Railway authorities. 3592.

SUBSCRIPTION(S), PUBLIC—
Question re —— to the Government of India Loan. 3807-08.

SUIT(S)—

Question re O'Dwyer-Nair libel —. 3627
SUKKUR BARRAGE—

Question re cost of machinery for the —. 3615-16.

SULPHATE OF AMMONTA—

Question re education of agriculturists in the use of
SULPHUR—

Question re extraction of —— from coking coal in Assam. 2918-19.
SUNDAY (S)—

Question re payment of extra remuneration to postal officials for work on
and holidays. 3473-T4.
SUNDAY ALLOWANCE(S)—

Question re —— to the transportation staff on the N.-W. Railway. 3693.
SUNDAY PAY—

See under ‘ Pay ”’.
SUPERINTENDENT OF POST OFFICES—

Question re inadequacy of staff in the office of the —. 3379,

Question re inerease of pay of 3713-14.

Question re 3611-12.

See under ‘“ Post Office(s) 7.
SUPERIOR SERVANT(S)—

Question re classification of distributors in Government Presses and record

suppliers in the Military Accounts Offices as — 3793-94.

SUPERIOR SERVICE(S)—

Question re policy relating to the recruitment and promotion of Indians and

as manure. 2918,

Anglo-Indians to the —— of State Railways. STL=
Question re promotion of Indian subordinates to the of State Railways.
3771.
: See under ‘“ Services "',
SUPERSESSION—
Question re —— of senior L. M. S. Indian Officers for administrative appoint-

ments.  3899.
SUPPLEMENTARY GRANTS—
Demands for for the year ending 31st March 1925. 3876-81.
Question re amendment of rules relating to ——. 3392.
Question re new Legislative Rules relating to 3625-26.
Question re new rules relating to ——. 3373-74.
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SUPPLY—
Question re stores for the Master (ieneral of —, the Railway Board and
Railway Administrations. 3889-90.

SURMA VALLEY DIVISION—

Question re transfer of the — from Assam to Bengal. 3780.
SURVEY OF INDIA—
Excess grants for 1922-23 under *‘—— 7. 3871-73.

Question re class I officers of the ——. 2914-15.
SUTLEJ VALLEY PROJECT RAILWAY—

Question re opening of the — for goods and passenger traffie. 3121-22.
SWARAJ PARTY— :

Questions re Lord Olivier’s speech in the House of Lords regarding the

alleged purchase of votes by the in Bengal. 3501-04, 3701.
SYED HABIB SHAH— g
Question re prohibition of the entry of —— Editor, ‘¢ Siasat >’ into the
N.-W. F. Province. 3415-16.

SYKES, Mr. E. F—
Resolution re recommendations of the Lee Commission. 3306-09.

:

TAHSIL, KULACHI—
Question re guarding of roads in the
TALIPARAMBA ROAD STATION—

Question re waiting room for First and Second Class passengers ah=—=
on the South Indian Railway. 3625.

TANGANYIKA—
Question re treatment of Indians in——. 3487
TARIFF BOARD—

Question re exclusion of Burma from recommendations made by the —
in regard to protective duties. 3778-79.

3399.

TARNA— ;‘
Question re afditing of the accounts of the Government Agricultural Fam
at 3177,

Question re salary of the officer-in-charge of the Glovernment Agricultural
Farm at 3178.
Question re supply of free fruit to European Officers from the Govern
ment Agrieultural Farm at 3177-78.
TAVOY DISTRICT, BURMA—
Question re movement against the payment of the Capitation tax in the
——.  4040-41.
TAXATION—
Question re — of Gandapuri lands. 3397,
Question re—— of land values. 3416.
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EGRAPH OFFICER({S)—
i Qoestion r- maximum pay of — recrsited in India from Tndian En-
m(,‘d!!g&. 2035,
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TEMPLE(S)—

Question re expenditure on erection, maintenance and repairs of ——.
.

Question re Maha Bodhi —— at Buddha Gaya. 3967.
TEMPORARY STAFF—
Question re of the Railway Board’s office. 3783.
TENDER(S)—
Question re procedure followed by the Indian Stores Department with
reference to for stores. 3888-89.
Question re for stores for the Army Remount Depéts at Sargodha and
Mona. 3178-79. &
TENTAGE ALLOWANCE(S)—
Question re refund of ineome-tax charged on the
3695-96.
TARI TAHSIL—

Question re transfer of Mohammad Akram Khan, Naib Tahsildar from
—— to Kulachi. 3396.

TERRITORIAL FORCE—

Question re clerical establishments of the Auxiliary Forece and the —-.
2976.

THANA DISTRICT—
Question re establishment of a Telegraph Office at Murbad in the ——
2074,
THEFT (S)—
Question re in railway godowns on the Great Indian Peninsula Rail-
way during the years 1921, 1922 and 1923. 2966.
Question re ——of insured letters. 3559,
THIRD CLASS ACCOMMODATION—

Question re

of Military Ofﬁoers.j

on mail trains. 3196-97.

THIRD CLASS COMPARTMENT(S)—

Question re provision of latvine accommodation in —— including servants’
comypartments. 3698.

THIRD CLASS LADY PASSENGER(S)—

See under ‘‘ Passenger(s).”’ f‘
THIRD CLASS PASSENGER(S)— f
Question re conveyance of ——in eatile trucks on the Bengal-Nagpur Rail-
way. 3488,
Question re free allowanee of luggage to——on railways. 3498-99.

Question re overerowding of in mail trains on the Madras and Southern
Mahratta and South Indian Railways. 3093.
See under ‘¢ Passenger(s).”’

THIRD CLASS RAILWAY PASSENGER(S)—
Question re prevention of overerowding of ——. 2969,
TIC]%ET(S)—- S

Question re issue of return week-end — on the East Indian Railway. 3906,
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Question re zbolition of on the Bengal and North Western ‘Bmhmy
bridge between Hajipore and Sonepur. 3390-91

Question re on the Bengal and North-Western Railway bridge over ﬂw
Glm(l.lk 3965.

TONK TAHSIL— 3
Question re decrease of revenue in the —. 3897,
: TONKINSON, Mz H—
Tndian Criminal Law Amendment (Repealing) Bill— -
Motion to pass. 3986-87, 3987-89, 3991. 3
Indisn Ev:denee (Amendment) Bill—
Motion to refer to Select Commxttee: 4010,

Indian Motor Vehicles (Amendment) Bill—
Motion to consider. 3438-30.
Consideration of elause 2. 3439, 3440.
Motion fo pass. 3441. e
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TONKINSON, Mz. H—contd.
Indian Registration (Amendment) Bill (Amendment of seetion 7)—
Motion to circulate. 4011-12.
Indian Registration (Amendment) Bill (Amendment of section 32)—

Motion to refer to Select Committee. 4024-27.
Recommendations of the Indian Bar Committee. 3504.

TOTTENHAM, MR. G. R. F.—
Oath of Office. 2911.
TOWN PLANNING SCHEME(S)—
Question re cost of undertaken by the Great Indian Peninsula Railway.
2930-31.
TOWN TELEPHONE PROJECTS—
Question re capital expenditure on and income derived from
five years preceding 1923-24. 3980.
TRACTS, ORIYA SPEAKING—
Question re amalgamation of the ——. 3387.
TRADE UNION(S)—
Question re discharge of employees o1 the Oudh and Rohilkhand Railway
for taking part in the movement. 3799.
TRAFFIC INSPECTOR (S)—
Question re appointment of an Anglo-Indian Assistant Station Master to
officiate as , Lalmonirhat, on the Eastern Bengal Railway. 3576.
Question re European, Anglo-Indian and Indian on the East Indian
Railway. 3497-98.
Question re promotion of Indian Station Masters to Station Superintendents
and on the Eastern Bengal Railway. 3607-08.
TRAFFIC OFFICER(S)—
Question re training of Indians as railway ——. 3702.
TRAFFIC RELIEF ASSOCIATION (S)—
See under ‘¢ Association(s).’”
TRAIN(S)— Z
' Question re running of a through and fast from Howrah to Benares
Cantonment via the Loop Line on the Bast Indian Railway. 3905.
TRAIN STOP APPARATUS—
See under ‘‘ Apparatus 7.
TRAIN WRECKING— 3
Question re release of Raja Ram convicted in the Malakwal
3701-02.
TRAMWAY (S)—
Question re conversion of the Tumsar Road-Tirodi —— into a broad gauge
railway. 3627.
TRAVELLING ALLOWANCE—
Question re of Members of the Legislative Assembly. 2915,
TRIBE, GANDAPUR— -
Question re factions among the —. 3400.

for  the

case in 1919,
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TRIBHUVANDAS, Mr. MOHANLAL—

Question re dismissal of of the Bombay, Baroda and Central India
Railway. 3004-05.

TRICHINOPOLY—
Question re classification of the—— Post office as a second eclass office.
3214,
TRICHINOPOLY VILLEYPURAM RAILWAY—
Question re construction of the 3708.
TUMSAR ROAD-TIRODI TRAMWAY—

See under “ Tramways *’.

U
UJAGAR SINGH BEDI, BABA—
Hindu Religious and Charitable Trusts Bill—
Motion to refer to Select Committee. 3517.
Question (Supplementary) re occupation of quarters in Longwood Hotel by
officials. 3105,
Question (Supplementary) re rental of houses owned by the Government of
India in Simla. e 5
Question (Supplementary) re reports of Committee appointed by Provineial
Governments to examine the land revenue question. 3493.
Question (Supplementary) re scope of inguiry of the Taxation Inquiry Com-
mittee. 2918,
UNEMPLOYMENT—
Question re industrial

~ UNIFORM(S)—
Question re exemption from customs duty of materials for
officers. 3480.

in India. 3027-29.

of military

UNTION(S)—
Question re withdrawal of official recognition of the Oudh and Rohilkhand
Railway 3796-97.

UNITED KINGDOM— 3

Question re purchase of Government stores from the
UNIVERSITIES CONFERENCE—

Question re recommendations of the
UNIVERSITY—

Question re for Rajputana. 3971.
UNIVERSITY COLLEGE OF SCIENCE, CALCUTTA—

See nnder ‘¢ Caleutta University *”. -
UNREST—

Question re among workers on the Assam Tea Gardens. 3218.
UPPER DIVISION—

Question re exemption of certain Asgistants in the——from the Staff

Selection Board’s examination. 3979-80.
L292LD 2

3600-04.

held at Simla. 3629.
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VACANCY (1IES)—
Question re claims of retrenched persons for permanent —— in the
Seeretariat. 3785.
Question re leaye —— in the Military Accounts Offices. 3894
VASAD BORSAD KATANA RAILWAY—
Question re proposed — 3003-04.
VEGETABLE(S)—
Question re eontract rates for the supply of
Cantonments. 3415.
VENKATAPATIRAJU, Mr. B.—
Demands for Supplementary Grants for 1924-25 under ‘‘ Criminal Intelli-
genee 7. 3879-80.
Question re average income per head in India. 2084.
Question re cost of living of Buropeans in India between 1914 and 1923,
ete. 3479-80. '
Question re expenditure ineurred in conneetion with His Excellency the
Viceroy and his establishments. 2084.
Question re extra expenditure incurred by the Government of India from
1917—1923. 2986.
Question re floods in Southern India. 2985.
Question re_hardships of Indian labourers in Burma. 2982.
Question re income from advertisements on Telegraph Forms. 2982.
Question re increase in the rate of interest on Postal Savings Bank deposits.
2986.
Question re inerease of emoluments in the Civil and Military Serviees.
2083.
Question re liberalisation of the leave rules, ete. 2983-84
Question re liquidation of the Alliance Bank, Simla. 3417.
Question re number of, and emoluments paid to, L. C. 8. officers in 1913 and
1923, respectively. 2982-83.
Question re overseas pay of the Superior Services. 2084.
Question re pay and pension of the Indian Civil Service. 2983.
Question re Post Office and Insurance work. 2986. >
Question re questions relating to Kenya and the poll tax in Fiji. 2984-
85.
Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Economie Inquiry Committee. 3728-29.
VETERINARY BRANCH—
Question re British —— at Duzdab. 3597.
Question re liability to active service of members of the
Remount Department. 3204.
Question re memorial from members of the of the Army Remount
Department regarding their pay and. allowances. 3204-05.
VICEROY, HIS EXCELLENCY THE— :
Message from —— proroguing the Session of the Legislative Assembly.
4101.
Proposed presentation of an address to
Assembly. 4042-43.
Question re expenditure ineurred in conneetion with
ments. 2984

at Murree and Rawalpindi

of the Army

re the next Session of the

and his establish-
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VILLAGER(S)—
Question re casualties among —— in the Gandapuri traet owing to Mahsud
raids. 3401
VISHINDAS, Mg, HARCHANDRAI—
Hindu Religions and Charitable Trusts Bill—
Motion o refer to Select Committee. 3515-16.
x Question re elosing of railway goods offices on Indian Railways. 3694.
Question re eolleetion of subseription for the North-Western Railway Union
by the Railway authorities. 3592
Question re eompensatory allowances to Divisional Aeceountants of the
Pablie Works Department. 3788.
Question re distribution of fines realised from employees on the North-
ern Railway. 3694-95.
uestion re encouragement of private enterprise for the construction and
working of branch and feeder railway lines. 33569-70.
Question re encouragement of private enterprise for the construction of light
railways. 3570.
Question re grant of eompensatory allowanees to employees of the North-
Western Railway stationed at Karachi. 3592.
ion re hours of work, ete., of the staff of the North-Western Railway.

Questiun re inadequaey of quarters for the menial staff of the North-Western
Railway. 3593-95.

n (Supplementary) re Indian pilgrimage officer at Jeddah. 3780.

on re proposed construction of the Odero Lal-Sakrand Light Railway.

Queﬁtlon re provision of latrine accommodutxon in third class compartments
including servants’ eompartments. 3695.

Question (Supplemvntar}') re railway collision at Harappa Road, N.-W.

Railway. 3128, 31 3130.
Que -rm re railway disaster near Harappa on the N.-W. Railway. 3788.
» of BEuropean, Parsi and Indian subordinate loco.
runnmg staff on the N. —W Ry. 3691-93.
ion re refusal of Govt. to lay official correspondence on the table.

Question re representation of the local Passenger and Traffic Relief Associa-
tion on the Advisory Board of the North-Western Railway. 3591-92.

Question re revision of the pay of divisional Accountants of the Public
Works Department, Bombay. 3690-91.

Question (Supplementary) re riot at Kohat. 3720-21.

Question re shortage of licensed coolies at Karachi city station on the North-
Western Ruxlwn\ 3788-89.

Question (Supplementary) re stringency of the money market. 3811.

Question re submission of statement of earnings beyond their lawful salaries
by ticket collectors. of the North-Western Railway, Karachi district.
3703.

Question re Sunday allowances to the transportation staff on the North-
Western Railway. 3693.

Question re terms of agreement for all elasses of staff of the North-Western
Railway. 3592-93.

Question re travelling allowance of Divisional Accountants of the Public
Works Department. 3788.

Resolution re abolition of the Cotton Execise Duty. 4043-47.

:
:
:
;
:
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VOTE(S)—
Questions re Lord Olivier’s speech in the House of Lords regarding the
alleged purchase of by the Swaraj Party in Bengal. 3501-04, 3701.
Question e pancity of polled in Assam during the last Legislative
Assembly elections. 3100.

w

WAGE(S)—
Question re fixation of an economic basic
Ceylon. 3763-64.
Question re legislation for regulation of the system of payment of —.
3182.
WAGON(S)—
Question re repairs in railway workshops. 2915-16.
WAITING ROOM(S)—
Question re provision of a latrine and female
Station on the East Indian Railway. 3019.
Question re provision of a for intermediate class passengers at Puri.
3488-89.
Question re provision of
Stations. 3912.
Question re for first and second elass passengers at Taliparamba Road
Station on the South Indian Railway. 3625.
WAJIHUDDIN, HAJI— E
Question re allegations against Colonel E. T. Carwithen, late Cantonment
Magistrate, Ambala. 3707-08.
Question re case of Pandit Shyam Chand, Head Clerk, Ambala Cantonment
Office.  3708. ;
Question re *° Corporation Sole ”’ in Cantonments. 3710-11.
Question re¢ election in Cantonments. 3711.
Question re installation of a train stop apparatus on the Great Indian
Peninsula Railway. 3884-85. :
‘Question re legal expenses of Pandit Shyam Chand, Head Clerk, Ambala
Cantonment. 3710.
Question re medieal examination of pilgrims to Baghdnd and Kerbala.
3884.
Question re prohibition of trading by Government servants. 3708-09.
Question re prosecution of Lekhraj, a Shopkeeper of Subathu, for selling
coal at a higher price than that registered in the Cantonment Magistrate’s
office.  3709.
Question re repatriation of pilgrims to the Hedjaz. 3885.
WALKER, Private C. J—
Question re compensation to the family of the villager of Lohogaon whose
death was caused by 3624-25.
WALTATR—
Q@uestion re proposed Raipur-
‘WAR OFFICE—

Question re cost of maintenance of third Cavalry Regiment veduction of
svhich was refused by the 3181.

for Indian labourers in

at Ahmedpur Junction

for third class lady passengers at Railway

Railway. 3914.
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WATER—

‘Question r(mvﬁmd—ﬁmihlmﬁﬁmfmhamhm
Sehib Serder Asad Ulish Ehen in Madi village. 3461 ¥
WATER, DRINKING—
@mﬁmus@gé—ﬁmﬁmmﬂn&m&h@?@inmh,m?
Barods snd Central Indie, end Madres and Southern Mahratta Railwys.
256869,

WATER TAP(S)—
Question re €l e installation and —— in guarters in Calentta for European,
Anglo-Irdian apd Indian staff of the Eastern Bengal Railway. 3573-

~ WATERWAY(S)—

Question re dams and —— in the Gandapuri traet of the N.-W. F. Provinee.
3565.
Question re provision of additional —— on the Bengal and North-Western

Railway to meet the-flood situation. 3016-17.

Question re provision of extra on the Chapra Mashrak branch and on

the main line of the Bengal and North-Western Railway. 3013-14.
WAZIRISTAN—

Question re military roads in —— and Kurram. 3101,
Question re wound, disability and family pensions in connection with
casualties oceurring in or on the North-West Frontier. 3805-07.
WEBB, Mr. M.—

Oath of office. 2911.
WEEK-END TICKET(S)—

See under * Ticket(s) ’’.

- “allegations in the
administration. 3798.

WEEKLY PAYMENTS BILL—
See under ‘* Bill(s) 7.

WELFARE COMMITTEE(S)—
See under ‘“ Committee(s) *’.

of Lucknow against the Railway

WELLINGTON— ;
Question re grant of King’s Commissions to cadets of the Military training
o schools at Indore and ——, respeetively. 3803-04.
WHEAT PRODUCTS— e 34 Y
- Qt;eastion re purchase of —— required in Mi]itary'. centres in Baluchistan.
55 v

Questit;n re supply of required for military purposes. 3584-85.
WHEELER AND CO., Messgs. A. H—

Question re contract with —— for the sale of new:
the North-Western Railway. 3583,

WIDOW (S)—
Question re number of — in India. 3372

spapers, books, ete., on
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Department. 359596,
Gnesting rr refund of I tax charged
aficers.  3655-96. =
Gnestion rz Besolution regarding rupee tenders for the’ purchase of
sz
Gaestion ¢ Szpph tary) re revision of Railway coal ¢
921, 3218 3 s
Qnestion re wagon repairs in railway
Resolution 7z reeommendations
Resolation re separation of
;5
Resolution re suspension of the Taxation Inquiry Committee and aubst'
tion of a2n Eeonomie Inquiry Committee. 3926-29.
WILEON, Mz R. A—
Outh of Ofice. 2911, ? 257
WIFIER SESSION— :

Guestion 72 date of commeneement of the —— of the Assembly i
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¥

YAKUB, Mavivi MUHAMMAD—
Question re Class I Officers of the Survey of India. 2914-15.
Question re payment of compensation to the widow of Kanihya Lal Choubey,

late Guard of the O. & R. Rly. 2915.
Question re qualifications of Mr. Chintamani Pant, Executive Engineer, Simla

Tmperial West Division. 2014.
Question re Simla Imperial Division, P. W. D. 2912-14. |
Question re travelling allowance of Members of the Legislative Assembly.

2915. )
YARN, INDIAN— :
¥ e
Question re decrease in the exports of —. 3118-19. -
YUSUF IMAM, Mgr. M.—
Question re alleged malpractices of certain employees of the Hast Indiam
Railway. 3772.
Question re punishment of railway employees for infringement of rules.

3883. i
Resolution re appointment of a Committee to enguire into the causes of |

recurring floods.
[
% \

ZANZIBAR GOVERNMENT— :
Question re allegations against Asiatic clerks and Indian money lenders im
the report of the Commission on agriculture appointed by the—— 3023~
24 im
ZOOLOGICAL SURVEY— ;
Demands for Supplementary Grants for 1924-25 under *¢ — W L

L.292LD—1,059—9-12-24—GIPS
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